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BEFORE THE NATIONAL GREEN TRIBUNAL
- WESTERN ZONE BENCH
AT PUNE

ORIGINAL APPLICATION NO. 113 OF 2023(WZ)

(Under section 18(1) r/w s.14, 15 and 17 of the National Green
Tribunal Act, 2010)

IN THE MATTER OF

Shri. Kapil Baliram Bomnale & Ors. ... Applicants
Versus
Twenty-One Sugars Limited & Ors. ... Respondents

Reply / Submissions filed on behalf of the Respondent No. 1 i.c.,

Twenty-One Sugars Limited is as under:

Most Respectfully Sheweth:

Without prejudice to what is stated hereinbelow, the Respondent No. 1
denies cvery allegation, averment, and submission in the Original
Application and the same is hereby specifically traversed and denied in

seriatim, except that which is specifically admitted in this Reply Affidavit:

. The Respondent No. 1 is an industrial unit belonging to Twenty-One
Sugars Limited which is a company registered under the Companies
Act, 1956 having its registered office at Unit No. 4, Peninsula
Chambers, Peninsula Corporate Park, G.K. Marg, Lower Parel, Mumbai
- 400013 and is engaged in the business of manufacturing & Sale of
sugar and other related products. The Respondent No. | purchased Unit
No. III situated at Gat. No. 313, 317. 321, 322, 325, 326, 327. 329 &
353 at Village Shivani (Jamga), Tehsil - Loha, Dist. Nanded (herginafter
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referred to as the said factory) in slump sale from Dharashiv Sakhar

Karkhana Limited in December 2022 vide registered Slump Sale
Agreement dated 01/12/2022 and has been following all rules &

regulations and various directions issued from time and again.

The Respondent No. 1 is filing the present Reply / Submission through
Mr. Shailesh Sawant, authorized representative of the Respondent No.
1, who has been duly authorized to sign & verify this present Reply /
Submission, to file documents, to otherwise represent the Respondent
No. 1 and to do all other act(s) as may be necessary for this present
Reply vide Board Resolution dated 16/10/2023.

Copy of the Board Resolution dated 16/10/2023 is annexed hereto as
Annexure - R1/A.

The Respondent No. 1 is a public limited company incorporated in 2011
and is engaged in the business of manufacturing sugar and sugar related
products in the state of Maharashtra. The Respondent No. 1 has three

sugar factories across Maharashtra.

The Applicants, some of whom are employees of the Respondent No. 1
while the others are the family members and relatives of such
employees. The Applicants reside in the vicinity of the Respondent’s
unit. The Applicant Nos. 1, 3, 6, 7, 11, 19, 20, 21, 22 and 23 are the

employees of the Respondent No. 1.

The Applicant has filed the captioned Original Application under
Section 14 r/w 15, 17, 18 and 20 of the National Green Tribunal Act,
2010 thereby alleging air and water pollution caused by the Respondent
No.l in Shivani, Taluka Loha, District Nanded, Maharashtra. The

Respondent No. 1 states that prima facie the captioned Original
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Application is totally misconceived and is based on false narration. The
Respondent No. 1 states that an area of 70 Acres of land surrounds the
said factory. However, out of all the owners of the lands, the Applicants
own only 20.06 Acres of land. The complaint captioned Original
Application is primarily based on Analysis Reports of Joint Vigilance
Samples drawn from several locations at the factory from January 2021
to January 2023 however, it is pertinent to note that due process for
collection of the samples laid down under the Air (Prevention and
Control of Pollution) Act, 1981 and Water (Prevention and Control of

Pollution) Act, 1974 was not followed.

This Hon’ble Tribunal, vide Order dated 01/09/2023 has directed to
constitute a joint committee of the CPCB, MPCB, District Collector and
District Agricultural Officer to ascertain facts and to furnish a factual
and action taken report in the matter. The Respondent No. 1 received an
email dated 27/10/2023 from Maharashtra Pollution Control Board,
Sub-Regional Office, Nanded (hereinafter referred to as MPCB. SRO —
Nanded) enquiring about the commencement of operations at the
factory. The Respondent No. 1, vide its reply email dated 31/10/2023
has informed the MPCB, SRO — Nanded about the beginning of the
crushing season. Pertinently, the Joint Committee has not yet visited the
factory. The Respondent No. 1 craves leave to file an additional reply
after the report of the Joint Committee, if necessary.

Copy of the Email dated 27/10/2023 sent by the MPCB, SRO — Nanded

to the Respondent No. | is annexed hereto as Annexure - R1/B.

Copy of the Reply Email dated 31/10/2023 sent by the Respondent No.
I 1o the MPCB, SRO — Nanded is annexed hereto as Annexure - R1/C.

The true factual matrix of the present matter is as under:
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The Respondent No. 1 purchased Unit No. 111 situated at Gat. No.
313,317, 321, 322, 325, 326, 327, 329 & 353 at Village Shivani

(Jamga), Tehsil = Loha, Dist. Nanded (hereinafter referred to as
the said factory) in slump sale from Dharashiv Sakhar Karkhana
Limited in December 2022 vide registered Slump Sale Agreement
dated 01/12/2022. Dharashiv Sakhar Karkhana I.imited had
already applied for rencwal of the Consent to Operate which was
granted by the MPCB, SRO — Nanded, vide Certificate dated
28/11/2022 bearing No. Formatl.0/CC/UAN No. MPCB-
CONSENT-0000147201/CR/2211002348. The Respondent No. 1
has been given an Irrevocable Power of Attorney dated
30/11/2022 whereby operations as per the Consent to Operate
dated 28/11/2022 can be conducted by the Respondent No. 1.

The Respondent No. 1 states that several of the Applicants were
the employees of Respondent No. 1. The Respondent No. 1 states
that after the Respondent No. | took over the operation of the
factory, several of the Applicants and their relatives were creating
unrest amongst the empleoyees. The Respondent No. 1 states that,
Applicant No. 15 i.e., the sibling of Applicant No. 7 (who is an
employee) had in fact threatened and assaulted an employee of
Respondent No. 1, namely one Mr. Bhagwat Dnyanoba Sot and
subsequently, Mr. Bhagwat has filed an N.C.R. dated 14/12/2022
bearing No. 0256/2022 against Applicant No. 15. Copy of the
N.C.R. dated 14/12/2022 bearing No. 0256/2022 is annexed

hereto as Annexure — R1/D. Thereafter, all such employces.
including several Applicants, were barred from entering upon the

factory premises from 22/12/2022 for quarrelling with their
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supervisors and making untenable and illegal demands. The
Applicants were permitted to re-enter the factory premises after
May 2023. The Respondent No. 1 states that the present action
has been brought by the Applicants against the Respondent No. 1
as and by way of vindictive litigation with a sole view to harass

the Respondent.

The Respondent No. 1 states that at the time that the Respondent
took over the operations of the factory, the factory required
several immediate improvements. On a war-footing basis, the
Respondent No. 1 installed and commissioned Two (2 Nos.)
Venturi type wet scrubbers for two boilers on or about November
2022 independently before the crushing season of November

2022 — February 2023.

The Respondent states that almost two and a half months after the
cane-crushing season commenced, i.e., on 17/01/2023 MPCB,
SRO — Nanded, allegedly received complaints from Applicant
No. 2 & others. In pursuance of the said complaints, on
18/01/2023 a Board Official of the MPCB, SRO — Nanded,
visited the said factory and collected several water and air
samples for conducting Analysis Reports. The Respondent No. 1
thereafter received a Warning Notice dated 19/01/2023 from
MPCB, SRO - Nanded. Vide the said Notice, the MPCB, SRO —
Nanded, called upon the present Respondent No. 1 to take
corrective measures and upgrade the ETP/APC system to rectify
the alleged breach of the Consent to Operate dated 28/11/2022
and to communicate the same to the MPCB, SRO — Nanded,
within 07 days from receipt of the said Notice. Pertinently, the
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Respondent No. 1 issued its Reply dated 27/01/2023 to the
MPCB, SRO — Nanded.
Copy of the Reply dated 27/01/2023 issued by Respondent No. 1

to MPCB, SRO - Nandéd, is annexed hereto as Annexure -
RI/E. et '

The Respondent No. 1 states that vide the said Reply, the
Respondent No. 1 informed MPCB, SRO — Nanded, of all the
measures undertaken by Respondent No. 1 to prevent air and
water pollution as alleged. Regardless of the cane-crushing
season underway, the Respondent No. 1 had already installed and
commissioned two venturi type wet scrubbers on two boilers. The
Respondent No. 1 conducted maintenance of the existing ETP
system to reduce emissions and, at that relevant time, was under
talks to construct an entirely new ETP. The Respondent No. 1 also
informed MPCB, SRO — Nanded, that the treated water was being
used within the factory premises for internal usage. The
Respondent No. 1 states that, the measures undertaken by the
Respondent No. 1 alfcady made the operations of the factory
compliant with the conditions as per the Consent to Operate dated
28/11/2022. Therefore. once the same was uploaded on the
MPCB website, the officials from MPCB, SRO — Nanded, did not
take any action against the Respondent No. | till 13/11/2023.

The Respondent No. 1 states that, pertinently, the Analysis
Reports of the water and air samples were generated and issued
between 25/01/2023 to 06/02/2023. The said reports show that the
effluents and emissions in the air (source and ambient) and in the

water within the factory (i.e., at the ETP Inlet & Outlet) as well
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as outside the factory (i.c., in the nallas in the village and the
farmlands) have significantly reduced and ARE WITHIN THE

PERMISSIBLE LIMITS as per the Consent to Operate dated
28/11/2022. The Respondent No. 1 further states that the treated

water from the ETP is stored in an impervious reservoir having a
15-day storage capacity and therefore, the treated water is not
discharged directly outside the factory premises.

Copies of the Analysis Reports of the Water & Air samples dated
25/01/2023, 27/01/2023, 02/02/2023 (nalla water at farmland),
02/02/2023 (ETP Inlet), 02/02/2023 (ETP Qutlet) and 06/02/2023
issued by the Maharashtra Pollution Control Board, Regional

Laboratory, Aurangabad are annexed as Annexure - RI1/F

(colly.).

The Respondent No. 1 states the Respondent has undertaken
operations at the factory only since November 2022. However,
the Applicants have relied upon sample collection and reports
issued since January 2021. The Respondent No. 1 further states
that the Applicants have sought reliefs for the acts and omissions
committed by the erstwhile owner of the factory i.e., Dharashiv
Sakhar Karkhana Limited however, Dharashiv Sakhar Karkhana
Limited has not been arrayed as a party to the present application.
The present original application is therefore bad for non-joinder
of necessary party. Therefore, Respondent No. 1 cannot be held
responsible, in any manner whatsoever, for any acts or omissions
committed by the erstwhile owners of the said Factory. In fact,
the Respondent No. 1 has been indemnified by the erstwhile
owner of the factory i.e. Dharashiv Sakhar Karkhana Limited,

[rom any liability that may be incurred by the Respondent No. 1
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in relation to the factory and its business with respect to any

period prior to the execution date of the Slump Sale Agreement.

The Respondent No. | further states that, several farmers who
have their farms in the vicinity of the said factory unit, depend
upon the factory for providing its treated water for irrigation
purposes. These farmers have requested the Respondent No. 1 to
supply the treated water to them for agricultural use at the farms.
Therefore, the water at the factory is sufficiently treated to be used
even for irrigation. Pertinently, the l‘rcated water from the
Respondent No. 1 facldry is utilized for irrigation in about 29
acres of farmland around the factory.

Copies of the agreements with the farmers for suﬁply of treated
water for irrigation by Respondent No. 1 are annexed hereto as

Annexure - R1/G (colly.).

The Respondent No. 1 states that, on 22/07/2023 the Respondent
submitted its Proposal bearing No. IA/MH/IND2/431795/2023
for enhancement / increase in crushing capacity at the said factory
before the Expert Appraisal Committee (EAC) constituted by the
Ministry of Environment, Forest and Climate Change. The
Respondent No. 1 proposed the construction of a New 300 KL.PD
Distillery Plant along with 40 MW Cogeneration Plant and
proposed the expansion of sugarcane crushing capacity from
3500 TCD to 10000 TCD. The said proposal came to be granted
on 02/01/2023. In furtherance thereof, the Respondent No. 1 also
submitted an online application dated 30/12/2022 with the MPCB
for procuring the Consent to Establish for the proposed

expansion. It is pertinent to note that on 07/01/2023 and
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08/01/2023 the Grampanchayat at Shivani (Jamga), Tal. Loha,
Dist. Nanded issued its No-Objection for the proposed
construction and proposed enhancement of crushing capacity.
Copy of the Application dated 30/12/2022 for Consent to
Establish is annexed hereto as Annexure - R1/H.

Copies of the NOC issued by the Grampanchayat, Shivani
(Jamga), Tal. Loha, Dist. Nanded dated 07/01/2023 and
08/01/2023 are annexed hereto as Annexure - R1/1.

. The Respondent No. 1 states that on 17/03/2023 a public notice

was published in the newspaper Times of India by MPCB, SRO
— Nanded, regarding a Public Hearing to be held on 19/04/2023
at 11:30 am at the factory pertaining to the proposed construction
and proposed enhancement of crushing capacity. Vide the said
public notice, the MPCB, SRO — Nanded, also called upon the
members of the public to submit any suggestions, views,
comments and objections to the same, in writing within 30 days
from the date of the public notice. It is pertinent to note that the

Public Hearing on 19/04/2023 was attended by several farmers

. from the village and the queries and concerns of the farmers were

addressed in the said hearing. The Respondent No. 1 states that
after the completion of the public hearing, the EIA Report was
submitted for the grant of Environmental Clearance.

Copy of the Notice of Public Hearing published in the Times of
India on 17/03/2023 is annexed hereto as Annexure R1/J.
Copies of the photographs of the Public Hearing held on
19/04/2023 are annexed hereto as Annexure R1/K.
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The Respondent No. 1 also submitted its proposal bearing No.
IA/MH/IND2/431795/2023 to the MoEF & CC for procuring the
Environmental Clearance Certificate for the new construction and
the enhancement / increase in crushing capacity. The
Environmental Clearance was granted on 05/09/2023 vide EC
[dentification No. EC23A2506MI5193083N.

Copy of the Environmental Clearance Certificate bearing EC
Identification No. EC23A2506MH5193083N is annexed hereto

as Annexure - R1/L.

The Respondent No. | states that, on 24/07/2023, the Respondent
No. 1 has applied for the renewal of the Consent to Operate
permission. Pertinently, the said application for Renewal of
Consent to Operate as well as Grant of Consent to Establish was
approved by the MPCB in the 14™ Consent Appraisal Committee
(CAC) meeting held on 06/11/2023 in Mumbai. The Respondent
No. | states that the Respondent No. 1 has also procured the
Sugarcane Crushing License on 03/11/2023.

Copy 6f the Applicalién for Renewal of Consent to Operate dated
24/07/2023 is annexed hereto as Annexure - R1/M. '

Copy of the 14™ Consent Appraisal Committee mcctiﬁg held on
06/11/2023 is annexed hereto as Annexure - R1/N.
Copy of the Sugarcane Crushing License dated 03/11/2023 is

annexed hereto as Annexure - R1/0.

The Respondent states that in the meantime, simultancously.
between 24/02/2023 till October 2023, the Respondent No. | has
received several Show Cause Notices from the MPCB, SRO

Nanded along with complaints filed by some of the Applicants
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and their relatives. However, the same have no merit and have
been filed merely to harass Respondent No. 1 into giving into the
Applicants (employees) demands. The Respondent No. 1 states
that no monetary damage or loss has been caused to the
Applicants by the Respondent No. 1.

Copies of the complaints / show cause notices from 24/02/2023

till October 2023 are annexed hereto as Annexure - R1/P (colly.).

The Respondent No. 1 states that the Respondent No. 1 received
a Show Cause Notice dated 13/11/2023 bearing No.
MPCB/PD/2311130003 issued by the Regional Officer, MPCB,
Aurangabad u/s. 33A of the Water (P&CP) Act 1974 and s. 31A
of the Air (P&CP) Act 1981). The said Notice was issued to the
Respondent No. 1, calling upon the Respondent No. 1 to show
causc as to why the consent to operate ought not to be refused /
revoked, the industrial activities ought not to be halted and the
water / electricity ought not to be disconnected. Pertinently, the
said Show Cause Notice has been issued with reference to the
complaint filed by Applicant No. 2 on 16/01/2023 received on
17/01/2023, the visit of the Board Official on 18/01/2023, the
Warning Notice dated 19/01/2023 and the Agriculture Report
dated 20/01/2023. The present Show Cause Notice has been
issued almost 10 months after the alleged complaint was raised in
January 2023 and bears several discrepancies. It is pertinent to
note that the said Show Cause Notice does not bear any reference
lo or even mention the Reply dated 27/01/2023 issued by the
Respondent No. 1. The Respondent No. 1 states that the
Respondent No. 1 has already taken several measures to prevent

seepage of effluents and expulsion of emissions from the factory.
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The Respondent No. 1 has replied to the said Show Cause Notice
vide its reply dated 18/11/2023.
A copy of the Show Cause Notice dated 13/11/2023 is annexed

hereto as Annexure R1/Q.

A copy of the Reply dated 18/11/2023 is annexed hereto as
Annexure R1/R.

8. The Respondent No. 1 states that the Respondent has made further

significant improvement in the effluent treatment measures which

have already been commissioned and implemented. The Respondent

has also undertaken the following, amongst other, measures:

1.

i1.

1,

To improve the quality of fuel (bagasse), all the cane
preparatory devices, mainly including Fiberizor and Leveller
has been recenditioned and repaired by Imco Ltd., Mumbai and
successfully installed and several other parts such as pins,
brushes etc., have been replaced.

Copies of Photographs of the reconditioned Fiberizor and

[eveller are annexed at Annexure - R1/S1.

To reduce generation of flue gasses, new Steam Saving
equipment like Cigar, Vapour Line Juice Heaters, Mechanical
Circulators etc., have been specifically designed by ISGEC.
The same have been installed and commissioned.

Copies of Photographs of the new Steam Saving Equipment
are annexed hereto as Annexure - R1/82.

To reduce the effluent generation, a new system for re-use and
recycling of excess condensate has been installed &
commissioned. All the conventional methods such as tube
cleaning by various chemicals, wet brushing which were in usc

by the erstwhile owners of the factory have been entirely
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removed. A new technique of Hydrojet cleaning has been
adopted which will significantly reduce effluent generation.
iv. A new inline de-superheating technique has been adopted to
further reduce the effluent generation. The new technique has
climinated the earlier main source of effluent generation.
Copies of Photographs of the new De-superheating Technique

adopted are annexed hereto as Annexure - R1/83.

V. The old reciprocating compressors have been replaced by
installation and commission of new twin type lube air blowers
having a speed of 1000m/hr. to reduce the effluent generation.
Copies of Photographs of the new Twin Lube Air Blowers are

annexed hereto as Annexure - R1/84.

vi.  Most of the pumps across the factory having an older design
have been replaced with new modern pumps. Further all supply
tanks have been repaired to prevent leakages, if any, from
Pump for the improvement of effluent quality.

Copies of Photographs of the new Pumps are annexed hereto
as Annexure - R1/S5.

vii.  To reduce windage of sugar dust particles from the dry seed
conveyer belts, a new Magma system open crystallizer with
new pumps having 40 MT capacity has been designed,
installed and commissioned.

Copies of Photographs of the new Crystallizer are annexed
hereto as Annexure - R1/S6.

viil. To reduce addition of excess water into Spray Channels, newly
designed Waste Heat Recovery Equipment has been installed
and commissioned.

ix. ~ New and modern techniques of Diffuser Technology for

acration have been adopted, DSM screens for removal of
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primary solid contents have been installed and commissioned
and new twin lube air blowers having excess margin for proper

acration of effluent has been installed and commissioned.

9. The Respondent No. 1 states that the Respondent No. 1 has entirely

upgraded the Effluent Treatment P.Iant (ETP) to ensure that effluent
generation reduces, and maximum recirculation of the effluents takes
place within the factory itself.

A copy of the Adequacy Report of the Upgradation of the Effluent
Treatment Plant (ETP) Report dated 27/10/2023 is annexed hereto as
Annexure - Rl/T._

10.The Respondent No. 1 states that the Respondent No. 1 has not caused
any effluent seepage or release of emissions while operating the said
factory by the Respondent No: 1. The Respondent No. 1 has in fact
taken utmost care and implemented immediate measures to ensure
that release of emissions and effluents are reduced even ﬁzrtﬁer. The
Respondent No. 1 states that the Respondent No. 1 has not caused
any damage. The Respondent No. 1 is not liable for any actions done
by the erstwhile owner of the t‘ac&ton}. The Respondent No. 1 is a bona
fide industrial entity conducting its operations and business in

consonance with the law for the time being in force.

11.The Respondent No. 1 states that there is no willful delay on part of
the Respondent No. 1 in filing the present Reply. As per the Order
dated 01/09/2023, a Joint Commitiee was constituted to visit and
inspect the factory site and report its findings. The Respondent No. 1
has received an Email dated 27/10/2023 from the MPCB, SRO -
Nanded, for the proposed visit. The Respondent No. 1 has replied to
the same by Reply Email dated 31/10/2023 providing the MPCR,




233 = e

SRO - Nanded, the information sought. However, the committee has
not yet visited the factory site and hence the Responder:[No. 1 could
not file the present Reply on an earlier occasion. Therefore, the
Respondent No. 1 craves leave to file an additional reply after the
visit, inspection and issuance of report by the said Joint Ceammittee,

if necessary.

12.The Respondent No. 1 therefore humbly prays that:
a. The Original Application No. 113/2023 (WZ) under reply may
kindly be dismissed with costs; .

b. Any other order in the interest of justice may kindly be passed.

Place: muaw'pes
Date: \8l1\\2—92}

Notary Regl, No.____109
Sr,No.7 65 4Date \ 3|11/ 2C
i

P

Advocate for Respondent No. 1

VERIFICATION

I, Shailesh Sawant, Age: adult, Occ.: Service, R/at: ...57 2., 232

LOm Shaviad. . CHS. Lhel.. .. Banwell €6F. Plurbal —£4,

the Authorised Representative of the Respondent No. 1 herein do state on
solemn affirmation that whatever is stated above is true and correct to the
best of my knowledge, belief and information and hence I have signed the

same on this .....} @4.. day of November 2023 at P mbey,

Sh. B.R. DUBE

B. Sc. (Hons.) LL.B., Reg. No. 3947
Advocate & Notary Public

Govt. of India
TIOR Vodu Bosna

NOTARIAL
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH
AT PUNE

ORIGINAL APPLICATION NO. 113 OF 2023(WZ)

(Under section 18(1) r/w s.14, 15 and 17 of the National Green
Tribunal Act, 2010)

IN THE MATTER OF

Shri. Kapil Baliram Bomnale & Ors. ... Applicants
Versus
Twenty-One Sugar Limited & Ors. ... Respondents
AFFIDAVIT
. Shailesh Sawant, Age: adult, Occ.: Service, R/at: . .72 322 . ...
LOm Shdrad . CR Ll Bonal Eatf. P2~ 64.....,

the Authorised Representative of the Respondent No. 1 herein do state on
solemn affirmation as under: |

1. That I am working as .ACLUXH | ™Manages with

Twenty One Sugars Ltd. (the Respondent No. 1 herein) and have been.
vide Board Resolution dated 17/10/2023, duly authorized to sign &
verify the accompanying Reply / Submissions, to file the documents, to
sign the Vakalatnama and to as such other acts as may be necessary for
filing the accompanying Reply / Submissions.

2. The accompanying Reply / Submissions have been drafted under my
instructions. I repeat, reiterate, confirm, verify and affirm the statements
and averments made in the said Reply / Submissions and for the sake of
brevity the same may be treated as forming part of this Affidavit.

3. Hence this Affidavit.
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Whatever is stated above is true and correct to the best of my knowledge,
information and belief and hence I have signed the same on this .18#72....
day of November 2023 at .. Mumbal .. .

I Identify the Affiant.

b

Advocate

“Mr. Shailesh Sawant

Authorised Representative of
Twenty One Sugars Ltd.

Respondent No. 1

BEFCRE ME
/W

Sh. B. R. DUBE

B. Sc. (Hons.) LL.B., Reg. No. 3847
Advocate & Notary Public
Govt. of India
7/106, Lacdy Rataa Complex,
D. S. Marg, Worli, MUMBAI - 400 018.

Notary Regi. No. 108

St. NOH£5S Date l&!n 2023
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CERTIFIED TRUE COPY OF RESOLUTION PASSED IN THE MEETING OF THE
BOARD OF DIRECTORS OF TWENTYONE SUGARS LIMITED DULY CONVENED
AND HELD ON 16™ OCTOBER 2023 AT UNIT 4, PENINSULA CHAMBERS,
PENINSULA CORP. PARK, G. K. MARG, LOWER PAREL, MUMBAI- 400018 at 11:00
AM WHERE PROPER QUORUM AS PER LAW WAS PRESENT

“RESOLVED THAT Mr. Shailesh Sawant is be and hereby authorized to represent the
company before the Hon’ble National Green Tribunal, in the legal proceedings which
includes signing, verifying, executing various documents such as applications, petitions,
Vakaltnama, affidavits and reply on behalf of the company and to appoint advocate/s or
otherwise to represent and act on behalf of the company .

Certified True Copy

For TWENTYONE SUGARS LIMITED Date: 17" October 23
Place: - Mumbai

- ; A
f, g e n e e _y "_'_‘{__..'-
: SOt o

DIRECTOR DIRECTOR

o e

A GADAR, MUMBA/

M“—'\HﬁRASHmA
Regd. No. 3047

TWENTYONE SUCARS LIMITED
CIN No.: U15122MH20MPLC221355

Reg Otfice: Unit 4, Peninsula Chambers, Peninsula Corporate Park, G.K.Marg, Lower Parel, Mumbai-400013
Cita ( Whera: (it nen T4 Villaaa Malawats ‘Pabala 4 Thictrict T abar 4713 531
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel. No.: 02462-242492 Sub-Regional Office,
Fax No.: 02462-242492 Lahoti Complex, 2»d Floor,
Vajirabad, Nanded-431601

“Your Service is Our Duty”

Out No.MPC/SRON/TASHA/257/23 Dt: 27/10/2023

To,
M/s. Dharashiv Cooperative Sugar Factory,

Unit-3 (Presently M/s. Twenty-One Sugars Pvt. Ltd.),

Shivni (Jamga), Tal. Loha, Dist. Nanded.

Sub:Regarding crushing of Sugar Factory for the

year 2022-2023.

Ref: Order dated 01.09.2023 passed by the Hon'ble

Green Tribunal, West Division, Pune.

With reference to the above subject, you are

hereby informed that, your office should immediately

45

TRUE COPY



inform to this dffice.that since from when crushing
season of your factory is going to start this year, due
to which it will be convenient for the committee
constituted under order dated 01.09.2023 of Hon'ble

Green Arbiter, West Division, Pune to conduct visit.

Sd/-
Sub-Regional Officer,

M.P.C.Board, Nanded

Copy for information humbly submitted to:

1. Hon'ble Collector, Collector's Office, Nanded

Copy humbly submitted to:

2. Mr. Nischal C, Scientist "D", Regional Director,
Central Pollution Control Board, Pune.

3. District Superintendent Agriculture Officer,

Agriculture Department, Nanded.

4, Regional Officer, M.P.C. Board, Chhatrapati

‘ Sambhaji Nagar.
TRUE COPY
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TWENTYONE SUGARS LIMITED
CIN No.: UISI22MH2011PLC221358
Rey Office: Unit 4, Peninsula Chambers, Penfisula Corporate Park, GRMarg, Lower Parel, Mumbai-00013
Site Cifiee: Gui no, 76, Village Malawall, Taluka & Dintrict Latur 413531,
Site Office: AL 'osl Saikluda , Taluka Sonpeth, Distriet Parbhang

Sit= Olffice: Jirsgan Maruti Nagar, SBhivanl Jamaga, Taluka Loba, District Nanded 431708, Maharashira

(¥ scanned with Oken Scanner
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Out No.TSL/S.P./MPCB/195/2023-24
Date: 315t October, 2023

To,
Sub-Regional Officer,
Maharashtra Pollution Control Board,
Sub-Regional Office,
Lahoti Complex, 274 Floor,

Vajirabad, Nanded - 431609

Sub:Regarding crushing of the Sugar Factory for the

year 2023-2024

Ref: 1. Your Letter bearing Out No.MPC/SPON/
TASHA/257/23 dated 27/10/2023
2. Letter dated 01.09.2023 issued by the

Hon'ble Green Tribunal, West Division,
Pune.

Sir,

éﬁ

TRUE COPY 1
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With reference to the above referred subject, we

would like to inform you that, we have upgraded our

factory and installed new equipment to maintain the
level of pollution control system and ensufc-'.
adequate measures. Accordingly, our trial will take
place from approximately 13t November to 9th
November and our crushing capacity is dependent
on the successful completion of this trial and as per
this planning our factory is expected to start from
10th November. Therefore, humbly submitted for

your information.

For Twenty-one Sugars Ltd
Sd/- Sd/-

Environment Officer Executive Director

TWENTYONE SUGARS LIMITED

CIN: No.: U15122MH201 1PLC221355

TRIIF CODBV
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Reg Office: Unit 4, Peninsula Chambers, Peninsula
Corporate Park, G.K. Marg, Lower Parel, Mumbai -

400013
Site Office: Gut no.76, Village Malawall, Taluka &
District Latur 413531.
Site Office: At Post: Saikheda, Taluka Sonpeth,
District Parbhani
Site Office: Jiraga Maruti Nagar, Shivni Jamaga,

Taluka Loha, District Nanded 431708, Maharashtra

TRUE.COPY



My Gmail

Re: {4 2022-2023 =47 G SRETYTA] s UTdTdd.

2 messages

SHAILESH SAWANT <shailesh.sawant@21.work> Tue, Oct 31, 2023 at 2:06 PM
To: SRO Nanded <sronanded@mpcb.gov.in>

Cc: Kaushal Paurana <kpaurana@gmail.com>, Policy & Law Division 2 <pnisectionZ@mpcb.gov.in>, RO Aurangabad
<roaurangabad@mpcb.gov.in>, "nndest123@gmail.com" <nndest123@gmail.com>, NISHCHAL C <nischal.cpcb@nic.in>,
collectornanded <collectornanded 1 @gmail.com=>, VIPIN DESHMUKH <vipin.deshmukh@21.work>, Yukit Patni
<yukit@21.work>

Dear Sir / Madam

With reference to your email Dated 27-10-2023 , Please find attached herewith reply letter for the same

Thanks and regards

On Fri, Oct 27, 2023 at 12:10 PM SRO Nanded <sronanded@mpcb.gov.in> wrote:

Please see the attached letter

Regards,

Shankar § Kendule

Sub-Regional Officer,

Maharashtra Pollution Control Board, Nanded

iy "SAVE PAPER'"-THINK BEFORE YOU PRINT!
POWER BEHIND ENVIRONMENT...M.P.C.B.

"ﬂ Reply Letter.pdf
313K

Yukit Patni <yukit@21.work> Tue, Oct 31, 2023 at 2:15 PM
To: Arvind Roy <arvind.roy@21.work>, VIPIN DESHMUKH <vipin.deshmukh@21.work>, VIPIN DESHMUKH
<vipindeshmukh@21.work>, Dhananjay Jagtap <dhananjay.jagtap@21.work>

Respected sir,

Forwarded mail for your reference.
[Quaoted text hidden]

- Reply Letter.pdf
313K

TRUE COPY
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2.8
N.C.R.
NON-COGNIZABLE OFFENCE INFORMATION REPORT

In respect of Non-Cognizable Offence

(Under Section 155 Cr.P.C.)

PS: Loha District: Nanded
NCR No.: Non-Cognizable Offence Report 0285/2022

Date: 14/12/2022

.E_' z Act(s) Sections

'No.

_1 . |Indian Penal Code, 1860 323 '
5. [Tndian Penal Gode, 18606 504

'3 'Indian Penal Code, 1860 506

2. Place of Occurrence:

(2a) Information Received at P.S.
Date: 14/12/2022

Time: 22:20 Hrs.

(b) General Diary Reference

=
TRUE@Y
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G.D. No.: 023
G.D. Time: 22:20 Hrs.
(c) Oeccurrence Date: 14/12/2022
Time: 19:00 Hrs.
Time Range:

(d) Place:

3. Name & Residence of Complainant

Name: Bhagwat Gyanoba Sot

S. |Address Type Address
No.
3 ey B e e S Laﬁir,;
| H.M. - 21.. Sugsr Factory,:
! Jamga Shivni, Tal. Loha,i
Dist. Nanded, Loha, Nanded, |
Maharashtra, India.
2. " |Takli & Tal & Dist. Latur,
H.M. 21, '8Sugar Factory,é
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|Jamga Shivni, Tal. Loha,

Dist. Nanded, Loha, Nanded,

Maharashtra, India.

Name, Father’s Name, Age & Residence of
Accused / Suspect.

a) Name: Sanjay Damodar Jamge

b) Father’s Name:

c) Age: From: To:

d) Residence:

' S. Address Type |Address

No.

;_1. !Jamga Shivni, Tal. Loha,
Dist. Nanded, Loha, Nanded,
Maharashtra, India.

12. Jamga Shivni, Tal. Loha,
Dist. Nanded, Loha, Nanded,

Maharashtra, India.

COPY
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NCR Contents:

Statement Dated 14/12/2022 1, Bhagwat
Damodar Gyanoba Sot, aged 46 vyears, Occ:
Private Service, Residing at Takli (B), Tal. &
Dist. Latuf, H.M. 21, Sugar Factory, Jamga
Shivni, Tal. Loha, Dist. Nanded, Mo‘.o.. N;).:
9822284133 by remaining present before the
Loha Police Station, hereby give my statement
that, as stated above I am residing é.t Jamgé
Shivni, wherein I am doing Private job atl Sugar
Factory. On 14/12/2022 at around 07.00 PM
(1) Sanjay Damodar Jamge, residing at Jamga
Shivni, Taluka: Loha, came to the office of fhe
factory and called me, when I went thefé, he
asked me what is the date of my sugarcane
cultivation, therefore, looking after the register
in the office, I informed him about the recorded
date therein, then Sanjay Jamge by saying me
that the date of sugarcane cultivation

4
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mentioned by you is wrong, started assaulting
me with fist and blows and pushed me to the
ground, as a result of which I suffered injury on
my - rib, face, “left  leg. and on the head.
Thereafter, Sanjay Jamge threatened me with
dire consequences, then (1) Srikanth Srinivasa
Kale, aged 35 years, residing at Balaji Mandir,
Taluka Loha, District Nanded, (2) Gajanan
Wankhede, aged 30 years, residing at
Batesangvi (C), Taluka Loha, District Nanded,
reached the place of incident and rescued me
therefrom. Therefore, appropriate action be
taken against Sanjay Damodar Jamge, resident
of Jamga Shivani, Taluka Loha, District
Nanded. My statement has been typed on
computer which has been read-over by me and

the same is true and correct as per my say.

s —

=

COPY
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6. Particulars of properties involved (Attach

separate sheet, if necessary)

' S.No. Property Type | Property Description
| |

7. Name and full address of witnesses, if

described in contents of NCR;

| S.No. |Name ' Address

| e SR ey L
E% Shrikant ' Present Address:
|

Srinivas Kale Opp. Balaji Mandir, Loha, |
Tal. Loha, Dist.. Nanded,
Loha, Nanded, Maharashtra,

India.

Permanent Address:

Opp. Balaji Mandir, Loha, |

i Tal. Loha, Dist. Nanded,

%Loha, Nanded, Maharashtra, |
|
| India.

TRUé COPY
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2. ‘Gajanan I Present Address: :
Wankhede ]Batesangavi C, Tal. Loha, |
i iDist. Nanded, Loha, Nanded, |
| ;_ | Maharashtra, India. i
' Permanent Address: |
IBates,au:lgavi C,  Tal. Loha,
I ' Dist. Nanded, Loha, Nanded,
i ! Maharashtra, India.
R i
8. R.O.A.C.
9. Informant is advised to seek help in concerned
court.
Signature/ Thumb Signature of Officer
Impression of the Name: Ganesh Shankarro
complainant/ Yamekar
Informant Rank: HC (Head Constable)

No. (Service POBNB31809)

=z
TRUE COPY
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To,

Sub- Regional Officer,

Date:-27/01/2023
M.P.C.Board Nanded.

Sub:- : .

Refl‘:! :tepw of 'Warmng Notice for non-compliance of Consent Condition.

e *~ Your Notice.No.MPCB/SROND,/TB-MPCB/WN/2301190008 Date.19-01-2023
r,

With refe i
rence to the subject & your letter referred above, we are Submitting our clarification 2s under

We take Possession of M/s, Dharashiv Sakhar Karkhana Ltd., Unit-3 in Sept.2022. In the views of fattory
zone & nearby farmers & members sugarcane, our manag

work & start Crushing Season as early as possible. As per

ement decided to complete maintenance
started our crushing season on 16"

last three years regular practice, we have
Nov.2022 in as it is conditior.

1, As our management have 40 years experience in Sugar Industry, We have very firstly, Siarted work
with expenses of Rs.60 to 70 lack for two wet scrubbers our two builer asontop prioric, % oot
work. Both wet scrubbers working Satisfactorily As per your instruclinns during our mecting i)
supplier, we are discussing with experts & planning for more better 1esults.

2. In this season, we have attended pumps, gear, air blower, mainteice & started existing ETP au it is
We are operating ETP systematically & treated water taking for mill maceration & Boiler wet sooubbins
We are strictly following instructions of your officers during every visit. But we are planning fr

construction of new ETP for next season. The process of enquires & designing of new LT1 is s137ted. Dinc
of these quotations are received and purchase order shall be given shortly.

3. vapour condensates in spray pond, hence water level increases regularly. Its pH will be above 7.0 &
TDS below 100. Which is not hazardous for crops. But we are using this water for factory intern-l usace

& also using these water for sprinkle in our cane yard & vehicles stand & on our bagasse doepo. We are
also planning to avoid those water perculation within month.

4. We have attended your instructions during visit as given-

i. Neighbers farmers stopped our green net packing work al wirc fencing.
ii. RBC covered by tarpaulins,

iii. Last year's pressmud collected in one side & its sale started.
iv. Excess condensate walter started to our reservoir tank.

We are always careful in the matter of water & air pollution contiol & sero water dischary,- also

So please kindly look over our so much efforts
Your\f:thlully,
GenerglWlatager

Dharashiv Sakhar arkhana Ltd.anit-3

Thanks & Regards.

-

TWENTYONE SUCARS LINITED
O N LHESTZ2MEE2O I O v
Reg Office: Unit 4, Peainsula Chambers, Peminsula Corpuorate Pael., ¢ Marg, Lowwer Paret Muml
Site Olfice: Gut na, 7o, Vilkage Malawaty, Paliha & Dnetint Latar 413 54
Site Otfice: At Post Saskheda, Taluka Sonpetly, Distit U bhan Pincode=23 15 (6
» Site office- At Post-5hivni {Ja). Fatuka-Lobu  Distact Nanded Pincode-—-1 0 708

Tel 02382-223901 c=-maul © bwentyonesuparsitd aunl com
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, AURANGABAD

Phone no. : 0240-2993004
Visit us at : http://mpeb.gov.in
mail : soaurangabadlab@mpch.gov.in

———
MAARASHIRA
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"Your Service is our Duty”

Regional Laboratory, Aurangabad,
Maharashtra Pollution Control Board, A-
/1, Paryavaran Bhavan,Behind Dhoot
Hospital, Chikalthana MIDC

Aurangabad 431 210

NABL Certificate No.:

Validity

Laboratory MoEF Reecognition :

Validity

Test Report No.: MPCB/RL-Aurangabad/JVS/22-23/02/10

Date: 02/02/2023 01:24 PM

Analysis Report-Water (JVS)

Field Sample 1D :

BR-0038549

Name & Address of the Industry

M/S Dharashiv Sakhar Karkhana Unit-111 ( Formerly Known as M/S

Venkateshwar Agro Sugar Product Pvt.

R12 Sugar ( excluding Khandsari)

Sampling Location :

OTHERS (Nalla Water at Bhalake Farm

land)

Lab code : MPCB/RL-Aurangabad/JVS/22-23/761

Sampling Method(s) : ?&f:f:;gf:;ill‘;) : Water
Sampling drawn by (Officer name): gg;zs:?ed (Sl Fniny Sample Volume Received :

Sample submitted by (Name) : i;g;:ﬁ:?fgégﬁt:;éi‘g Seal No. : 321
Analysis start Date (dd/mm/yyyy). : | 19/01/2023 02:19 PM

Test Report

Sr.No Parameter Results | Unit Method Adopted - I\-.‘IU(-'-'lf required)
1 pH 7.5
2 Total Dissolved Solids(TDS) 1474.0 | mg/l
3 Suspended Solids ( $S ) 240 | mgi é/z'fﬁ__
4 Bmchennca(];g;%?cn Demand 395 | mgi TR‘J/E CC'PY
5 Chloride 179.94
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Sr.No Parameter Results | Unit Method Adepted MU( If required)
] Chemical Oxygen Demand (COD) 112.0 | mg/l
7 Sulphate 485.50 | mg/l
8 Oil & Grease BDL mg/l|

End of The Report

Abbreviations: - BDL=Below Detectable limit, N.D =Not Detected, N.A.= Not Analyzed, * Not covered under NABL scop.

Comment (if any):

Comment for Amended Report:

Remark: - Note: This test report refers only to the sample submitted for the testing.
Results Compiled by: Dr Mahesh Rakh

Results Approved by:Balkurshna Sangale

Results Reviewed by: Balkurshna Sangale

Balkurshna Sangale
Scientific Officer,

I/c Regional Laboratory,
Aurangabad.

# This is an Electronically generated report does not require signature

Note :

1 . Results relate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.
2. # indicates paramters are not in scope of NABL(IS0:17025:2017)

3. Samples will be preserved for a period 10 days from the delivery of Test Centificate.

4. Customer complaint register is available at laboratory.

5. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

6. MU values will be reported on request.

i
TRUE COPY

Copyright © 2020 LIMS. All rights reserved.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, AURANGABAD

Phone no. : 0240-2993004
Visit us at : http://mpeb.gov.in
mail : soaurangabadlab@mpcb. gov.in

——
MAHARASHTRA
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"Your Service is our Duty"

Regional Laboratory, Aurangabad,

Maharashtra Po
4/1, Paryavaran

llution Control Board, A-
Bhavan,Behind Dhoot

Hospital, Chikalthana MIDC

Aurangabad 431 210

NABL Certificate No.:

Validity

L.aboratory MoEF Recognition :

Validity

Test Report No.: MPCB/RL-Aurangabad/JV$/22-23/02/20

Date: 06/02/2023 02:59 PM

Analysis Report-Water (JVS)

Field Sample 1D :

BR-0038550

Name & Address of the Industry

M/S Dharashiv Sakhar Karkhana Unit-11I ( Formerly Known as M/S
Venkateshwar Agro Sugar Product Pvt.

R12 Sugar ( excluding Khandsari)

Sampling Location :

OTHERS (Village Nalla water)

L.ab code :

MPCB/RL-Aurangabad/JVS$/22-23/762

Sample Details

Sampling Method(s) : (Water/Air/HW) : Water
Sampling drawn by (Officer name): I-O-f\Iandcd Sk Sample Volume Received :

Bawane)
Sample submitted by (Name) ; #O-Nanded (Shei Pgskay Seal No. : 321

Bawane) (SRO-Nanded)

Date of Sample
Collection.(dd/mm/yyyy) :

17/01/2023 06:10 PM

Date of Sample receipt to
Laboratory (dd/mm/yyyy) :

19/01/2023 01:16
PM

Analysis start Date (dd/mm/yyyy). :

19/01/2023 02:19 PM

Test Report
Sr.No Parameter Results | Unit Method Adopted MU( If required)
| phi 74
2 Total Dissolved Solids(TDS) 1802.0 | mg/
Suspended Solids ( 85 ) 38.0 mg/|
Biochemical O Demand R
:ca(BOx[y);)gcn eman 740 | mgl % ARY
VAT
Chloride 126.96 | mg/] [ Lw*;';"»’::‘;‘:f‘ 2

T
TRUESCOPY




C)

i s 258

Sr.No Parameter Results | Unit | -« Method Adopted MU( If required)

6 Chemical Oxygen Demand (COD) 208.0 | mg/l

7 Sulphate 564.20 | mg/l
8 0il & Grease 2.6 mg/l
End of The Report

Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed, * Not covered under NABL scop.

Comment (if any):

Comment for Amended Report:

Remark: - Note: This test report refers only to the sample submitted for the testing.
Results Compiled by: Dr Mahesh Rakh

Results Approved by:Balkurshna Sangale

Results Reviewed by: Balkurshna Sangale

Balkurshna Sangale
Scientific Officer,

/e Regional Laboratory,
Aurangabad,

# This is an Electronically generated report does not require signature

Note ;

. Results relate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB,
. # indicates paramters are not in scope of NABL(ISO:17025:2017)

. Samples will be preserved for a period 10 days from the delivery of Test Certificate.

. Customer complaint register is available at laboratery.

. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

. MU wvalues will be reported on request.
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Copyright © 2020 LIMS. All rights reserved.




259

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, AURANGABAD

Phone no. ; 0240-2993004

———
MAMARMSHT A

Visit us at : http://mpeb.gov.in i““ﬁi 4/1, Paryavaran Bhavan,Behind Dhoot
mail ; soaurangabadlab@mpceb.gov.in gy Hospital, Chikalthana MIDC
"Your Service is our Duty" Aurangabad 431 210

Regional Laboratory, Aurangabad,
Maharashtra Pollution Control Board, A-

NABL Certificate No.:

Validity

Laboratory MoEF Recognition :

Validity

Test Report No.: MPCB/RL-Aurangabad/JVS8/22-23/02/11

Date: 02/02/2023 01:25 PM

Analysis Report-Water (JVS)

Field Sample 1D :

BR-0038551

Name & Address of the Industry

M/8 Dharashiv Sakhar Karkhana Unit-111 ( Formerly Known as M/S

Venkateshwar Agro Sugar Product Pvt.

R12 Sugar ( excluding Khandsari)

Sampling Location :

ETP (Inlet)

Lab code :

MPCB/RL-Aurangabad/JVS/22-23/763

Sample Details

Bawane) (SRO-Nanded)

Sampling Method(s) : (Water/Air/HW) : Water
Sampling drawn by (Officer name): FO-Nanded (Shri. Pankaj Sample Volume Received :

- Bawane)
Sample submitted by (Name) ; - Napded S Tweion) Seal No. : 321

Date of Sample
Collection.(dd/mm/yyyy) :

18/01/2023 12:10 PM

Date of Sample receipt to

Laboratory (dd/mm/yyyy) :

19/01/2023 01:17
PM

Analysis start Date (dd/mm/yyyy). :

19/01/2023 02:19 PM

Test Report
Sr.No Parameter Results [ Unit Method Adopted MU( If required)
1 pH 5.9
2 Total Dissolved Solids(TDS) 2688.0 | mg/l
3 Suspended Solids ( 88 ) 2200 | mg/
Biochemical Oxygen Demand

- [

(BOD) 672.5 mg/]
5 Chloride 121.96 | mg/l

-"/Lr""";

TRUETOPY
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. LY

Sr.No Parameter Results | Unit Method Adopted MU If required)
6 Chemical Oxygen Demand (COD) 1744.0 | mg/l
7 Sulphate 214.60 | mg/l
8 Oil & Grease 11.6 mg/|
End of The Report >

Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed, * Not coverzd under NABL scop.

Comment (if any):
Comment for Amended Report:

Remark: - Note: This test report refers only to the sample submitted for the testing.

Results Compiled by: Dr Mahesh Rakh
Results Approved by:Balkurshna Sangale
Results Reviewed by: Balkurshna Sangale

# This is an Electronically generated report does not require signature

P ——

Balkurshna Sangale
Scientific Officer,

I/c Regional Laboratory,
Aurangabad,

Note !

o B b —

. MU values will be reported on request.

. Results relate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.
. # indicates paramters are not in scope of NABL(ISO:17025:2017)
. Samples will be preserved for a period 10 days from the delivery of Test Certificate.
. Customer complaint register is available at laboratory.
. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

Copyright © 2020 LIMS. All rights reserved.




MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, AURANGABAD

Regional Laboratory, Aurangabad,
Phone no. : 0240-2993004 Fociniinsensiblast Maharashtra Pollution Control Board, A-

Visit us at : http:/mpeb.gov.in B 4/1, Paryavaran Bhavan,Behind Dhoot
mail ; soaurangabadlab@mpcb.gov.in U 74 Hospital, Chikalthana MIDC
"Your Service is our Duty” Aurangabad 431 210
NABL Certificate No.: Validity
Laboratory MoEF Recognition : Validity
Test Report No.: MPCB/RL-Aurangabad/JVS$/22-23/02/15 Date: 02/02/2023 02:13 PM

Analysis Report-Water (JVS)

Field Sample ID : BR-0038552

M/S Dharashiv Sakhar Karkhana Unit-111 ( Formerly Known as M/S

Name & Address of the Industry Venkateshwar Agro Sugar Product Pvt.

R12 Sugar ( excluding Khandsari)

Sampling Location : ETP (Outlet)
Lab code : MPCB/RL-Aurangabad/JVS/22-23/764
. Sample Details
84 1 Me : [ate
| - | Pempiiugblestody) (Water/Air/HW) : ot
0N 5 ; e
Sampling drawn by (Officer name): ;(:wt:gftd \ShiiPanks) Sample Volume Received ;
.35 Shri Pankai
Sample submitted by (Name) : ng\a;:z;ifgp(.gi;i:;::;; Seal No. : 321
Date of Sample i ; Date of Sample receipt to 19/01/2023 01:17
Collection.(dd/mm/yyyy) : 1810112023 12:25 PM Laboratory (dd/mm/yyyy) : PM
Analysis start Date (dd/mm/yyyy). : | 19/01/2023 02:19 PM
Test Report
Sr.No Parameter Results | Unit Method Adopted MU( If required)
1 pH 6.4
2 Total Dissolved Solids(TDS) 1647.0 | mg/l
3 Suspended Solids ( SS ) 56.0 mg/|
Biochemical Oxygen Demand AR
4 X g
(BOD) 76.0 mg/]
o o e
3 Chloride 171.95 | mg/ l, l”‘;.j. .:,4;“-:;

P N
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Sr.No Parameter Results | Unit | - Method Adopted MU( If required)

6 Chemical Oxygen Demand (COD) 2120 | mg/l

7 Sulphate 233.70 | mg/l
8 Oil & Grease 5.2 mg/l
End of The Report

Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A = Not Analyzed, * Not covered under NABL scop.

Comment (if any):

Comment for Amended Report:

Remark: - Note: This test report refers only to the sample submitted for the testing.
Results Compiled by: Dr Mahesh Rakh

Results Approved by:Balkurshna Sangale

Results Reviewed by: Balkurshna Sangale

Balkurshna Sangale
Scientific Officer,

I/c Regional Laboratory,
Aurangabad,

# This is an Electronically generated report does not reguire signature

Note :

1 . Results relate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.
2. # indicates paramters are not in scope of NABL(IS0:17025:2017)

3. Samples will be preserved for a period 10 days from the delivery of Test Certificate,

4. Customer complaint register is available at laboratory.

5. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

6. MU values will be reported on request.

L]
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MAHARASHTRA P()gLQ'ﬁON CONTROL BOARD

28

| Phone : 0240-2993004
Fax: -
Email : soaurangabadlab@mpch.gov.in
Website : http://mpeb.gov.in

e —
MAHARASHERA
= ‘I"::JJ""I‘-".. -

|
“Your Service is our Duty”

Regional Laboratory

Regional Laboratory, Auranghbad,
Maharashtra Pollution Control Board,
A-4/1, Paryavaran Bhavan.Behind
Dhoot Hospital, Chikalthana MIDC

Aurangabad 431 210

Repot Outward No.: MPCB/RL-Aurangabad/Source Emission/22-23/01/25

Date: 25/01/2023 02:44 PM

Analysis Report-Air (Source Emission)

Client/Industry/location Name & Address

R12 Sugar ( excluding Khandsari)

M/S Dharashiv Sakhar Karkhana Unit-III ( Formerly Known as M/S Venkateshwar Agro Sugar Product Pvt.

Sample Details

Field Sample ID :

BR-0038553

Laboratory Sample Code :

MPCRB/RL.-Aurangabad/STK/22-23/130

Sample Details (Water/Air/HW) :

Air

Sample Volume Received :

Sample Collected By :

FO-Nanded (Shri.Pankaj Bawane) (SRO-Nanded)

Seal No. :

321

Type of Industry / Location details :

Sample Collected On :

Jan 18 2023 11:10:00:000AM

Sr.No Parameter Result Unit Methaod of analysis
1 SO2 75 mg/m?3
2 Total Particulate Matter 132 mg/Nm?>

Report Type: final

Report generated on: 25/01/2023 02:44 PM

Complied by: Dr Mahesh Rakh

Approved by: Balkurshna Sangale

Reviewed on Date: 25/01/2023 02:44 PM

Reviewed by: Balkurshna Sangale

Balkurshna Sangale
Scientific Officer,

I/c Regional Laboratory,
Aurangabad,
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* Electronic report does not require signature

Copyright © 2020 LIMS. All rights reserved.



A‘ MAHARASHTRA PORLONDN CONTROL BOARD i 'S

Phone ; 0240-2993004

Fax: -

Email : soaurangabadlab@mpcb.gov.in
Website : http://mpeb.gov.in :

e Regional Laboratory
TP Regional Laboratory, Aurangabad,
S Maharashtra Pollution Control Board,
Wl A-4/1, Paryavaran Bhavan,Behind
L Dhoot Hospital, Chikalthana MIDC
e b iy Aurangabad 431 210

Repot Outward No.: MPCB/RL-Aurangabad/Ambient/22-23/01/1

Date: 27/01/2023 01:08 PM

Analysis Report-Air (Ambient)

Client/Industry/location Name & Address

M/S Dharashiv Sakhar Karkhana Unit-111 ( Formerly Known as M/S Venkateshwar Agro Sugar Product Pvt.

R12 Sugar ( excluding Khandsari)

Sample Details

Field Sample ID : BR-0038554
Laboratory Sample Code : MPCB/RL-Aurangabad/ AMB/22-23/27
Sample Details (Water/Air/HW) : Alr

Sample Volume Received :

Sample Collected By :

FO-Nanded (Shri.Pankaj Bawane) (SRO-Nanded)

Seal No.

321

Type of Industry / Location details :

Sample Collected On :

Jan 18 2023 10:40:00:000AM

Sr.No |  Parameter Starting Time Closing Time Result Unit Metl grgig'f
! PM10 18-01-2023 10:40 18-01-2023 18:40 92 wg/m’
2 S02 18-01-2023 10:40 18-01-2023 18:40 BDL ug/m’
3 S0O2 18-01-2023 10:40 18-01-2023 18:40 BDL ug/m’
4 NOx 18-01-2023 10:40 18-01-2023 18:40 BDL pg/m’
5 NOx 18-01-2023 10:40 18-01-2023 18:40 BDL pg/n’

Report Type: final

Report generated on: 25/01/2023 03:04 PM
Complied by: Dr Mahesh Rakh

Approved by: Balkurshna Sangale
Reviewed on Date: 27/01/2023 01:08 PM

Reviewed by: Balkurshna Sangale

#>
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Balkurshna Sangale
Scientific Officer,

I{/c Regional Laboratory,
Aurangabad,

* Electronic report does not require signature

Copyright © 2020 LIMS. All rights reserved.
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ON NON-JUDICIAL STAMP PAPER OF RS.100/-

Date: 9.11.2022
Tao,
The General Manager,
Twenty-one Sugars Ltd., Unit-3,
Jirga Maroti Nagar (Shivni Jamga)

Tal. Loha, Dist. Nanded.

Sub: Regarding use of treated water of ETP
for agriculture.

Applicant: Shri Pundlik Honaji Yede
At & Post: Shivni(J), Tal. Loha, Dist.
Nanded.

Sir,

I am submitting the request application in
accordance with the above subject as I need water

for my sugarcane cultivation.

TRUETCOPY
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However, I request to get treated water from
ETP in your factory for agriculture. I will use the
said water in my 19 acres (together in four parts) cf
agricultu.ral land by installing pipeline at my own
cost. Therefore, be pleased to help me by providing
treated water from ETP in your factory.. [ am taking
this water in my agriculture land by installlir‘l.g
pipeline at my own cost. I voluntarily me-ntion thét I
myself will be responsible for any damage caused to
my farm due to consumption of treated water from
your ETP or damage caused to other farmers due to
bursting of pipeline. In case of any kind of damage
is caused to other farmers, I will compensate them
and shall not hold your factory administration

responsible for the same.

However, it is my humble regquest that

TRUE COPY
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be allowed to utilize ETP treated water from your
factory Twenty-One Sugars Limited, Unit-3, Jiraga
Maroti Nagar, Shivni (J), Tal. Loha, Dist. Nanded, by

connecting with the pump of the factory.

Obtainer in writing Yours faithfully,
Sd/- Sd/-

1) Executive Director Shri Pundlik Honaji Yede
Sd/- R/o. Shivni (J), Tal.

2) Chief Chemist Loha, Dist. Nanded

TRUETOPY
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Date:
To,
The General Manager,

Sugar Factory, Shivni Jamga,

Tal. Loha, Dist. Nanded.

Sub:Regarding use of treated water of ETP for

agriculture.

Sir,

With reference to the above subject, it is
humbly submitted that, I the Applicant Shri Pundlik
Honaji Yede, resident of Shivni (Ja.), Tal. Loha,
District Nanded, wherein my agricultural land is
nearby to the factory and as my pipeline is near to
your E.T.P. and I am running short of well water for
my sugarcane agricultural farm and as such I am m
need of your Sugar Factory’s E.T.P water. Therefore,

I request to provide treated water from ETP of your

TRUE COPY 1
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factory to me for my agriculture purpose, for which

act of kindness, I will be ever grateful to you.

Sd/-
Yours faithfully,

Applicant Pundlik Honaji Yede
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Date: 17/11/2023
To,
The General Manager,
Twenty-One Sugars Ltd., Unit-3,
Jirga Maroti Nagar, Shivni (Ja.),

Tal. Loha, Dist. Nanded.

Sub:Regarding use of treated water of ETP for

agriculture.

Applicant: Gyaneshwar Namdeo Yede.

Sir,

With reference to the above subject, I am
submitting request application that I am in need of
water for my agricultural crops; therefore, it is
requested that your factory’s E.T.P. water be
provided to me. I will use the said water in my
agricultural land by installing pipeline at my own

cost. I will be responsible for any damage caused to
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my l-acre agricultural farm due to consumption of
treated water from your ETP or damage caused to
other farmers due to bursting of pipeline, 1
voluntarily mention that in case of any kind of
damage is caused to- other farmers, 1 will be
responsible for the same and shall not hold your

factory administration responsible for the same.

However, it is my humble request that
considering my difficulties sympathetically, I should
be allowed to utilize ETP treated water from your
factory Twenty-One Sugars Limited, Unit-3, Jirga

Maroti Nagar, Shivni (Ja.), Tal. Loha, Dist. Nanded.

Obtainer in writing Yours faithfully,
Sd/-
1) General Manager Shri Gyaneshwar Namdeo Yede
Sd/- R/o. Shivni (J), Tal. Loha, Dist.
2) Chief Chemist Nanded
TR '?/iOPY
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Annexure VII
Date:

Ta,

The General Manager,

Twenty-One Sugars Ltd., Unit-3,

Jirga Maroti Nagar, Shivni (Ja.),

Tal. Loha, Dist. Nanded.

Sub:Regarding use of treated water of ETP for

agriculture.

Sir,

With reference to the above subject, I humbly
submit request application that, I am in need of
water for my agricultural crops; therefore, it is

requested that your factory’s E.T.P. water be

provided to me.

Your permission is required for utilizing the

said water from your factory through tanker for my

COPY 1
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agricultural field. I voluntarily mentioned that I will
be responsible for any damage caused to my 8-acres
agricultural farm due to consumption of treated
water from your ETP and administration of your

factory shall not responsible for the same.

However, it 1is my humble reguest that
considering my difficulties sympathetically, I should
be allowed to utilize ETP treated water from your
factory Twenty-One Sugars Limited, Unit-3, Jirga

Maroti Nagar, Shivni (Ja.), Tal. Loha, Dist. Nanded.

Obtainer in writing Yours faithfully,
Sd/- Sd/-
1) General Manager Shri Mohan Bhimrao Chikale
Sd/- R/o. Shivni (J), Tal. Loha, Dist.
2) Chief Chemist Nanded

o
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Date: 09/02/2023
To,
The General Manager,
Twenty-One Sugars Ltd., Unit-3,

Shivni (Ja.), Tal. Loha.

Sub:Regarding use of treated water of ETP for
agriculture.

Applicant: Kisan Kondiba Jamge

Sir,

With reference to the above subject, I request
that I should be provided with E.T.P. spray water
from your factory for my agricultural farm. If any
damage is caused to my agricultural farm then the
administration of your factory shall not be
responsible for the same. If damage is caused to the

crops then I shall be myself responsible for the

same.

==
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Therefore, your goodself be pleased to provide

water.
Yours faithfully,
Sd/-
Kisan Kondiba Jamge
(For 1 Hectare Agriculture Farm)
TRUE COPY
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Date: 11/01/2023
10,
The General Manager,
Twenty-One Sugars Ltd., Unit-3,

Jirga Maroti Nagar, Shivni (Ja.),

Tal. Loha, Dist. Nanded.

Sub:Regarding getting water of ETP for agriculture.
Applicant: Vitthal Kerba Dudhmal

At & Post. Shivni (Ja.)

Sir,

With reference to the above subject, I hereby
submit request application that, I am in need of
water for my agricultural crops. Therefore, I request
to provide ETP water of your factory to me. I will use
the said water in my agricultural land by installing
pipeline at my own cost. However, be pleased to

provide ETP water from your factory. I hereby
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voluntarily state that I myself will be responsible for
e ANy damage caused to my l-acre farm due to
consumption of water from your ETP or damage
caused to other farmers due to bursting of pipeline
and your factory administration shall not be

responsible for the same.

However, it is my humble request that
considering my difficulties sympathetically, [ should
be allowed to utilize ETP water from your factory
Twenty-One Sugars Limited, Unit-3, Jiraga Maroti

Nagar, Shivni (J), Tal. Loha, Dist. Nanded.

Obtainer in writing Yours faithfully,
Sd/-
1) General Manager Shri Vitthal Kerba Dudhmal
Sd/- R/o. Shivni (J), Tal. Loha,

2) Chief Chemist

TRUE %PY
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Date: 11/01/2023

To

b

The General Manager,
Twenty-One Sugars Ltd., Unit-3,
Jirga Maroti Nagar, Shivni (Ja.),

Tal. Loha, Dist. Nanded.

Sub:Regarding getting water of ETP for agriculture.
Applicant: Laxman Kerba Dudhmal

At & Post. Shivni (Ja.)

Sir,

With reference to the above subject, I hereby
submit request application that, I am in need of
water for my agricultural crops. Therefore, I request
to provide ETP water of your factory to me. I will use
the said water in my agricultural land by installing
pipeline at my own cost. However, be pleased to

provide ETP water from your factory. I hereby

?
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voluntarily state that I myself will be responsible for
any damage caused to my 6-acres farm due to
consumption of water from your ETP or damage
caused to other farmers due to bursting of pipeline
and your factory administration shall not be

responsible for the same.

However, it is my humble request that
considering my difficulties sympathetically, I should
be allowed to utilize ETP water from your factory
Twenty-One Sugars Limited, Unit-3, Jiraga Maroti

Nagar, Shivni (J), Tal. Loha, Dist. Nanded.

Obtainer in writing Yours faithfully,
Sd/-
1) General Manager Shri Laxman Kerba Dudhmal
Sd/- R/o. Shivni (J), Tal. Loha,

2) Chief Chemist

TRUE%'PY
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Application

Date: 27/01/2023
To,
The General Manager,
Twenty-One Sugars Ltd., Unit-3,
Jirga Maroti Nagar, Shivni (Ja.),

Tal. Loha, Dist. Nanded.

Sub:Regarding getting water of ETP for agriculture.

Sir,
With reference to the above subject, it is hereby
submitted that [ am desirous to obtain your factory’s
ETP for my agricultural crops, therefore the said
water be provided to me. I will use the said water in
my agricultural land by installing pipeline at my
own cost. However, be pleased to provide ETP water
from your factory. I hereby voluntarily state that I
myself will be respon&_'.il_a:le for any damage caused to
it
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my 6-acres farm due to consumption of water from
your ETP or damage caused to other farmers due to

bursting of pipeline and your factory administration

shall not be responsible for the same.

Yours faithfully,
Sd/-
Jamge Baliram Gyani

(For 2-acres agriculture land)

e
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Date: 12/11/2022
To,
The General Manager,
Twenty-One Sugars Ltd., Unit-3,
Jirga Maroti Nagar, Shivni (Ja.),

Tal. Loha, Dist. Nanded.

Sub:Regarding getting water of ETP for agricultural
cultivation.

Applicant: Manik Sambhaji Jamge

Sir,

With reference to the above subject, it is hereby
submitted that | am in need of water for agricultural
crops, as such I request you to provide E.T.P water
from your factory. I will use the said water in my
agricultural land by installing pipeline at my own
cost. However, be pleased to provide ETP water from

your factory. I hereby voluntarily state that I myself

é,/
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will be responsible for any damage caused to my 2-
acres farm due to consumption of water from your

ETP and your factory administration shall not be

responsible for the same.

However, it is my humble request that
considering my difficulties sympathetically, I should
be allowed to utilize ETP treated water from your
factory Twenty-One Sugars Limited, Unit-3, Jiraga

Maroti Nagar, Shivni (J), Tal. Loha, Dist. Nanded.

Obtainer in writing Yours faithfully,
Sd/- Sd/-

1) General Manager Shri Manik Sambhaji
Sd/- Jamge

2) Chief Chemist R/o. Shivni (J), Tal.

Loha, Dist. Nanded

1 2}
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Date: 14/11/2022
To.
The General Manager,
Twenty-One Sugars Ltd., Unit-3,
Jirga Maroti Nagar, Shivni (Ja.),

Tal. Loha, Dist. Nanded.

Sub:Regarding getting water of ETP for agricultural
cultivation.

Applicant: Gangadhar Shankarrao Jamge.

Sir,

With reference to the above subject, it is hereby
submitted that I am in need of water for agricultural
crops, as such I request you to provide E.T.P water
from your factory. I will use the said water in my
agricultural land by installing pipeline at my own
cost. However, be pleased to provide ETP water from

your factory. I hereby voluntarily state that I myself

=
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will be responsible for any damage caused to my
2.5-acres farm due to consumption of water from

your ETP and your factory administration shall not

be responsible for the same.

However, it. is my humble request that
considering my difficulties sympathetically, I should
be allowed to utilize ETP treated water from your
factory Twenty-One Sugars Limited, Unit-3, Jiraga

Maroti Nagar, Shivni (J), Tal. Loha, Dist. Nanded.

Obtainer in writing Yours faithfully,
Sd/- Sd/-

1) General Manager Shri Gangadhar
Sd/- Shankarrao Jamge

2) Chief Chemist R/o. Shivni (J), Tal.

Loha, Dist. Nanded
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Date: 11/11/2022
To,
The General Manager,
Twenty-One Sugars Ltd., Unit-3,

Jirga Maroti Nagar, Shivni (Ja.),

Tal. Loha, Dist. Nanded.

Sub:Regarding getting water of ETP for agricultural
cultivation.
Applicant: Baban Wamanrao Jamge,

At & Post: Shivni (Ja.)

Sir,

With reference to the above subject, it is hereby
submitted that I am in need of water for agricultural
crops, as such I request you to provide E.T.P water
from your factory. I will use the said water in my
agricultural land by installing pipeline at my own

cost. However, be pleased to provide ETP water from

TRUE-COPY
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your factory. I hereby voluntarily state that [ myself
will be responsible for any damage caused to my 3-
acres farm due to consumption of water from your

ETP and your factory administration shall not. be

responsible for the same.

However, it 48 -~ my humble request that
considering my difficulties sympathetically, I should
be allowed to utilize ETP treated water from your
factory Twenty-One Sugars Limited, Unit-3, Jiraga

Maroti Nagar, Shivni (J), Tal. Loha, Dist. Nanded.

Obtainer in writing Yours faithfully,
Sd/- Sd/-
1) General Manager Shri Baban Wamanrao
Sd/- Jamge
2) Chief Chemist R/o. Shivni (J), Tal.
é Loha, Dist. Nanded
TRUECOPY
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Date: 14/11/2022
To,
The General Manager,
Twenty-One Sugars Ltd., Unit-3,
Jirga Maroti Nagar, Shivni (Ja.),

Tal. Loha, Dist. Nanded.

Sub:Regarding getting water of ETP for agricultural
cultivation.
Applicant: Maroti Gangadhar Jamge,

At & Post: Shivni (Ja.)

Sir,

With reference to the above subject, it is hereby
submitted that [ am in need of water for agricultural
crops, as such I request you to provide E.T.P water
from your factory. I will use the said water in my
agricultural land by installing pipeline at my own

cost. However, be pleased to provide ETP water from

TRUE COPY
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your factory. I hereby voluntarily state that I myself
will be responsible for any damage caused to my
2.5-acres farm due to consumption of water from

your ETP and your factory administration shall not

be responsible for the same.

However, it is my humble request that
considering my difficulties sympathetically, [ should
be allowed to utilize ETP treated water from your
factory Twenty-One Sugars Limited, Unit-3, Jiraga

Maroti Nagar, Shivni (J), Tal. Loha, Dist. Nanded.

Obtainer in writing Yours faithfully,
Sd/- Sd/-
1) General Manager Shri Maroti Jamge
Sd/- Gangadhar
2) Chief Chemist R/o. Shivni (J), Tal.
% Loha, Dist. Nanded.
TRUE COPY
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ON NON-JUDICIAL STAMP PAPER OF RS.100/-

To,
The General Manager,
Twenty-one Sugars Ltd., Unit-3,

Jirga Maroti Nagar, Shivni (J),

Tal. Loha, Dist. Nanded.

Sub: Regarding use of treated water of ETP
for agriculture.

Applicant: Shri Pundlik Honaji Yede
At & Post: Shivni(J), Tal. Loha, Dist.
Nanded.

Sir

I am submitting the request application in
accordance with the above subject as I need water

for my sugarcane cultivation.
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However, I request to get treated water frbm
ETP in your factory for agriculture. I will use the
said water in my 19 acres (together in four parts) of
agricultural land by installing pipeline at my own
cost. Therefore, be pleased to help me by providing
treated water from ETP in your factory. I am taking
this water in my agriculture land by installing
pipeline at my own cost. I voluntarily mention that I
myself will be responsible for any damage caused to
my farm due to consumption of treated watér from
your ETP or damage caused to other farmers due to
bursting of pipeline. In case of any kind of damage
is caused to other farmers, I will compensate them

and shall not hold your factory administration

responsible for the same.

However, it is my humble request that
considering my difficulties sympathetically, I should

be allowed to utilize ETP treated water from your

88
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factory Twenty-One Sugars Limited, Unit-3, Jiraga
Maroti Nagar, Shivni (J), Tal. Loha, Dist. Nanded, by

connecting with the pump of the factory.

Obtainer in writing Yours faithfully,
Sd/- Sd/-
1) Executive Director Shri.Pundlik Honaji Yede
Sd/- R/o. Shivni (J), Tal.
2) Chief Chemist Loha, Dist. Nanded
==
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ON NON-JUDICIAL STAMP PAPER OF RS.100/-

To;

The General Manager,
Twenty-one Sugars Ltd., Unit-3,
Jirga Maroti Nagar, Shivni (J),

Tal. Loha, Dist. Nanded.

Sub: Regarding use of treated water of ETP
for agriculture.

Applicant: Shri Pundlik Honaji Yede
At & Post: Shivni(J), Tal. Loha, Dist.
Nanded.

Sir,

I am submitting the request application in
accordance with the above subject as I need water

for my sugarcane cultivation.

=
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However, 1 request to get treated water from
ETP in your factory for agriculture. I will use the
said water in my 19 acres (together in four pér.ts] of
agricultural land by installing pipeline at my own
cost. Therefore, be pleased to help me by providing
treated water from ETP in your factory. I am taking
this Watef in my agriculture land by installing
pipeline at my own cost. I voluntarily mention that I
myself will be responsible for any damage caused to
my farm due to consumption of treated water from
your ETP or damage caused to other farmers due to
bursting of pipeline. In case of any kind of damage
is caused to other farmers, I will compensate them
and shall not hold your factory administration

responsible for the same.

However, it is my humble request that

considering my difficulties sympathetically, I should

TRUE COPY
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factory Twenty-One Sugars Limited, Unit-3, Jiraga
Maroti Nagar, Shivni (J), Tal. Loha, Dist. Nanded, by

connecting with the pump of the factory.

Obtainer in writing Yours faithfully,
Sd/- Sd/-

1) Executive Director Shri Pundlik Honaji Yede
Sd/- R/o. Shivni (J), Tal.

2} Chief Chemist Loha, Dist. Nanded
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ON NON-JUDICIAL STAMP PAPER OF RS.100/-

To;

The Executive Director,
Twenty-one Sugars Ltd., Unit-3,
Jirga Maroti Nagar, Shivni (J),

Tal. Loha, Dist. Nanded.

Sub: Regarding use of treated water of ETP
for agriculture.,

Applicant: Shri Dilip Devrao Sonawane
At & Post: Shivni(J), Tal. Loha, Dist.
Nanded.

Sir,

[ am submitting the request application in
accordance with the above subject as I need water

for my sugarcane cultivation.

P
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However, 1 request to get treated watér from
ETP in your factory for agriculture. I will use the
said water in my 05 acres of agricultural land by
installing pipeline at my own cost. Therefore, be
pleased to help me by providing treated water from
ETP in your factory. I am taking this water in my
agriculture land by installing pipeline at my IIOWI']
cost. I voluntarily mention that I myself will be
responsible for any damage caused to my farm due
to consumption of treated water from your ETP or
damage caused to other farmers due to bursting of
pipeline. In case of any kind of damage is caused to
other farmers, 1 will compensate them and shall not

hold your factory administration responsible for the

same.

However, 'it- is- my humble reqguest that
considering my difficulties sympathetically, I should

be allowed to_utilize ETP treated water from your

U

TRUE COPY
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factory Twenty-One Sugars Limited, Unit-3, Jiraga
Maroti Nagar, Shivni (J), Tal. Loha, Dist. Nanded, by

connecting with the pump of the factory.

Obtainer in writing Yours faithfully,
Sd/- Sd/-

1) Executive Director Shri Dilip Devrao
Sd/- Sonawane

2) Chi_ef Chemist R/o. Shivni (J), Tal.

Loha, Dist. Nanded

TRUE COPY
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MAKARSSHTRA  Maharashtra Pollution Control Board

HFERIE g farism #zes ' :

Appiication for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended,

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

UAN No: Application submitted on:
MPCB-CONSENT-0000157792 30-12-2022

industry Information

Consent To: IIN No.: Submit to:

Estabiish (Expansion) SRO - Nanded

Type of institution: Industry Type: Category: Scale:

Industry R12 Sugar ( excluding Red LS.l
Khandsari)

Location of Name of MIDC:

industry/activity/etc:

MIDC Grampanchayat

EC Reqd. EC Obtained

Yes Application yet to be submitted

Reasan Thereof
Application in Process

Whether construction-buildup area is more than 20,000 No
sq.mtr.(Existing Expansion Unit)

Geéneral Information

L Name, designation. office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/industry/Institution / Local Body.

Name Address
Vipin Deshmukh Shivani (Jamga), Tal. Loha, Dist. Nanded,Shivani (Jamga), Tal. Loha,
Dist. Nanded,Shivani (Jamga),Nanded

Designation Taluka

_ =
Director TR Ug'c_'o PY Loha

Area District



Shivani [jamgla}°L 321(1 o ‘ °‘ =

Telephone

9421328034 0

Email 24 e Pan Number
shailesh.sawant@21.work BJNPP3004K

2. (a} Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot numbear
name of Taluka and District, also telephone and fax number)

Industry name
M/s. Twentyone Sugars Ltd (Unit Ill) (Formerly known as M/s Dharashiv Sakhar Karkhana Unit |11)

Location of Unit Survey number/Plot Number
Shivani Jamga Tal Loha Dist. Nanded 313,317,321,322,325,326,327,329,353
Taluka District

Loha Nanded

(b} Details of the planning permission obtained from the local body/Town and Country Planning authority/Metrepalitan Development
authority/ designated Authority.

Planning permission Planning Authority
Grampanchayat Shivani (Jamga) Grampanchayat Shivani (Jamga)

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority
Grampanchayat Shivani (Jamga) Grampanchayat Shivani (Jamga)

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number

Vipin Deshmukh 9421328034

Fax number Officer responsible for day to day business
0 Pramod Shinde

4, (a.) Are you registered Industrial unit 7 No

Registration number Date of registration
U01403MH2008PTC178226 Jan 25, 2008

5. Gross capital investment of the unit without depreciaticn till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit{s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee

22512.00 CA Certificate 1 450240.00

6. If the site is lacated near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
bedy, if any.

Distance From Distance(Km) * Name

SHINH 10.00 Latur Nanded State Highway

River 10.00 Godavri

Human Habitation 0.00 --NA--

Religious Place 0.00 --NA--

Historical Place 0.00 --MNA-- é
Creek/Sea 0.00 --NA-- TRU E CO PY
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Longitude details of site

Latitude Longitude
190136.77 770630.21

1. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ
NA No No No

8. If the site is situated in notified industrial estate,

Details

(a) Whether effluent collection, No NA
treatment and disposal system has

been provided by the autharity,

(b) Will the applicant utilize the No NA
system, if provided.

(c) If not provided, details of proposed  Effluent Treatment Plant Provided

arrangement,

.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

262929.59 14015 41766

10. Month and year of commissioning of the Unit

2012-04-16

Number of workers and office staff

Workers staff Hrs. of shift Weekly off
90 35 8 Sunday

(a) Do you have a residential ygg NA
colony Within the premises

in respect of Which the

present application is Made

?

(b) If yes, please state population staying

Number of person staying Water consumption Sewage generation Whether is STP provided?
0 0 No

(c) Indicate its location and distance with reference to plant site.

Number of person staying Water consumption

NA 0

15, List of products and by-products Manufactured in tonnes/month, Kl/month or numbeérs/month with their types i.e.Dyes, drugs etc.

{Give figures carresponding to maximum installe ction capacity
Products Name and Quantity TRU Opv
Product uom Product Existing Consented Proposed Total Remarks

Name Name Revision



Therma!Poweh«W Co-generation 0 32(3 40 40 auhc)w-

Plants generation unit
Sugar MT/M Sugar 12600 12600 23400 36000 Expansion of
(excluding : 6500 TCD
Khandsari) e Sugar

“§
Products Name and Quantity
Product Name UomM Quantity Remarks
Molasses MT/M 7800 for Expansion only
Pressmud MT/M 7800 for Expansion only
Bagasse MT/M 58500 for Expansion only

14, List of raw materials and process chemicals with annual consumption corresponding to above stated praduction figures, in -
tannes/manth or kl/month or numbers/month.

Name of Raw Material UOM Quantity Hazardous Hazardous Remarks
Waste Chemicals

Phosphoric Acid MT/Day 0.15 No No for Expansion of 6500
TCD

Lime MT/Day 10.4 No No for Expansion of 6500
TCD

Sulphur MT/Day 3.9 No No for Expansion of 6500
TCD

Sugar cane MT/Day 6500 No No for Expansion of 6500

TCD (unit TCDj

15, Description of process of manufacture for each of the products showing input, output, gquality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

Attached as an annexure

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation

Domestic Pourpose 50 40 STP NA On Land for NA
Gardening

Water gets Polluted 640 458 Primary + NA On Land for NA

& Pollutants are Secondary + Gardening

Biodegradable Tertiary

Water gets 0 0 -NA-- NA --NA-- NA

Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 742 148 Primary + NA Recycle NA

Cooling,spraying in Tertiary

mine pits or boiler

feed /

Others NA T .5:7'” .

17. Source of water supply, Name of auth geaPiing perrission If applicable and quantity permitted,

Source of water supply Name of authority granting permission Qauntity permitted

Irrigation Department Irrigation Department Nanded Vishnupuri 10750



Lo. Quantity of waste water (effluent) generated (m3/day)

Domastic Boiler Blowdown Industrial Cooling water blowdown
40 148 0 0
Process DM Plants/Softening Washing Tail race discharge from
458 0 0 0

" 19. Water budget calculations accounting for difference between water consumption and effluent generated.

as Attached file

), Present trealment of sewage/canteen effluent (Give sizes/capacities of treatment units),

Capacity of STP (m3/day)

50
Treatment unit Size (mxm) Retention time (hr)
Proposed Expansion 0 0

Fresent treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
toutiet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

600

Treatment unit Size (mxm) Retention time (hr)
Treated water tank 7.4 0.66
secondary clarifier 128.95 11.46
Areation Tank 786,513 69.71
Primary Clarifier 62.530 5.56
Neutralization Tank 26.55 2.36
Equalization Tank 267.3 23.76
Oil Collection Tank 1.58 0.14
0 & G Removal Tank 36.45 3.24
Bar Screen 2,97 0.26
Activated Carbon Filter 250 15
Dual Media Filter 250 15
Lime dosing tank 250 1

(i) Are sewage and trade effluents mixed together? No

If yes, state at which stage-Whether before, intermittently or after treatment. NA

NAME 3 W Dupe
AHEL DaDam v une

'3, Capacity of treated effluent sump, Guard Pond if any.

Capacity of treated effluent sump (m3) 7000

Effluent sump/Guard pond details Yes

If yes, state at which stage-Whether No
before, intermittently or after

treatment. TRU E%C’)?’Y
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24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of (iij into creek/estuary (name (
= river) of Creek/estuary)
< (iit} into sea 0 (iv) into drain/sewer (owner
g of sewer)
{v) On land for irrigationon (vi) Connected to CETP 0

owned land/ase land. Specify
cropped area.

{vii) Quantity of treated 0
effluent reused/ recycled,
m3/day Provide a location

map of disposal

arrangement indicating the
outler(s) for sampling.

Treated effluent reused /
recycled (m3/day)

25. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent

pH A5
55 (mg/l) 600-800
BOD (mg/l) 1000-1200
COD (mg/l) 1500-2000
TDS (mg/l) 2500-3000
Specific pollutant if Name Value
any
1 NA NA

Treated Effluent

PH 5.5-9.0
55 (mg/l) 100
BOD (mg/l) 30
COD (mg/l) 250
TDS (mg/l) 2100
Specific poliutant if Name Value
any
i | NA NA

{b) Enclese a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
GGovernment in the Ministry of Environment expected characteristics of the untreated/treated effluent

Monitoring Reports are attached

26. Fuel consumption

Fuel Type uom Fuel Consumption TPD/LKD  Calorific value
Bagasse Ton/D 452 2.2

Ash content Sulphur content Quantity Other (specify)
4 0.02 1

TRU/?(EBPV

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type

27. (a) Details of stack (process & fuel stacks: D. G, )



Proposed Boiler

(f) Material of construction

1
{e}tj?Jtiy (Kg/hr.)

50 MS

(i) Diameter/Size, in meters  (j) Gas quantity, Nm3/hr.
3.0 . 0

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

ESP TPM

37

Iouse

N#

°5. Do you have adequate facility for collection of samples of emissions in
Board Publication “Emission regulations Part-Ill ( December, 1985

Poart hole vygs Details 4.5

Platform Details

Yes

Ladder Yes Details 1 mt. with upto top

L2 B

ana process emissions.

Sr. Stack attached to Parameter
No

il Boiler TPM

Specify concentration of criteria pollutants and industry/process-specific pollutants stack-wise, Enclose
I the latest report of analysis from the laboratory approved by State Board/Central Board/

a LORY €

326°

(g) Shape
(round/rectangular)

RCC Round

(k) Gas temperature °C
160

(o) Emissions control system
provided

E5P

uality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions

Concentration mg/Nm3

0

Central Government in the Ministry of Environment & Forests. For proposed unit furnish expected

characte

ristics of the emissions..

Monitoring Reports are attached here with

‘art - D: Hazardous Waste aspect

30
armended

in Jan.,2000. Type/Category of Waste as per
Waste (Annually) Schedule |

Cat No Type

NA

Max Method of collection
NA

Method of transport Method of treatment

NA NA

-t B Q0L

Waste (Annually) Schedule Ii

use of hazardous waste

Name of hazardous
waste/Spent chemical

o TRUE €0PY

Quantity used/mon

Information about Hazardous Waste Management as defined in Hazardous Waste (Mana

Qty
0

Method of reception
NA

Method of disposal

NA

Party from whom purchased

=

A

Bagasse sbo ’
(h) Height, m (dbove ground

level)
74

{l) Exit gas velocityy m/sec.
7.2 '

(p) In case of D.G. Set power
generation capacity in KVA

NA

(B} Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process

the form of port holes, platform, ladder\etc. As per Central

1st platform height 30 mt., Second at 45 mt., Third platform ht. 65 mt.

flow (Nm3/hr)

gement & Handling ) Rules, 1989 as

uoM
—NA--

Method of storage
NA

Party to whom sold

NA
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a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste
NA ® .

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Forests. For proposed units furnish expected characteristics

NA

3

Copy of format of manifest/record Keeping practiced by the applicant.
NA

34,

Details of self-monitoring (source and environment system)
NA

Are you using any imported hazardous waste. If yes, give details.
NA

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

NA

(F5)

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA

38. Quantity of hazardous waste disposal

(i) Within factory
0

(ii) Outside the factory (specify location and enclose copies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.
0

(v) Other (Specify)
0

Part - E: Additional information

TR?TE;/COPV

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

NA



b. If yeE, give'the details with time- schedule for the imgzg tion and approximate expenditure to be incurred o‘:‘t.

m'“'

10

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented),

NA

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

17
L ¥

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

Acoustic Enclosure

t2. Nature, quantity and method of disposal of non- hazardous solid waste generaied separately from the process of manufacture and waste treatment
(Give aetails of areajcapacity available in applicant’s land)

Type Quantity uoM Treatment Disposal Other Details

ETP Sludge 0.5 MT/A NA Used as Manure NA

Boiler Ash 25 MT/Day NA Brick Manufacturing Unit NA

+4. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(i) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iti) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?

NA

45. Brief details of tree plantation/green belt developmedtwithin applicant's premises [ in hectars )

Open Space Availability Plantation Done On Number of Trees Planted

221914.59 Square meter 41766.00 Square meter(19 %) 2000

a6

fnformatr;on of schemes for waste Minimi#gajon, resource recovery and recycling - implemented and to be implemented,
separately.

NA TRUE COPY
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(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents sugas EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

In Process

NA

(b) Any other additional information that the applicants desires to give

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.

NA

48

I/We further declare that the information furnished above is correct to the best of my/our knowladge.

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and

treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made.

E0)
%)

I/We undertake to furnish any other information within one month of its being caled by the Board

Signature :
Name : Vipin Deshmukh
Designation : Director

Additional Information

Air Pollution

Srio. Air Pollution Source

1 Boller

Separate EM Provided No
Measures Proposed NA

Air Sampling Facility Details NA

.G, Set Details

Description
NA

Hazardous Waste Generation

Hazardous Waste Quantity

CHWTSDF Details
Member of CHWTSDF

Yours faithfuily

Pollutants APCS Provided Remark
TPM, SO2 ESP NA
Other Emission Sources NA
Foul Smell Coming Out No

CapacitnyVA) Remarks
0 NA .
E C
TRUE COPY
uoMm Treatment Disposal Other Details

CHWTSDF Name Remarks
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Cess Applicable Cess Paid

No No

Legal Actions

Legal Legal Record Of Company
Action
Taken

No

Bank Guarantee Applicabie:

=~
TRUE COPY

Legal Action Details

If Yes, UpTo
Jan 11900 12:00:00:000AM

Remarks

No
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OFFICE OF GRAMPANCHAYAT, SHIVNI (JAMGA)

TAL. LOHA, DIST. NANDED

D L I P R R

Date: 07/01/2023

NO OBJECTION CERTIFICATE

[t is certified that the Gram Panchayat of
Village Shivni (Jamga) does not have any objection if
M/s. Twenty-one Sugars Ltd., U-3, Shivni (Jamga),
Tal. Loha, Dist. Nanded establishes 10000 M.Ton
daily crushing capacity project at Village Shivni

(Jamga), Tal. Loha. Dist. Nanded.

Therefore, this No Objection Certificate is

issued.

Sd/-

% Head of Village
TRIIEFCOPY

STAMP
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OFFICE OF GRAMPANCHAYAT, SHIVNI (JAMGA)
TAL. LOHA, DIST. NANDED

Date: 08/01/2023

NO OBJECTION CERTIFICATE

It is certified that the Gram Panchayat of
Village Shivni (Jamga) does not have any objection if
M/s. Twenty-one Sugars Ltd., U-3, Shivni (Jamga),
Tal. Loha, Dist. Nanded establishes 40MW co-gen

electricity project at Village Shivni (Jamga), Tal.

Loha. Dist. Nanded.

Therefore, this No Objection Certificate is

issued.

Sd/-
Head of Village

STAMP
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OFFICE OF GRAMPANCHAYAT, SHIVNI (JAMGA)
TAL. LOHA, DIST. NANDED

Date: 07/01/2023

NO OBJECTION CERTIFICATE

It is certified that the Gram Panchayat of
Village Shivni (Jamga) does not have any objection if
M/s. Twenty-one Sugars Ltd., U-3, Shivni (Jamga),
Tal. Loha, Dist. Nanded establishes 300 K.L.P.D.
Distillery Project based on sugar juice/bagasse at

Village Shivni (Jamga), Tal. Loha. Dist. Nanded.

Therefore, this No Objection Certificate is

issued.

Sd/-

Head of Village

STAMP
TRUEGOPY
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File No: J-11011/532/2022-1A-11(I)
Government of India
Ministry of Environment, Forest and Climate Change
IA Division
whw

Date 05/09/2023

To,
Mr Dinesh Pandey
TWENTYONE SUGARS LIMITED
M/s Twentyone Sugars Ltd (Unit I11), at Gut No. 313, 317, 322, 325, 326, 327, 328 & 358 at Village

Shivani (Jamga), Tehsil- Loha, Distirct- Nanded, Maharashtra , Shivani Jamga, NANDED,
MAHARASHTRA, 431708

dinesh.pandey@?2 1.work

Subjeet: Grant of prior Environmental Clearance (EC) to the proposed project under the provision of the EIA
Notification 2006 -regarding.

Sir/Madam,

This is in reference to your application submitted to MoEF&CC vide proposal number
IA/MH/IND2/431795/2023 dated for grant of prior Environmental Clearance (EC) to the proposed
project under the provision of the EIA Notification 2006 and as amended thereof.

2. The particulars of the proposal are as below :

(i) EC Identification No. EC23A2506MH35193083N
(ii) File No. J-11011/532/2022-1A-1K(I)
(iii) Clearance Type Fresh EC

(iv) Category A

5(j) Sugar Industry, 1(d) Thermal Power Plants,5(g)
Distilleries,5(j) Sugar Industry

(vi) Sector Industrial Projects - 2

Proposed New 300 KLPD Distillery Plant along
with 40 MW Cogeneration Plant & proposed
Expansion of Sugar from 3500 TCD to 10000 TCD
“"”-35‘ By M/s. Twentyone Sugars Ltd (Unit 11T)
(vii) Name of Project e o W (Formerly known as M/s Dharashiv Sakhar
Karkhana Unit II11) At Gut No.
313,317,321,322,325,326,327,329 & 353 at Village
Shivani (Jamga), Tehsil- Loha, District- Nanded,
State- Maharashtra

(viii) Name of Company/Organization TWENTYONE SUGARS LIMITED

TRUE €OPY

(v) Project/Activity Included Schedule No.
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(ix) Location of Project (District, State) NANDED, MAHARASHTRA
(x) Issuing Authority MoEF&CC

(xi) Applicability of General Conditions as per Ves

EIA Notification, 2006

3. The Ministry of Environment, Forest and Climate Change has examined the proposal seeking environmental
clearance for establishment of new 300 KLPD distillery plant along with 40 MW Cogeneration Power Plant and
proposed expansion of sugarcane crushing capacity from 3500 TCD to 10000 TCD located at Gut No. 3 13,
317,(321), 322, 325, 326, 327,329 & 353 at Village Shivani (Jamga) , Tehsil- Loha, District- Nanded.
Maharashtra by M/s. Twentyone Sugars Ltd (Unit I11) formerly known as M/s. Dharashiv Sakhar Karkhana Unit
).

4. All Sugar, Cogeneration and Distillery are listed at S.N. 5(j), 1(d) and 5(g) respectively Schedule of
Environment Impact Assessment (EIA) Notification under category ‘A’ and are appraised at Central Level by
Expert Appraisal Committee (EAC).

§. The details of products and capacity are placed at Annexure-2.

6. Existing industry is operational on the basis of Consent to operate because the cane crushing capacity is 3500
TCD. Thus Environmental Clearance was not applicable. Latest CTO (air and water) has been issued on
28/11/2022 and is valid till 31/07/2023. Certified CTO compliance report has been issued dated 19/07/2023
from SRO, MPCB Nanded. The Committee was satisfied with the response of PP.

7. Standard Terms of Reference have been obtained vide F. No. 1A-J-11011/532/2022-1A-11 (1) dated 02 Jan,
2023. It was informed that there is no litigation against the proposal. Public Hearing for the proposed project
had been conducted by the Maharashtra Pollution Control Board on 19 April, 2023 at project site chaired by
District Magistrate, Nanded. The main issues raised during the public hearing and their action plan is placed at
Annexure-I11.

8. Total plant area after expansion will be 262929 sqm. No additional land will be acquired for the expansion
project as the same will be done within existing plant premises. Out of the total plant area 86792.86 sqgm. i.c.
33.01% of the total plant arca will be developed under greenbelt & plantation and around plant premises. The
estimated project cost is Rs. 540.51 Cr. Capital cost of EMP would be Rs. 94.95 Cr. and recurring cost for EMP
would be Rs. 4.45 Cr. per annum. Industry proposes to allocate Rs. 4.0 Cr. towards extended EMP (Corporate
Environment Responsibility). Total Employment after expansion will be 365 persons as direct & indirect.

9. There are no national parks, wildlife sanctuaries, Biosphere Reserves. Tiger/Elephant Reserves, Wildlife
Corridors, Reserve forests/protected forests etc. within 10 km distance. Water bodies: Jodhi Nadi is flowing at a
distance of 0.5 km. Godawari River is located at a distance of 4.6 Km. Irrigation Department of Maharashtra
Government has clarified that Jodhi Nadi is not notified river under this Division so they have no data regarding

the flood zone. Gram Panchayat Shivni has certificd that there is no river in the area of the Grampanchayat
Shivni.

10. Ambient air quality monitoring was carried out at 9 locations during Oct 2022 to Dec 2022 and the baseline
data indicates the ranges of concentrations as; PM g (35.84-74.10g/m?), PM> s (14.90-40.30 gm?), SO; (4.4-
17.80 g/m?) and NOx (10.10-23.60g/m3). AAQ modelling study for point source emissions indicates that the
maximum incremental GLCs after the proposed project would be 1.19 pg/m3, 0.96 pg/m3, 1.74 pg/m? and 1.07
g/m> with respect to PMyg, PMa s, SO; and NO,. The resultant concentrations are within the tonal

Alnbient Air Quality Standards (NAAQS). TR CO PY

¥1. Total fresh water requirement after expansion will be 1503 CMD, which will be met from Godavari river
which is 4.6 Km away from the Industry, The Committee suggested that during cane crushing period, treated
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ater requirement. Existing effluent generation is 315 CMD which is treated in the ETP of capacity 400 CMD.
Proposed effluent generation from Sugar and Co-generation will be 588 CMD, which will be treated through
Effluent Treatment Plant unit with Capacity of 1000 CMD (Existing ETP will be upgraded by 600 CMD) and
Proposed effluent generation from distillery will be treated through Condensate Polishing Unit having capacity
of 2100 CMDs. The spent wash will be concentrated through scries of forced circulation type evaporator bodics
in which the raw spent wash is concentrated to 60% w/w solids. The concentrated spent wash will be fired in the
spent wash fired boiler with the combination of supplementary fuel (coal, bagasse ctc.) to achieve zero
discharge. Domestic waste water treated through MBBR based STP (60 CMD Capacity). PP informed that no
wastewater or treated water from integrated unit of sugar mill and distillery shall be discharged outside the

premises and Zero Liquid Discharge shall be maintained for all the units namely sugar, Distillery and Cogen
Power Plant.

12. Total power requirement of distillery/ sugar mill after expansion will be 10 MW, which will be sourced
from own captive power generation from 2*32TPH Bagasse fired boilers (Existing) & 1*110 TPH Boiler
(Proposed). Proposed bagasse/coal and conen. spent wash fired 1*55 TPH incinerator boiler will be installed.
APCE Wet Scrubber with a stack of height of 65 m is installed with the existing 2*32TPH boilers for
controlling the particulate matter emissions within the statutory limit of 50 mg/Nm? (Proposed to replace wet
scrubbers with ESP as APCE). APCE ESP with a stack of height of 74 m will be installed for controlling the
particulate matter emissions within the statutory limit of 50 mg/Nm? for the proposed boiler. For proposed | *55
TPH Incineration Concentrated spent wash + Bagasse/Coal fired boiler ESP as APCE with 70.0m stack shall be
installed for controlling the particulate matter emissions within the statutory limit of 30 mg/Nm?. Industry has
two DG set 320 KVA and 120 KVA DG set each. This will be used as standby during power failure and stack
height (6 m above roof top) will be provided as per CPCB norms to the proposed DG sets.

13. Details of Process emissions generation and its management:

« 230 MT/Day of CO2 will be omitted from fermentation section of Distillery. The same shall be bottled and
sold to open market,

14, Details of solid waste/Hazardous waste generation and its management:

|. Hazardous Waste

* Spent oil (300 Kg/M) will be used as lubricant oil for bullock carts.
* Empty Barrels/ Containers (70 Nos/M) will be disposed by sold to authorized recyclers.

|. Non-hazardous Waste

* Boiler ash generation will be about (177.77 MT/Day) will be sent to brick manufacturer.
* ETP and CPU Sludge (150 MT/A) will be disposed by sold as manure.

* Other solid waste like Paper waste (40 Kg/M), Plastic Waste (35 Kg/M) will be disposed by sold to scrap
vendors.

I5. During deliberations, EAC discussed following issues:

PP undertakes to provide green belt around parking area to minimize impact of pollution due to vehicle
movement. PP also committed to provide 3 layer green belt along the plot boundary from all side.
= Revised action plan for Gr ¢p belt development is submitted.

Tnuﬁ)pv
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* PP undertakes that, Filter press will be incorporated in proposed STP & CPU instead of Sludge drying bed.

* PP undertakes to provide ESP for incineration boiler to meet norm of 30 mg/Nm3.

* PP undertakes that, they will provide area of 39439.35 sqm (18% of Total Plot arca) as Parking arca.

* PP undertakes to enhance CER Budget to Rs. 4.0 Cr.

* PP undertakes that, we will provide Solar lighting, Street light, Parking Area & shall install Solar power
generation of 5.0MW for admin building Plant. The budget for the same will be Rs. 100 Lakhs.

* Revised EMP Budget is submitted.

+ Cumulative QRA Study is submitted.

* Existing scrubber attached with 2x32 TPH boilers shall be replaced with ESP before commissioning of the
expanded capacity,

The committee was satisfied with the response provided by PP on above information.

16. The proposal was considered by the EAC held on 26 - 27 July, 2023 in the Ministry, wherein the project
proponent and the accredited Consultant M/s. Sd engineering services pvt. Ltd. (NABET certificate no.
NABET/EIA/2023/SA 0166 and validity Aug. 12 2023) made a detailed presentation on the salient features of
the project. The Committee recommended the project for grant of environmental clearance.

17. The EAC, constituted under the provision of the EIA Notification, 2006 and comprising of Experts
Members/domain experts in various ficlds, have examined the proposal submitted by the Project Proponent in
desired form along with the EIA/EMP report prepared and submitted by the Consultant accredited by the QCI/
NABET on behalf of the Project Proponent. The EAC noted that the Project Proponent has given undertaking
that the data and information given in the application and enclosures are true to the best of his knowledge and
belief and no information has been suppressed in the EIA/EMP report. If any part of data/information submitted
is found to be false/ misleading at any stage, the project will be rejected and Environmental Clearance given, if
any, will be revoked at the risk and cost of the project proponent.

18. The Committee noted that the EIA/EMP report is in compliance of the ToR issued for the project, reflecting
the present environmental concerns and the projected scenario for all the environmental components. The
Committee has found the bascline data is within NAAQ standards. The Committee has deliberated the action
plan proposed by the project proponent to arrest the incremental GLC due to the project. The Committee has
also deliberated on the CER plan and found to be addressing the issues in the study arca. The EAC has
deliberated the proposal and has made due diligence in the process as notified under the provisions of the EIA
Notification, 2006, as amended from time to time and accordingly made the recommendations to the proposal.
The Experts Members of the EAC have found the proposal in order and have recommended for grant of
environmental clearance.

19. The environmental clearance granted to the project/activity is strictly under the provisions of the EIA
Notification 2006 and its amendments. It does not tantamount/construe to approvals/consent/ permissions ctc,
required to be obtained or standards/conditions to be followed under any other Acts/ Rules/ Subordinate
legislations, etc., as may be applicable to the project. The project proponent shall obtain necessary permission as
nandated under the Water (Prevention and Control of Pollution) Act, 1974 and the Air {Prevention and Control
ollution) Act, 1981, as applicable from time to time, from the State Pollution Control Board. DL

§truction & operation of the project, -
TRUE COPY

$D/ Based on the proposal submitted by the project proponent and recommendations of the EAC (Industry-2),
Mlinistry of Environment, Forest and Climate Change hereby accords environmental clearance for establishment
of new 300 KLPD distillery plant along with 40 MW Cogeneration Power Plant and proposed expansion
of sugarcane crushing capacity from 3500 TCD to 10000 TCD located at Gut No. 313, 317,(321), 322,
325, 326, 327,329 & 353 at Village Shivani (Jamga) , Tehsil- Loha, District- Nanded, Maharashtra by
M/s. Twentyone Sugars Ltd (Unit III) formerly known as M/s. Dharashiv Sakhar Karkhana Unit T11),
under the provisions of the EIA Notification, 2006, and the amendments therein, subject to compliance of the
terms and conditions at Annexure-1,
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21. The Ministry reserves the right to stipulate additional conditions, if found necessary at subsequent stages
and the project proponent shall implement all the said conditions in a time bound manner. The Ministry may
revoke or suspend the environmental clearance, if implementation of any of the above conditions is not found
satisfactory.

22, Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under the provisions of
Environment (Protection) Act, 1986.

23. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if preferred,
within a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act. 2010.

24. The above conditions will be enforced, inter-alia under the provisions of the Water (Prevention & Control of
Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act,
1986, the Hazardous Waste (Management, Handling and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 read with subsequent amendments therein,

25. This issues with the approval of the competent authority.

Copy To

I. The Secretary, Department of Environment, Government of Maharashtra, Mumbai 400 032
. The Regional Officer, Ministry of Env., Forest and Climate Change, Integrated Regional Office, Ground Floor, East
Wing, New Secretariat Building, Civil Lines, Nagpur- 440001 Maharashtra

3. The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office Complex. East Arjun Nagar, Delhi
-32

4. The Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3rd and 4th floor, Opp. Cine Planet,
Sion Circle, Mumbai — 22

5. Monitoring Cell, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi

6. The District Collector, Nanded District, Maharashtra

7. Guard File/Monitoring File/Parivesh portal/Record File

ta

Annexure 1

Specific EC Conditions for (Distilleries)

1. Specific Condition ‘;;:’;_j—;j; '

S. No EC Conditions

1. The company shall comply with all the environmental protection measures and safeguards
proposed in the documents submitted to the Ministry, All the recommendations made in the
EIA/EMP in respect of environmental management, and risk mitigation measures relating to the
1.1 project shall be implemented (Annexure 4).

2. EC granted for a project on the basis of the submitted documents shall become invalid in case the
actual land for the project site turns out to be different from the land considered at the time of
appraisal of proj§ct. Conversion of land use (CLU) certificate shall be obtained before start of

TRUE/C/OPV
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S. No

EC Conditions

construction activities,

3. NOC from the Concerned Local authority shall be obtained before start of the construction of
plant and drawing water from Surface water. State Pollution Control Board shall not issue the
Consent to Operate (CTO) under Air (Prevention and Control of Pollution) Act and Water
(Prevention and Control of Pollution) Act till the project proponent shall obtain such permission. No
ground water shall be used for the plant operations.

4. Total Fresh water requirement for the integrated project after expansion shall not exceed 1200 m3
/day which will be met from Godavari river. During crushing season, treated effluent from sugar
condensate shall be used for distillery manufacturing process in order to reduce the fresh water
requirement. No ground water recharge shall be permitted within the premises. Industry shall
construct a rain water storage pond of 60 days capacity and the accumulated water to be used as
fresh water thereby reducing fresh water consumption.

5. The spent wash form molasses-based distillery shall be concentrated in MEE and concentrated
spent wash shall be incinerated in the incineration boiler. Other lean effluents Spent lees, MEE
Condensates and utility effluents shall be treated in the condensate polishing unit (CPU) comprising
of three stage RO. No wastewater or treated water from integrated unit of sugar mill and distillery
shall be discharged outside the premises and Zero Liquid Discharge shall be maintained for all the
units namely sugar, Distillery and Cogen Power Plant. STP shall be installed to treat sewage
generated from factory premises. PP shall install air cooled condenser in sugar unit to reduce fresh
water requirement. Sludge drying beds shall be replaced by Filter press.

6. Adequate numbers of ground water quality monitoring stations by providing piezometers around
the project area shall be set up. Sampling and trend analysis monitoring must be conducted on
monthly basis and report submitted to SPCB and RO, MOEFCC. The ground water quality
monitoring for pH, BOD, COD, Chloride, Sulphate and Total Dissolve Solids shall be monitored
and report submitted to the Ministry's Regional Office.

7. APCE ESP (5 field) with 74 meters high stack shall be installed with the bagasse fired proposed
110 TPH boiler for controlling the particulate matter emissions within the statutory limit of 50
mg/Nrn APCE ESP (5 field) with 65 meters high stack shall be installed with the
bagasse/spentwash/coal fired proposed 55 TPH incineration boiler for controlling the particulate
matter emissions within the stalumry limit of 30 mg/Nm?3 and SO; and NOy emissions shall meet
the stipulated norms of 100mg/Nm? .APCE scrubber with 65 meters high stack is installed with the
bagasse fired existing 2x 32 TPH boilers for controlling the particulate matter emissions within the
statutory limit of 50 mg/Nm?3. However, the Scrubber will be replaced with ESP in the existing 2x
32 TPH bagasse fired boiler before commissioning the expanded capacity. At no time, the emission
levels shall exceed the prescribed standards. In the event of failure of any pollution control system
adopted by the unit, the respective unit shall not be restarted until the control measures are rectified
to achieve the desired efficiency. Performance assessment of pollution control devices/ systems will
be conducted annually.

8. Boiler ash generation will be about (177.77 MT/Day) will be sent to brick manufacturer. PP :hal!
use Bagasse as fuel for the proposed boiler. PP shall meet 15% of the total power lequiruncm

) solar power by gencrating power inside plant premises/adjacent/nearby areas. Tﬂﬁ

9. CO; (230 MT/Day) generated during the fermentation process will be collected by utilizing CO,
scrubbers and it shall be sold to authorized vendors/collected in proposed bottling plant.

I PD chall allasata as lanant Do 1 Manes lbeeue. e S E Toew L I -
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S. No EC Conditions

Health Centre for surveillance of the worker’s health shall be set up. The health data shall be used in
deploying the duties of the workers. All workers & employees shall be provided with required
safety kits/mask for personal protection.

I1. Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Safety and visual reality training shall be provided to employees.

12. The unit shall make the arrangement for protection of possible fire hazards during
manufacturing process in material handling. Fire fighting system shall be as per the norms. PESO
certificate shall be obtained. Location of ethanol storage tanks shall be placed in such a way that in
the event of any fire, accident, explosion or any unforeseen conditions the impact of such event
should not go beyond the boundary of the plant i.e. the risk should be tolerable (acceptable) at the
boundary,

13. Process organic residue and spent carbon, if any, shall be sent to Cement and other suitable
industries for its incinerations, ETP sludge, process inorganic & evaporation salt shall be disposed
of to the TSDF.

14. The company shall undertake waste minimization measures as below (a) Metering and control
of quantities of active ingredients to minimize waste; (b) Reuse of by-products from the process as
raw materials or as raw material substitutes in other processes. (¢) Use of automated filling 1o
minimize spillage. (d) Use of Close Feed system into batch reactors. (¢) Venting equipment through
vapour recovery system. (f) Use of high pressure hoses for equipment clearing to reduce wastewater
generation.

15. The green belt of at least 5-10 m width shall be developed in nearly 86792.86 sqm. i.e. 33.01%
of the total project area with tree density @ 2500 trees per hectares, mainly along the plant
periphery. Indigenous species shall only be developed as part of greenbelt and non-indigenous /
alien species shall be replaced with native species. No invasive or alien or non-native tree species
shall be selected for plantation. PP shall develop at least 20 variety of species as a part of
greenbelt. Saplings 4-6 feet high shall be planted. Selection of plant species shall be as per the
CPCB guidelines in consultation with the State Forest Department and native species shall be
developed. Records of tree canopy shall be menitored through remote sensing map. Greenbelt
development shall be completed before commissioning of the plant. Greenbelt shall be developed
by Dec-2023 as per action plan submitted (Annexure 6).

16. PP proposed to allocate Rs. 4 Crores towards Extended EMP (CER) which shall be spent as
submitted in CER plan (Annexure 5). Further, all the proposed activities under CER shall be
completed before the commissioning of the plant in consultation with District Administration.

I7. There shall be adequate space inside the plant premises earmarked for parking of vehicles for
raw materials and finished products and no parking to be allowed outside on public places. Out of

the total project area, 15% shall be allotted solely for parking purposes with facilities like rest rooms
ete.

I8. Storage of raw materials shall be either in silos or in covered areas to prevent dust pollution and
other fugitive emissions. All stockpiles should be constructed over impervious soil and garland
drains with catch pits to trap runoff material shall be provided. Biomass shall be stored in covered
sheds and wind breaking walls/curtains shall be provided around biomass storage area to pre'ifenl its
suspension during high wind speed. All Internal roads shall be paved. Industrial vacuum cleaner
shall be provided to sweep the internal roads. The Air Pollution Control System shall be interlocked
with nrr}%/_lum#machincw for in case of onerational failure of Air Pollution Cantrol

TRUE COPY

WAGE B R DuBE
ARE A JADA® g
[TICTE ST T
Fege ho T




s

349 (36

S. No

EC Conditions

Equipment.

19. Continuous online (24x7) monitoring system for stack emissions/effluent shall be installed for
measurement of flue gas discharge and the pollutants concentration, and the data to be transmitted
to the CPCB and SPCB server. For online continuous monitoring of effluent, the unit shall install
web camera with night vision capability and flow meters in the channel/drain carrying effluent
within the premises.

20. A separatc Environmental Management Cell (having qualified person with Environmental
Science/Environmental Engineering/specialization in the project area) equipped with full-fledged
laboratory facilities shall be set up to carry out the Environmental Management and Monitoring
functions. EMC head shall report directly to Head of Organization/ Director/CEO as per company
hierarchy.

21. PP shall sensitize and create awareness among the people working within the project area as
well as its surrounding area on the ban of Single Use Plastic in order to ensure the compliance of
Notification published by MOEFCC on 12" August, 2021. A report along with photographs on the
measures taken shall also be included in the six-monthly compliance report being submitted to
concerned authority.

Standard EC Conditions for (Distilleries)

1 General Conditions

S. No

EC Conditions

1.1

No further expansion or modifications in the plant, other than mentioned in the EIA Notification.
2006 and its amendments, shall be carried out without prior approval of the Ministry of
Environment, Forest and Climate Change/SEIAA, as applicable. In case of deviations or alterations
in the project proposal from those submitted to this Ministry for clearance, a fresh reference shall be
made to the Ministry/SEIAA, as applicable, to assess the adequacy of conditions imposed and to
add additional environmental protection measures required, if any.

1.2

The energy source for lighting purpose shall be preferably LED based, or advanced having
preference in energy conservation and environment betterment.

13

The overall noise levels in and around the plant area shall be kept well within the standards by
providing noise control measures including acoustic hoods, silencers, enclosures etc. on all sources
of noise generation. The ambient noise levels shall conform to the standards prescribed under the
Environment (Protection) Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

1.5

The company shall undertake all relevant measures for improving the socio-economic conditions of
the surrounding arca. CER activities shall be undertaken by involving local villages and
ministration and shall be implemented. The company shall undertake eco-developmental
casures including community welfare measures in the project area for the overall improve

Tthe environment. TR

The company shall carmark sufficient funds towards capital cost and recurring cost per annum 1o
implement the conditions stipulated by the Ministry of Environment, Forest and Climate Change as
well as the State Government along with the implementation schedule for all the conditions
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EC Conditions

stipulated herein. The funds so earmarked for environment management/ pollution control measures
shall not be diverted for any other purpose.

1.6

A copy of the clearance letter shall be sent by the project proponent to concerned Panchayat, Zilla
Parishad/Municipal Corporation, Urban local Body and the local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal.

1.7

The project proponent shall also submit six monthly reports on the status of compliance of the
stipulated Environmental Clearance conditions including results of monitored data (both in hard
copies as well as by e-mail) to the respective Regional Office of MoEF&CC, the respective Zonal
Office of CPCB and SPCB. A copy of Environmental Clearance and six monthly compliance status
report shall be posted on the website of the company.

1.8

The environmental statement for each financial year ending 31st March in Form-V as is mandated
shall be submitted to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of
the company along with the status of compliance of environmental clearance conditions and shall
also be sent to the respective Regional Offices of MoEF&CC by e-mail.

1.9

The project proponent shall inform the public that the project has been accorded environmental
clearance by the Ministry and copies of the clearance letter are available with the SPCB/Committee
and may also be seen at Website of the Ministry and at https:/parivesh.nic.in/. This shall be
advertised within seven days from the date of issue of the clearance letter, at least in two local
newspapers that are widely circulated in the region of which one shall be in the vernacular language
of the locality concerned and a copy of the same shall be forwarded to the concerned Regional
Office of the Ministry.

The project authorities shall inform the Regional Office as well as the Ministry, the date of financial
closure and final approval of the project by the concerned authorities and the date of start of the
project.

This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court of
India, Hon'ble High Court. Hon'ble NGT and any other Court of Law, if any, as may be applicable
to this project.

Details of Products & By-products

NAME § DS
AR S Dalal wiwar

WAAR G TEa 0
oo Annexure 2

Name of the product Product / By-
/By-product

Mode of Transport /

Existing|Proposed| Total Unit g
Transmission

product

Press Mud

By-Product 4200 7800 12000{M T/} Road

'Bagassc

By-Product 31500 (58500  |90000{MT/M Road

RS/Ethanol

_ Kilo Litre per Day
Product 0 300 300
(KLD) Road

Molasses

By-Product 4200 7800 12000|MT/M Road

Sugar

Product 3500 6500 10000{Tons Crushed per|{Road

TRUE COPY
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N fth - I rt/
ame of the product | Product/ By Existing|Proposed| Total Unit Mode of Tr'an‘spo
/By-product product Transmission
Day (TCD)
Electricity Product 0 40 40  |Mega Watt (MW)  [NA
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The main issues raised during the public hearing and their action plan:

Annexure 3

Time bound action plan
for the issues raised &

Cost required

e !ssue Issued Response | Action Budg | Time | Responsi
no raised by s
g et boun | bility
alloca | d
ted
1 Shri. The dust is | Environme | - -250 | -8 -General
Ratnakar discharged | nt Advance | Lakhs | mont | Manager
Gangadhar | from  the | Consultant | d Alloca | hs to | -EHS
Dhage, chimney of | replied pollution | ted in | 14
Residence- | the project | -Factory control EMP | mont
Sayal, due to the | has  been | system budge | hs.
Taluka — production | purchased |i.e. ESP |t.
Loha activities. from, M/s | (Electo
District - Due to this, | Dharashiv | static
Nanded there is | Sakhar precipita
pollution in | Karkhana | tor) will
the area. | Unit IT | be
The manageme | installed.
generated nt. We have | -
dust falls | just OCEMS
on the | completed | will be
crops  of | our first | impleme
farmers in | season. The | nted
the area | age-old after
due to this, | pollution expansio
the sunlight | control n.
and air | system of [-  Wet
absorption | the Ash
process of | previous handling
the crops is | manageme | System
slowing nt will be | shall be
down and | replaced provided
the crop are | with most | .
getting advanced
damaged. air
Hence, the | pollution
" release  of | control
[ dust/ash system i.c.
should be | ESP
stopped (Electro
immediatel | Static
y? Precipitator ﬁ TARD
X ) Its Ak 8 8 Ot “

(33
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efficiency
1s 99.90 %
So, the ash
will not go
out from
the
chimney.
Crops in the
arca  will
not be
damaged.
-According
to the new
directives
of the
central
government
, the online
monitoring
pollution
control
system
(OCEMS)
will be
implemente
d in the
project and
it is
mandatory
to connect
it to the
servers of
the central
pollution
control
board  at
new Delhi
and
Maharashtr
a pollution
control
board at
Mumbai.
Therefore,
if the
prescribed
standards
are
violated,
then further
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| action is
| immediatel
y initiated.
Therefore
due to the
expansion
there  will
be no
disturbance
in the area
dust/ash
from the
project will
not be
released
outside the
project.
Shri. There is no v" Posi | Suggesti | --——-- | -—-—-- | Managing
Ganesh problem of tive |onis Director
Devrao this factory Res | noted
Mudgule, in the area. pon
Residence — | 150-200 se
Dagadgaon | people
Taluka- from  the
Loha locality are
District- employed
Nanded n the
factory,
whether
they are
sugarcane
cutters
tractor
operators,
labors.
They got
employme
nt due to
this
factory.

3 Shri.Shivaji | There is lot v Posi | - --==== | ====== | Managing
Shankarrao | of benefits tive | Suggesti - Director
More, from this Res | onis
Residence- | factory. pon | noted
Sonkhed, This  year se
Taluka- the factory | Environme
Loha, has given | ntal
District- us a price  consultant
Nanded of ‘Rs. | said

ar 80 i E ,2,200/-

-
TRUE COPY
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therefore

Local -The 265
people are | people are
working in | needed for
the factory | the
Locals expansion
residing at | project and
sonkhed, this need
khadak will be met
manjuri, by giving
shevdi, job
adgaon, opportuniti
sunegaon es to the
should be | people of
given the
employme | surroundin
nt g villages.
opportunity
4 Shri. Aniket | What v Positive | The Rain | -50 -1.6 | Managing
Shankarrao | measures Respon | water Lakhs | year | Director
Hande, will be se that falls
Residence planned for | Environme | on our
Sonkhed, rain water | ntal roofs on
Taluka- harvesting? | consultant | ground
Loha, Said will  be
District- -The Rain | intercept
Nanded water that |ed and
falls on our | stored in
roofs on | the
ground, existing
will be | water
intercepted | storage
and stored, | tanks.
The
rainwater
shall be
stored in
existing
water
storage
tank. The
stored rain
Water will
be used
instead of
fresh water
for the
production
process,

136
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(37

the need for
fresh water
| will be
: ' reduced. R -

5 Shri.Ganga | Sugar cane v Posi |- @000 | e |- General
dhar crop is | tive | Suggesti Manager
Kashinath | grown in Res |onis
Jogdand, 400- 500 pon [ noted
Residence acres of se
Anteshwar, | land in our
Taluka- area and it
Loha should sold
District- in time,
nanded Due to this

project

, expansion,

: the

. sugarcane

: will be sold
in time its

' weight will

| not

' decrease
and the
sugarcane
crop will be
bring a fair
price. So
this project
is going to
be a boon
to our local
farmers,

6 Shri. Sugarcane v" Posi | - =e====e | -———— | General
Prakash 1S grown in tive | Suggesti Manager
Bhanudas our Res | ons is
Pawar Godavari pon | noted
Residence- | river basin. se
Jawala, The
Taluka- opening of
Loha, the factory
District- cased the
Nanded pressurc on

our minds.
Becausc
sugarcane
; crop is sold
to the
factory. = o v,

TRU

COPY
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Shri.
Kishan
Eknathrao
Dhavle
Residence-
Dagadgaon
Taluka-
Loha Dist-
Nanded

This
project
proved as
Kamdhenu
(Blessing
Cow) for
our
locality,
300-400
persons in
the area, be
it
contractors,
workers,
employees
got job
opportuniti
es. Now
there 1s
request that
ITI - passed
young boys
and girls
whom have
knowledge
of
computer
of the area
should be
given job
opportunity
in the
expansion
Project,

v Posi
tive
Res
pon
se

Suggesti
on is
noted

KT
Executive
EHS

Shri.
Sunanda
Reddy,
Environmen
talist,
Hyderabad

1) I am the
first
environme
ntalist in
India to
support the
project
because in
my opinion
the biggest
pollution in
India is
unemploy
ment along
with

| environme

|
|

v Posi
tive
Res
pon
se

Suggesti
on is
noted.

- Green
belt
develop
ment
Plan is
prepared
for
Plantatio
n inside
as well
as

outside

Managing
Director




ntal
protection
industrial

developme |

nt is also
necessary
central
governmen
t & various
slate govt.
Provide
about 5-6
lakh  jobs
all over
country,
but in India
every year
about one
crore
youths are
available
for
employme
nt.

Shri. Honaji
Bhimrao
Wankhede,
Residence-
Bet-
sangavi,
Taluka-
Loha,
District-
Nanded

the factory
should
preferably
take
maximum
sugarcane
crop from
the local
farmers for
crushing. It
means that
the
sugarcane
crop in the
area of 40-
50 km
distance
should be
preferably
taken by
the
company
for
crushing.

v' Posi
tive
Res
pon
se

Suggesti
ons have
been
noted.

=
TRUE COPY

Managing
Director
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This is a
request
from  the
local

farmers 1o
the
company
manageme |
nt. Local |
farmers
have to sell
the same to
long
distance
sugar
companies.
5.5
Similarly,
the factory
iIs paying
the
monthly
salary as
per old
factory
manageme
nt system.
Inflation
has made
so that it
difficult to
maintain
the
standard of
living and
hence it
should be
considered
sympatheti
cally.

B.
Chandrasek
har,
Environmen

talist ,
Hyderabad

sSome
suggestions
have been
given
regarding
the project |
by sending
a letter.
CSR funds

| should be| \u.f

Suggesti
ons have
been

recorded

TRI

ETP
Officer

CORY
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used only
for  local
people.

100%  job
opportuniti
es should
be given to
local young

boys and

girls in the

project.

The  EIP

system in

the project

should be

operated

efficiently

all workers

in the

project

should be

provided

personal

protective

equipment’

s (PPEs).
Shri. The factory v Posi |- |- - | -
Shriram manageme tive | Suggesti Managing
Bhaurao nt is Res | ons have Director
Wankhede, | request that pon | been -General
Residence- | sugarcane se recorded Manager
Bet- crop is | -Project -Sr.
Sangavi,Tal | planted on | proponent Executive
uka-Loha, the banks | replied that EHS
District- of we bought
Nanded Godavari the factory

river. Any | last year

vehicle, itself.

tractor Therefore

cannot go | the

there. previous

Hence, the | manageme

factory nt may have

should made

make wrong

available a | records.

bullock cart | Shri

to lift the | Wankhede

sugarcane | has thanked
e i crop. | us for going

TRUECOPV
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Further to
request that
local
people
should be
given job
opportuniti
es. The
previous
manageme
nt has taken
wrong
entries.

to farmer’s
field this
year  and
taking
notes.
Project
proponent
further said
that the
farmers
here should
plant more
sugarcane
and make it
available to
this factory.
So that the
company
will not
need to buy
sugarcane
from
outside. We
will give as
much price
as we can.
-Project
proponent
promised
that  they
will try to
find a
compromis
e solution
as per the
law ‘in the
next 15-20
days by
checking
the cess
deposit
taken from
the farmers
by the
previous
manageme
nt.

o Y]

1he

Tn!%%dpv

12

Shri.

Abhijit
Raut,

What are
your plans

regarding al

v Posi
tive

Res | ons have |

Managing
Director




362

Chairman :
Environmen
t Public
Hearing
Committee

CSR
activities?
Because
due to
expansion
of the
project,
there will
be increase
for the
requiremen
t of water
and
electricity
for
production
activities.
Are you
going to
implement
your CSR
activities
for it?

pon
se
Environme
ntal
consultant
said  that,
2.71 crores
has been
reserved for
the
corporates
environmen
t
responsibili
ty (CER)
fund. As
per the
rules, the
amount will
be spent in
the radius
of 10 km of
the project
site in three
years  for
various
environmen
tal scheme
as per the
directives
of the
district
collector
office.

been
recorded

13

Shri. Dilip
Khedkar,
Member
JEnvironme
nt public
hearing
committee

He asked
that there is
26.29
hectares i.e.
65-66 acres
of land is
available
for the
proposed
project. So
how much
land will be
required for
the project
and road?

3 | After t?al,
TRUE COPY

v" Posi
tive
Res
pon
se
Environme
nt
consultant
replied that
the entire
green  belt
would be
21.65 acres.
The

existing |

Suggesti
ons is
noted

-2.10
{r.

year

NAME @ R DS
ARE 5 A0 Ly

WartanLign]

Managing
Director
-General
Manager
-ETP
Officer
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how much
land  will
remain for
green belt
developme
nt and
treated
sewage
disposal?
2) Member
asked that
22 acres of
green belt
1s shown in
the
presentatio
n. So how
much waste
water will
be
generated?
3) Member
asked that
how much
space
would
requires for
the said
sewage
disposal.

Member
further
suggested
that there is
a boiler
which is in
operation
in the
existing
working
project.
Besides
this, a new
boiler of

1*110 TPH |

and 1%55

land 1s
4382
square
meter. Now
615 trees
have been
planted at
the project
site and

there is an
intention to
plant
12,000
trees in the
proposed
project.
Environme
ntal
consultant
said that the
existing
built-up
area is
about 4
acres; . He
said that 14
acres would
go into the
proposed
and
operational
project.
Environme
nt
consultant
informed
that from
sugar and
co-
generation
of power
project,
there  will
be effluent
generation

TPH  has |of 420.0

been
proposed.

M?/day

1 ety

>
i
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In the
presentatio
SR
stated that
the  new
boiler will
be installed
with ESP, a
most
advanced
air
pollution
control
system. So
present
boiler
working in
operation
has wet
scrubber.
Many times
there are
complaints
of air
pollution.
Hence are
you going
to run the
present
working

boiler? If

SO you can
install an
ESP or a
good

scrubber to
it. Apart
from new

boiler,

present
boiler
which is in
operation
also have to
be
considered,

-Project
environmen
t consultant
answer that
23.0 acres
of land will
requires.
Environme
ntal
consultant
said that the
factory is
going  to
implement
some
measures to
reduce the
waste
water. This
will reduce
the waste
water
generation
by 100.0
cubic
meters
similarly, a
greenhouse
will be
developed.
Environme
ntal
consultant
said that
green belt
developme
nt will be
done along
with the
boundary
of the
project on
all four
sides of the
project.
-Suggestion
is noted

TRUE COPY
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Shri.
Rajendra
Patil,
Convener,
Environmen
t public
hearing
committee

. How |

much total
waste water
will be
generated
from. your
operational
and
proposed
expansion
projects as
well as how
much
wastewater
will be
generated
from
various
sources
within
project?
2) At that
time,
convener
suggested
that an
explanation
should be
given to the
public
about what
is ZLD?

the

v" Posi
tive
Res
pon
se
Environme
nt
consultant
informed
that the
effluent of
the
distillery
will be
1083.0 M.
The project
is a ZLD
(zero liquid
discharge)
Project.

Suggesti | ----
on 1s
noted
@

ETP
Officer

The capital cost and recurring cost of EMP are given below:

Annexure 4

ETP Distillery CPU.
Anaerobic Digester, MEE &
incinerator boiler for Distillery

Spent wash treatment

=R

Sr. | Component Particulars Capital Recurring
No. investment in Cost in
Lakhs Lakhs
1 Air Installation of ESP 1400 150
2 Water Up-gradation of Existing Sugar 6200 130

o

COPY
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3 Noise | Acoustic enclosures, Silencer pads, 50 5
s ear plugs ete.
4 | Environment | Monthly Environment Monitoring 0 25
monitoring (Per Year)
and Ambient air PMio,
Management monitoring PMa s,
S0O,, NOx
Boiler & DG Set TPM, SO,
Monitoring NOx
Effluent (Distillery | pH, COD,
CPU) (Treated & BOD,
Untreated) T5S, TDS,
. Oil &
: Grease
i Online Continues Environmental 25 5
i Monitoring System
5 | Occupational | Glares, Breathing Masks, Gloves, 100 30
Health Boots, Helmets, Ear Plugs etc. &
annual health-medical check-up of
workers, Occupational Health
(training, OH centre)
6 Greenbelt Green belt development activity 400 50
7 | Solid Waste Solid Waste Management 100 10
Management
& Rain water Rain water harvesting 50 6
harvesting
9 | Stormwater | Storm water drainage design and 50 6
drainage construction
10 | Solar Power | Street lights installation with Solar 100 10
& Energy Systems
Conservation
11 Fire and Fire and Safety Management 1000 15
Safety
| 12 | Laboratory Testing and Analysis 20 3
Total Cost (In Lakhs) 9495 445

Details of CER with proposed activities and budgetary allocation:

Annexure 5

CER activities shall be done in nearby surrounding villages in 10 kms radius and details are as

given below:

e

Sr. | CER Activity 211? Total
& (=)
TRUE COPY e
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L
In
Lakh
A. Improvement in Social Infrastructure L5
| 1 Computer Distribution in Nearby ZP School @Shivni Jamga @) | 35
; Bhendegaon TS o v
| 2 Solar Installation (@ Sonkhed @LSh:vm Jamga e e
‘B. Infrastructurc & Devclopmcnt in Villages
1 | Construction/ Repairing/Maintenance of Road & Canal Repairing @, 160
Sonkhed to Karkhana
2 Upgradation of local School by providing Clean Drinking Water, 50
Laboratory set-up & other
3 Skill Development programs for Youth 35
4 Training to farmers for Soil conseravtion & nutrient deficiency in Soil 50
C. Fund Reserved for Public Hearing Commitment
o RWH at Various Villages C @ Shivni Jamga & @ Jawla Deshmukh ZP 40
School
Total Budgetary allocated in 2 Years 400

Annexure 6

Action plan for green belt development is as given below:

1. Total area reserved for Green Belt : 86792.86 sqm (33.01% of Total Plot Area)
2. Total Numbers of trees required for 15.09 Ha — 21675 No’s
3. Existing trees planted ; 615 No’s
4. Proposed Trees to be planted : 21060 No's
5. Budget Allocated for proposed Green Belt Development : Rs.4.0 Cr
6. Action plan for Green belt development as per following budget & will be completed
by Dec-2023;
Sr. No. Month | No. of Trees to be planted 27 T2 Budget in Lakhs
| Aug-23 | Land Preparation g g "{ 821
2 Aug-23 | 2500 [« [iieaei ) 62.5
e Sep-23 | 4600 T R / /) 64.4
4 Oct-23 | 4500 D gg/ 67.5
NS Nov-23 | 4500 R 81 Foio amsd
g Dec-23 | 5000 = 12.5
“Sub Total 21100 400

List of Species TRU E %OPY
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Sr. No. | Common Name Local Name Scientific Name

1 Ganer MR Cochlospermum religiosum
2 Ranshevaga IF T Moringa concanensis

3 Amba karap CIGIE T Lepisanthes tetraphylla

4 Chandkuda EIEEE Antiaris toxicaria

5 Dalmara AL Chukrasia tabularis

6 Dhoop gq Canarium strictum

7 Dongari CALCI] Holigarna grahamii

8 Pilu tie] Salvadora persica

9 Anjan 3o Hardwickia binata

10 Babhul qHS Acacia nilotica

11 Dahivan Seraul Cordia macleodii

12 Dev Babhul g TS Acacia farnesiana

13 Gondan Mg Cordia sinensis

14 Hivar fgax Acacia leucophloea

15 Kala palas CAC IR C-L NAGEE:] Ougeinia oojeinensis

16 Lokhandi / Newaari | @&} / 99Rt Ixora pavetta

17 Neem =0 Azadirachta indica

18 Pandhra Khair Tigy W Acacia ferruginea

19 Phetra el Gardenia turgida

20 Shisoo Rrag Dalbergia sisoo

21 Muchkund HIdq Pterospermum acerifolium
22 Ajaan NG Ehretia laevis

23 Ankol Ko Alangium salviifolium

24 Arjun 35 Terminalia arjuna

25 Bel 9 Aegle marmelos

26 Bibba / Godambi fosay Mt Semecarpus anacardium
27 Bondara qSRT Lagerstroemia parviflora
28 Charoli EIRE] Buchanania cochinchinensis
29 Dhawada UG Anogeissus latifolia

30 Dikemali SRR Gardenia resinifera

3l Hum gH Miliusa tomentosa

32 Karu D= Sterculia urens

33 Khair W Acacia chundra

34 Kinhai %%‘QF Albizia procera

35 Maharukh HERE Ailanthus excelsa

36 Medhshingi Aefih Dolichandrone falcata
37 Mokha qrar m Schrebera swietenioides
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38 Pangara ORI €R))

Evythrina suberosa

39 Parijatak SRS IGES

Nyctanthes arbor-tristis

40 Phashi wIeh

Dalbergia lanceolaria

41 Pimpal fius

Ficus religiosa

42 Sag M

Tectona grandis

43 Salai L ES

Boswellia serrata

44 Tembhurni %miuﬁ G

Diospyros melanoxylon

45 Wad d8 Ficus benghalensis

46 Wawal GIGE) Holoptelea integrifolia
47 Ain | Terminalia elliptica
48 Ambada 3EraT Spondias pinnata

49 Apta AT Bauhinia racemosa

50 Bahawa EREN Cassia fistula

51 Behda g

Terminalia bellirica

52 Bhokar MHI

Cordia dichotoma

53 Hadga Bla Sesbania grandiflora
54 Kanchan Hig Bauhinia purpurea
23 Karan; Heol Pongamia pinnata
56 Palas Uadq Butea monosperma
57 Ritha faT Sapindus laurifolius
58 Saal qrd Shorea robusta

59 Drum Stick 9ET Moringa oleifera

60 Shisam FQ'IFIT Dalbergia latifolia

Signature Not Verified

1Se

Digitally Signeﬂ'g;: r A N Singh
Member Secretary gMoEFCC (EC)

Date: 05/09/2023
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~-. Maharashtra Pollution Control Board
' FERIS Uguyl ferimm (e

Application for Consent/ Authorisation

Sir,

IfWe hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water {Prevention & Control of Pollution) Act, 1974 as

amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as

amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given

pelow,

Consent Information

UAN No:
MPCB-CON

industry |

Application submitted on:
SENT-0000177210 24-07-2023

nformation

Consent To: lIN No.: Submit to:

Renewal (Normal) SRO - Nanded

Type of institution: Industry Type: Category: Scale:

Industry R12 Sugar ( excluding Red LS.
Khandsari)

Location of Name of Local Body:

industry/activity/etc:

Local Body Grampanchayat

EC Reqd.

No

Whether construction-buildup area is more than 20,000 No

sq.mtr.(Existing Expansion Unit)

zeneral Information

L, Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.
Name Address
Vipin Deshmukh Shivani (Jamga), Tal. Loha, Dist, Nanded,Shivani (Jamga), Tal. Loha,
Dist. Nanded,Shivani (Jamga),Nanded
Designation Taluka
Director é Loha
Area District
TRUECOPY
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9421328034 0
Email Pan Number
shailesh sawant@21.work BJNPP3004K

2. ta) Name and location of the industrial unit/premises for which the application is made {Give revenue Survey Number/Plot number
name of Taluika and District, also telephone and fax number)

Industry name
M/s. Twentyone Sugars Ltd (Unit IIl) (Formerly known as M/s Dharashiv Sakhar Karkhana Unit 11I)

Location of Unit Survey number/Plot Number
Shivani Jamga Tal Loha Dist. Nanded 313,317,321,322,325,326,327,329,353
Taluka District

Loha Nanded

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropelitan Development
authority/ designated Authority.

Planning permission Planning Authority
Grampanchayat Shivani (Jamga) Grampanchayat Shivani {Jamga)

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority
Grampanchayat Shivani (Jamga) Grampanchayat Shivani (Jamga)

3. Names, addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number

Mr. Vipin Deshmukh 9421328034

Fax number Officer responsible for day to day business

NA Mr. Pramod Shinde

4. {a.) Are you registered Industrial unit 7 No

Registration number Date of registration

U01403MH2008PTC178226 Jan 25, 2008

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (Te

be supperted by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
10927.00 CA Certificate 1 218540.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name

SH/NH 10.00 Latur Nanded State Highway

River 10.00 Godavri

Human Habitation 0.00 --NA--

Religious Place 0.00 -=-NA-- ,

Historical Place 0.00 ~NA- TR I%DY
Creek/Sea 0.00 --NA--



el _ L 2te I$s

s the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone,
wotification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ
NA No No No

£, If the site is situated in notified industrial estate,

Details

(a) Whether effluent collection, No NA
treatment and disposal system has

been provided by the authority.

(b) Will the applicant utilize the No NA
systam, if provided.

(c) If not provided, details of propesed  Effluent Treatment Plant Provided

arrangement.

fa) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

262929.59 14015 41766

10. Month and year of commissioning of the Unit.

2012-04-16

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off
150 50 8 Sunday
(a) Do you have a residential g distance from unit 0.5 Km

colony Within the premises
in respect of Which the
presant application is Made
?

(b) If yes, please state population staying

Number of person staying Water consumption Sewage generation Whether is STP provided?
5 1 No

(c) Indicate its location and distance with reference to plant site.

Number of person staying Water consumption

Labour Colony distance from unit 0.5 Km

13! Lig

3. List of products and by-products Manufactured in tonnes/month, Ki/month or numbers/month with their types i.e.Dyes, drugs etc,
talve ngures corresponding to maximum installed production capacity

Products Name and Quantity

Product vom Product Existing Consented Proposed Total Remarks
Name Name Revision
?ug?r . MT/M Sugar 12600 12600 0 12600 NA

TR‘(I% COPY
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Products Name and Quantity
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1S4

Product Name uom Quantity Remarks

Molasses MT/M 4725 NA

Pressmud MT/M 4200 NA

Bagasse MT/M 31500 NA

14, List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in

tonnes/month or ki/month or numbers/month.

Name of Raw Material

Phosphoric Acid
Lime
Sulphur

sugar cane

uom

MT/Day
MT/Day
MT/Day

MT/Day

Quantity
0.12

15

4.5

3500

Hazardous Hazardous Remarks

Waste
No

No
No

No

Chemicals

No NA
No NA
No NA
No NA

15. Description of process of manufacture for each of the products showing input, output, guality and quantity of solid, liguid and
gaseous wastes, if any from each unit process. '

Attached as an annexure

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose

Domestic Pourpose

Water gets Polluted
& Pollutants are
Biodegradable

Water gets
Polluted,Pollutants
are not
Biodegradable &
Toxic

Industrial
Coacling.spraying in
mine pits or boiler
feed

Others

17. Saurce of water supply. Name of authority granting permission if applicable and quantity permitted,

Consumption

30

375

45

NA

Source of water supply

Irrigation Department

18, Quantity of waste water (effluent) generated (m3/day)

Domastic
20

Effluent
Generation

20

315

35

Treatment

Septic Tank &
Soak Pit

Primary +
Secondary +
Tertiary

~-NA--

Primary +
Tertiary

Remarks

NA

NA

NA

NA

Name of authority granting permission
Irrigation Department Nanded Vishnupuri

Boiler Blowdown

30

315

i TRU%PY

Industrial

Disposal

On Land for
Gardening

On Land for
Gardening

~NA--

Recycle

Qauntity permitted
10750

Remarks

NA

NA

NA

NA

Cooling water blowdown

05



B e 374 s

Iculations accounting for difference between water consumption and effluent generated,

30

20, Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)

0
Treatment unit Size (mxm) Retention time (hr)
NA 0 0

L. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

400

Treatment unit Size (mxm) Retention time (hr)

Treated water tank 7.4 0.66

secondary clarifier 128.95 11.46

Areation Tank 786.513 69,71

Primary Clarifier 62,530 5.56

Neutralization Tank 26.55 2.36

Egualization Tank 267.3 23.76

Oil Collection Tank 1.58 0.14

0 & G Removal Tank 36.45 3.24

Bar Screen 2.97 0.26

Activated Carbon Filter 250 15

Dual Media Filter 250 15

Lime dosing tank 250 1

(i) Are sewage and trade effluents mixed together? No
If yes, state at which stage-Whether before, intermittently or after treatment. NA

23. Capacity of treated effluent sump, Guard Pond if any.

Capacity of treated effluent sump (m3) 130

Effluent sump/Guard pond details No NA
If yes, state at which stage-Whether No NA
before, intermittently or after

treatment,.

¢4, Mode of disposal of treated effluent With respective guantity, m3/day

(i) into stream/river (name of 0 (ii) into creek/estuary (name
rf:tea:} of Creek/estuary)
(iii) into sea (iv) into drain/sewer (owner |

0 ,j;
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(vii) Quantity of treated 0
effluent reused/ recycled,
m3/day Provide a location

map of disposal

arrangement indicating the
outler(s) for sampling.

Treated effluent reused /
recycled (m3/day)

&
¥y
o
—~.1r

25. {a) Quality of untreated/treated effluents (Specify pH and concentration of 5SS, BOD,COD and specific pollutants relevant to the
industry, TDS te be reported for disposal on land or into stream/river,

Untreated Effluent

pH 5
55 (mg/l) 600-800
BOD (mg/l) 1000-1200
COD (mg/l) 1500-2000
TDS (mg/l) 2500-3000
Specific pollutant if Name Value
any
1

Treated Effluent

pH 55-9.0
5SS (mg/i) 100
BOD (mg/l) 100
COD (mg/l) 250
TDS (mg/l) 2100
Specific pollutant if Name Value
any
1

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Cent a!
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

Monitoring Reports are attached

26, Fuel consumption

Fuel Type uom Fuel Consumption TPD/LKD  Calorific value
Bagasse Ton/D _ 810 2.2

Ash content Sulphur content Quantity Other {specify)
4 0.02 1 1
—
27, (a) Details of stack (process & fuel stacks: D. G. ) TRUE’_C.OPY
(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
1 Boiler 32 Bagasse
(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape (h) Height, m (above ground
(round/rectangular) level)
33750 RCC RCC Round 65
(i) Diameter/Size, in meters  (j) Gas quantity, Nm3/hr. (k) Gas temperature °C (1) Exit gas velocity, m/sec.

3.0 n 1A0 T2



(m) Control equipment

precedw siack

Wet Scrubber

(a) Stack number(s)
P

(e) Fuel quantiy (Kg/hr.)

33750

(i) Diameter/Size, in meters
3

(m) Control equipment
preceding the stack

Wet Scrubber

(a) Stack number(s)
3

{e) Fuel quantiy (Kg/hr.)

50

(i) Diameter/Size, in meters
0.3

(m) Control equipment
preceding the stack

Acoustic enclosure

(a) Stack number(s)
4

(e) Fuel quantiy (Kg/hr.)

70

(i} Diameter/Size, in meters
0.6

(m) Control equipment
preceding the stack

Acoustic enclosure

Wafhs

NA

Poart hole vyeq

Details 4.5

(n) Nature of pollutants

likely to present in stack 37;:

gases such as CIZ, Nox, Sox
TPM etc.

TPM

(b) Stack attached to
Boiler

(f) Material of construction

RCC

(j) Gas quantity, Nm3/hr.
0

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

TPM

(b) Stack attached to
D.G Set

(f) Material of construction

MS

(j) Gas quantity, Nm3/hr.
0

(n) Nature of pollutants
likely to present in stack
gases such as Cl2, Nox, Sox
TPM etc.

SOx

(b) Stack attached to
D.G Set

(f) Material of construction

MS

(j) Gas quantity, Nm3/hr.
0

(n) Nature of pollutants
likely to present in stack
gases such as Ci2, Nox, Sox
TPM etc.

SOx

28. Do you have adequate facility for collection of samples of emissions in the form of nort
80ard Publication "Emission regulations Part-Hi* ( December, 1985 )

==
TRUE COPY

missions control system
ided

Wet Scrubber

{c) Capacity
32

(g) Shape
(round/rectangular)

Round

(k) Gas temperature °C
160

(o) Emissions control system
provided

Wet scrubber

(c) Capacity
120

(g) Shape
(round/rectangular)

Round

(k) Gas temperature °C
90

(o) Emissions control system
provided

Acoustic enclosure

{c) Capacity
320 KVA

(g) Shape
(round/rectangular)

Round

(k) Gas temperature °C
90

(o) Emissions control system
provided

Acoustic enclosure

» DDA M

- s in

- -
(p) In case of DE_'G. sét power
generation capacity In Kva

Y

NA

(d) Fuel Type
Bagasse

(h) Height, m (above ground
level)

65

(1) Exit gas velocity, m/sec.
1.2

(p) In case of D.G. Set power
generation capacity in KVA

NA

(d) Fuel Type
Diesel

(h) Height, m (above ground
level)

3.3

(1) Exit gas velocity, m/sec.
3.5

(p) In case of D.G. Set power
generation capacity in KVA

320

(d) Fuel Type
Diesel

(h) Height, m (above ground
level)

33

(I) Exit gas velocity, m/sec.
3.2

(p) In case of D.G. Set power
generation capacity in KVA

320

ether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process

holes, platform, ladder\etc, As per Central
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Ladder Yes Details 1 mt. with upto top

29, Quality of treated flue gas emissions and process emissions, Quantity of treated flue gas emissions
and process emissions.

Sr. Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)
No
1 Boiler TPM: 0 0

{Specify congentration of criteria pollutants and industry/process-specific pollutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratery approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests. For proposed unit furnish expected
characteristics of the emissions..

Monitoring Reports are attached here with

Part - D: Hazardous Waste aspect

30. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan,,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type ' Qty vomMm
51 5.1 Used or spent oil 1 MT/A
Max Method of collection Method of reception Method of storage
Manually Manually at Secure Stoarge
Method of transport Method of treatment Method of disposal
by Approved ransport Mix with Bagasse . ~ Mix with Bagasse & Burnt in
Boiler

Waste (Annually) Schedule 11

31. Detalls sbout use of hazardous waste

Name of hazardous Quantity used/month Party from whom purchased Party to whom soid
waste/Spent chemical

NA 0 NA NA

32.

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste
NA

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report

of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Forests. For proposed units furnish expected characteristics

NA

33

Copy of format of manifest/record Keeping practiced by the applicant.

= TRUETCOPY

34,

Details of self-monitoring (source and environment system)
NA



Are you using any imported hazardous waste. If yes, gfve378

16

Copy of actual user Regisfration/cerﬁﬂcate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

NA 5

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA

8. Quantity of hazardous waste disposal
(i) Within factory
0

(ii) Outside the factory (specify location and enclose copies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.
0

{v) Other (Specify)
0

Part - E: Additional information

0

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

For Landscaping Cost 300000/-

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc, (give figures separately for items
implemented/to be implemented).

1000000 /- per Annum

-t

To which of the pollution control equipment, separate meters for recording consumption o
ETP, Boiler

Whirh of the nollutian cantral itams are rn%d to D.G. Set (rantive nower source) ta ensure their runninag in the
L.‘-"’

TRUE COPY



379
ry (6o

43. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and wagte treatmant,
(Give details of area/capacity available in applicant's land) i 22

Type Quantity uoM Treatment Dispasal Other Detail

ETP Sludge 1 MT/A NA Used as Manure NA

Bailer Ash 10 MT/Day NA Brick Manufacturing Unit NA

44. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stered.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?
NA

45. Brief details of tree plantation/green belt development within applicant’'s premises ( in hectors )

Open Space Availability Plantation Done On Number of Tre=s Planted

221914.59 Square meter 41766.00 Square meter(19 %) 2000
46

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.

NA

47,

(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EiA
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.

2000

(b) Any other additional information that the applicants desires to give
NA

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
First time submitting the Application for Consent to Operate

&
48,

I/We further declare that the information furnished,above is correct to the best of my/our knowledge.

TRUE COPY

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and
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I/We undertake to furnish any other information within one month of its being called by the Board

-

Yours faithfully
Signature :

Name : Vipin Deshmukh
Designation : Director

Additional Information

Alr Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark
1 Boiler TPM Wet Scrubber NA
Separate EM Provided No Other Emission Sources NA
Measures Proposed NA Foul Smell Coming Qut No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks
DG Set (1) 320 NA
DG Set (2) 120 NA

Hazardous Waste Generation

Hazardous Waste Quantity uom Treatment Disposal Other Details
5.1 Used or spent oil 1 MT/A Mix with Mix with Bagasse & Burnt NA
Bagasse in Boiler

CHWTSDF Details

Men:'ber of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid If Yes, UpTo
No No Jan 1 1900 12:00:00:000AM

Legal Actions

Legal Legal Record Of Company Legal Action Datails Remarks
Action

Taken
No

NAUE o O
i o Dy

il LT
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Annexure

Environment Clearance

Date Project Details Capital Total Plot area(sq. Total Built up area(sq. Amendment/Extension
Investment{Crs.) mtrs.) mtrs.)
Jan 1, 1870 0 0 0

Consent to Establish

Date Capital Investment(Crs.) Total Plot area(sq. mtrs.) Total Built up area(sq. mtrs.)
Jan 1, 1900 0 0 0

Consent to Operate

Date Capital Investment(Crs.) Total Plot area(sq. Total Built up area(sq. cc/oc
mtrs.) mtrs.)
Jan 1, 1900 0 0 0

Application Details (Applied for Consent To Establish Expansion)

Date Applied For Capital Investment(Crs.) Total Plot area(sq. Total Built up
mtrs.) area(sq. mtrs.)
Jan 1, 1900 0 0 0

Remark/Present status and violation if any

Environment clearance/Consent Before 2008

Date Capital Investment(Crs.) Amendment/Extension/Transfer
Jan 1, 1970 0
Products Quantity(MT/A)

]

Consent To Establish

Date Capital Investment(Crs.)
Jan 1, 1970 0
Products Quantity(MT/A)

0

Consent To Operate

Date Validity Capital Investment(Crs.)
Jan 1, 1970 Jan 1, 1900 0
Products Quantity(MT/A)

0

Application Details (Applied for Consent To Establish Expansion)

Date Capital investment(Crs.)
Jan 1, 1970 0
Products Quantity(MT/A)

0

Hazardous Waste Generation Categories C to E

Waste Name Quantity(MT/A) TRU COPY

0

Hazardous Waste Generation Categories Cto O

Waste Name Quantity(MT/A)



Waste Name

Effluent Generation Categories Cto E

Waste Name

Effluent Generaticn Categories Cto O

Waste Name

Cffluent Generation Categories C to F{Expansion)

Wasta Name

Remark/Present status and violation if any

TRIIF

;382

Quantity(MT/A)
0

Quantity(MT/A)
0

—

copy

s

Quantity(MT/A)
0

€3
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Annexure N

MAHARASHTRA POLLUTION CONTROL BOARD

f———
——————
_
“ﬁ
Minutes of 14" Consent Appraisal Committee Meeting of 2023-2024 held on 06.11.2023 at Dalamal House, Nariman Point, Mumbai
Foliowing members of the Consent Appraisal Committee were present:

i. Shri. Pravin Darade, Chairman
Chairman. MPCB

2, Shri Avinash Dhakne, Member
Member Secretary, M.P.C. Board.

3. Dr Jitendra Sangewar, Member Convener

Joint Directar (WPC), M.P.C. Board, Mumbai.

4. Additional Chiel Secretary, Home (Transport) Dept., Mumbai, Shri P. K. Mirashe, Technical Advisor, MIDC
& Representative from NEERI

- leave ol absence was granted.
Following Ofticer of MPCB were present for the meeting:

1, Shr V.M. Moighare Invitee Member
Joint Director (APC), M.P.C. Board, Mumbai.
2. Dr. V.R. Thakur, Invitee Member

Principal Scientific Office, M.P.C. Board, Mumbai.
3, Shri N.N. Gurav,

AS(T). M.P.C. Board, Mumbai,
4 Shr. Manish S Halkar,

Regional Officer(Head Quarter), M.P.C. Board. Mumbai
5. Shn. Sagar V. Auti,

Regional Olticer (Bio Medical Waste), M.P C. Board, Mumbai

Chairman of the committee welcomed the members of the committee and allowed proceeding of the meeting lo start.

The meeting thereatter deliberated on the fresh agenda items [Booklet No. 14] placed before the committee and following decision were
taken:

Invitee Member
Invitee Member

Invitee Member

IR CAT Meetlng of 2023-24 (Bookiet No. 14) did. 06,11 2023 Page | of 88

s
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| Nanded Loha

i consenl & EC conditions,

Sr. | Application lndustry | Decisionon | Consent Remarks / Discussicn ‘
2. PP shall submit lime bound action plan for up gradation of poliution
control system within period of 1 menth and same shall be |
, implemented within next 5 months.
' 3. PP .;téa!t provide 15 days storage for ireated effluent within 3- momh
peri
4. PP shall provide separate arrangements for cleaning effluent within |
’ 1 month. |
Consent will be issued after compliance of Previous consent condition 1n
‘ respect of BG and provision of 15 day storage tank.
I tail to compliance of above within 15 days SCN tor refusal will be issued
81 | MPCB- | Twentyone APPROVED | Commissioni | Committee noted thal PP applied for Consent to establish for expansion
CONSENT- | Sugars Ltd ng of unit or | of sugar unit of capacity 6500 TCD unit
0000157792 | (Unit 1) Consent to 5 years,
' (Formerly Establish for | ywhichever is | committee also noted that PP has provided ETP consists of primary /
' known as m/s | @xpansion earlier. | secondary and/or Tertiary treatment,
| Dharashiv
Sakhar Committee further noted that PP provided Boiler with ESP.
| Karkhana Unit
11313,317.32 After due deliberation, it was decided to grant Consent to establish lor |
| 1.322,325,326 expansion of sugar unit tor capacity 6500 TCD & by imposing following
|.327.329.353 conditions:
' Shivani Jamga | i Industry shall comply Environmental Clearance. |
Tal Loha Dist ‘

| 2. This consent is rssued subject to the outcomes of Hon'ble NGT in the |

mame A 113/2023 |
. Industry shall submn BG ol Rs. 250 Lakh towards compliance ol

4™ CAC Meeting of 2023-24 (Booklet No. 14) did. 06.11.2023

b
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a®
sr. | Application r Industry | Decisionon | Consent Remarks / Discussion
No. Unique | name and grantof | granted :
Number = Address consent Upto S S :
37 | MPCB- Twentyone APPROVED | 31.07.2024 | Committee noted thal PP applied for renewal of consent to operate lor
CONSENT-  Sugars Ltd 3500 TCD crushing capacity.
Q000177210 | (Unit i) Rerewal of
; i({Formearly = consent to Committee also noted that PP has provided ETP consists of primary / |
nown as M/s i
fiiied operate secondary and/or Tertiary treatment. :
Sakhar Committee further noted that PP provided Boiler with wet scrubber.
| Karkhana unit
' | 11)313,317.32 After due deliberation. it was decided to grant consent to operate for |
11,322,325,326 crushing capacity 3500 TCD crushing capacity & by imposing following |
.3271.329.353 conditions: ;
Shivani Jamga 1. The consent shall be granted subject to cutcome subject to outcome |
Tal Loha Dist. of the Hon'ble NGT order in the matter of O A. 113/2023 (WZ).
Nanded Loha e =
2. PP shall renew existing / submit fresh BG of Rs. 25 Lakh towards O
& M of pollution control systems shall achieve consented prescribed
standards & compliance of consent conditions. |
f 3. PP shall operate & maintain existing pollution control systems and |
| 5 shall achieve consented prescribed standards. ;’
68 | MPCB- | Pad. Dr. APPROVED | 31.07.2024 | Commiltee noled thal PP has applied Renewal of Consent for 7200 TCD |
CONSENT- | Vitthalrao it wi
3000176135 | Vikhe ati Renewal of sugar unit with Increase in Cl by 5.92Crs.
 Sahakari Consent o . , g
| Sakhar ommittee also noted that Environment Clearance is granted vide dated
| Fdekhans 24.06.2020. PP has provided ETP of capacity 800 CMD comprising
' Ltd.Gut No- primary & secondary system & tertiary system aand treated effluent is
| 196/1, 198/A/2 disposal on open land within factory premises and STP capacity 40 CMD.
Pravaranagar, JVS sample collected on 05-05-2022 & 19-01-2023 exceeds lhe
Loni Rahata consented standards.
Committee further noted that Steam is taken from existing Co-generation
unt. Boiler-20 Ton is not included in existing consent of Sugar Unit and

1" CAC Meeting of 2023-24 (Baoklet No. 14) did, 06.11 2023
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Sr. | Application | industry [ Decisionon | Consent Remarks / Discussion
No. Unique name and qrant of granted = e e e
Number Address consent- | Upto ! ' o
82 | MPCB- | Twentyone APPROVED | Commissioni | Commiltee noted that PP applied for censent Lo establish tor 300 KLPD |
CONSENT- | Sugars Ltd ng of unit or Molasses/syrup based distillery unit. t '
0000157795 (Lnit 1) Consent to 5 years. o
 (Formerly Establish for | whicheveris | Committee also noted that PP has provided ETP consists of Incineration’
' known as M/s | 300 KLPD earlier. | Boiler and CPU system.
| Dharashiv Distillery
Sakhar : Committee further noted that PP provided Boiler with ESP.
Karkhana Unit
111)313.317.32 After due deliberation, it was decided to grant consent to establish for 100
1,322,325,326 | KLPD distillery unit, by imposing lollowing conditions
327,329,353 { 1. PP shall strictly comply with the conditions of the Environmental
| Shivani Jamga Clearance. ' : .
| Tal Loha Dist. { 2. This consent to establish is granted subject to outcome ot the |
Nanded Loha | Hon'ble NGT order in the matter of O.A, 113/2023 (WZ). |
{ 3. PP shall submit the Bank Guaraniee ol Rs. 25.0 Lakh for the |
compliance of Environmental Clearance and consent condiions. ]
83 | MPCB- | KARMAYOGI | APPROVED | 31.08.2024 | Commiltee noted thal PP applied grant of Renewal of Consent js :
CONSENT- | SHANKARRA KLPD Distillery Unit.
0000175558 | OJI PATIL Renewal of -
| SAH. Consent Committee also noted that, PP provided Bio-methanation followe
| SAKHAR composting on B acre to achieve ZLD.
| KARKHANA ]
LTD. Alter due deliberation, it was decided to grant Renewal of Consent for 30 |
(DISTILLERY KLPD Distillery, by impesing following conditions: [
UNIT)24275 | '
| MARATIAR .= | 1. PP shall submivExtend BG of Rs. 25 Lakh towards compliance of |
PHULENAGA II consent conditions and operation and maintenance of pollution
| R(BIJWADI), - control systems i
INDAPUR Il ; '[

M CAC Meeting of 2023-24 (Bookiet No, 14) did. 06.11,2023

TRUE COPY

Page 54 of 88




£l 1¢9-

Government of Maharashtra

Commissioner of Sugar, Maharashtra
FORM B
[See Clause 4 (5)]
Licence for Crushing Cane (Season 2023-24)

No. 099/2023-24

In exercise of the powers vested in me by the Maharashtra Sugar Factories (Reservation of areas and
Regulation of Crushing and Sugarcane Supply) Order, 1984 I, Chandrakant Pulkundwar, Commissioner of
Sugar, Maharashtra State, Punc hereby grant this crushing Licence to TWENTYONE SUGARS LIMITED
(OLD DHARASHIV SAKHAR KARKHANA LTD.), A/P - SHIVNI, TAL- LOHA, DIST- NANDED
holding Industrial License / Industrial Entrepreneur Memorandum No.1860/SIA/IMO/2009 Dated 19/03/2021
under the Industries (Development and Regulation) Act, 1951 for the manufacture of sugar by crushing
sugarcanc on the following terms and conditions ;

(1) This Licence shall, unless cancelled, remain in force for crushing season 2023-24. The datc of
commencement and closure of crushing should be communicated to the Licensing Authority. The licensee
shall not crush cane after declaration of date of closure of crushing season by Licensing Authority.

(2

The date of 1st November, 2023 is fixed by Mantri Samiti for start of crushing season and it should be
strictly adhered to, otherwise it will be the breach of the terms and conditions specified in crushing
licence as per the clause 4 of Maharashtra Sugar Factories (Reservation of Areas and Regulation of
Crushing and Sugarcane Supply) Order, 1984,

(3

—

The licensee shall strictly abide by the following conditions:
1) The Licence is not transferable.

2) The licensce shall not carry out any extension, addition or alterations in the capacity covered under this
License without the prior permission of the Licensing Authority.

3) The licensce shall crush the entire quantity of sugarcane registered with the factory by sugarcanec
growers and allotment made by Licensing Authority if any.

4) The Licensee shall give all facilities at all reasonable times to the Licensing Authority or any Officer
authorized by him to inspect his accounts in connection with crushing of cane. The Licensee shall also
be bound to produce on demand, without prior notice, records which he is required to maintain for
inspection and examination.

3) It shall be responsibility of the Licensee to ensure that harvesting of canc is done strictly according to

the harvesting programme based on maturity of crop and that the concerned cane growers are informed
well in advance.

The details such as name of the cultivator, name of the village, survey No. of the land harvested and the
area and quantity of cane harvested during the season, shall be maintained by the Licensee at all times
and this information shall be available for inspection by the Licensing Authority and/or by any other,
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per sub section 3(A) of the Sugarcane (Control) Order 1966 and such payment after deducting the
recovery of Co-operative dues and also dues of the Nationalized Banks be deposited by
NEFT/RTGS/IMPS in the bank account of sugarcanc growers.The deductions so made from the
payment of cane price advance as per provisions of section 48 (A) of the Maharashtra Co-operative
Societies Act, 1960 and as per agreement between the cane growers and the Nationalized Banks should
be remitted immediately to the concerned Bank.

8) As per sub section 3 of section 3 of Sugarcane (Control) Order, 1966 where a producer of sugar

purchases any sugarcane from a grower of sugarcane or from a sugarcane growers’ Cooperative
society, the producer shall, unless there is an agreement in writing to the contrary between the parties.
pay within 14 days from the date of delivery of the sugarcane to the seller or tender to him the price of
the cane sold at the rate agreed to between the producer and the suga'r#alne grower or sugarcanc
growers’ cooperative society or that fixed under sub-clause (1), as the case i!laay be, either at the gate of
the factory or at the cane collection center transfer or deposit the necessary Tm%lount in the bank account
of the seller or the cooperative society, as the case may be. l

9) As per sub section (3A) of section 3 of Sugarcane (Control) Order, 1966 wlilrc a producer of sugar or
his agent fails to make payment for the sugarcane purchased within 14 day&, f the date of delivery. he
shall pay interest on the amount due at the rate of 15 per cent per annum fr; the period of such delay
beyond 14 dayvs. Where payment of interest on delayed payment is made toéi ane grower’s society, the
society shall pass on the interest to the cane growers concerned after deductihg administrative charges,
if any, permitted by the rules of the said society.

10) As per the sub section 3 of section 3 of Sugarcane (Control) Order 1966_5 the factories where the
sugarcane crushing process is actually carried on, the FRP rate of that particular factory will be payable
for the crushed sugarcane. |

1
11) Entire payment of Fair and Remunerative Price (FRP) &Revenue Sharing;formula (RSF) should be

made directly in the bank account of cane growers and in no case payment s}ﬁuld be done by cash.

I
12) It shall be binding upon the licensee to furnish all such information called for by the Licensing
Authority and all relevant record pertaining thereto shall be made ava'i_ijq‘i‘.olc for inspection to the
Licensing Authority and / or to any other officer authorized by him. | :
|
13) The Licensee shall, during the season furnish information daily online to the, Lwensmg Authority about
the cane crushed, sugar produced and recovery.

14) The Licensece shall, furnish information about the payment of cane prl;de to sugarcane prowers,
information of sugar stock, sugar sale and sale price fortnightly in the pﬁqforma prescribed by the
Licensing Authority. {H

15) The licensee shall not purchase any sugarcane without actual and cotrect weighment and shall maintain
proper record for the same.

16) The Licensee shall make necessary arrangement for display of weighment 0f¢ugarc*mc supplied by the
cane producer at a place near the weigh bridge. The factory shall arrange th%t theﬁahp shall be

issued to the cane producer electronically through SMS. LTR UE COPY

It will be binding upon the factory to make payment of cane price to the mer
the same rate.

ers and non-members at

In the event of any factorv delavine of cane price bevond the time limit nraserihed hv law o b the
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order of the Court, directions by the Government or which have remained unpaid for any reason.

20) The Licensee shall sale the sugar produced as per the release mechanism prescribed by Department of
Food and Public Distribution, Government of India.

21) The Licensee shall comply with the directives, issued by the Licensing Authority from time to time.

22) The Licensee is liable to pay all Government dues especially share capital, the loans given by
Government and encumbrances of paramount charges on land, land revenue, arrears of land revenue
which is payable under Maharashtra Land Revenue Code, 1966 and Maharashtra Co-operative Socictics
Act, 1960.

23) The Licence is liable to be suspended or cancelled by the Licensing Authority for breach of any of the
conditions of the Licence as also the provisions of the Maharashtra Sugar Factories (Reservation of
Areas and Regulations of Crushing and Sugarcane Supply) Order, 1984 -and directives given in this
behalf by the Licensing Authority. The factory, if covered by suspended license, shall not be
commissioned again till the suspension is withdrawn.

24) The Licensee having distillery project and also not having distillery project shall fill information in the
portal RT-7(C) MAHA(Diversion of Sugar) provided by Sugar Commissionerate..

Place : Pune

Date :03/11/2023

Dty wigrad by CHAKDRAKANT LAXMANRAD
PULRUNDAWAR
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Date 20237103 225515 08500

{(Chandrakant Pulkundwar)
Licensing Authority and
Commissioner of Sugar,
Maharashtra State, Pune.

No. Dev/Crushing Licence No/099/2023-24
Office of the Commissioner of Sugar,
Maharashtra State, Sakhar Sankul,
Shivajinagar, Pune 411005
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel. No.: 02462-242492 Sub-Regional Office,
Fax No.: 02462-242492 Lahoti Complex, 2nd Floor,
Vajirabad, Nanded-431601

“Your Service is Our Duty”

Out No.MPC/SRON/TASHA/253/23 Dt: 20/10/2023

Jo,
M/s. Twenty-One Sugar Factory Ltd.,
Village: Shivni Jamga, Tal. Loha,

Dist. Nanded.

Sub:Regarding to take strict action against the
government officials who supported factory
administration by ordering immediate closure of
factory to relieve the farmers from the problem
of contaminated water and toxic ash emanating
out of the chimney of the Twenty-One Sugar

Factory at Village Jamga Shivni, Tal. Loha,

TRUECOPY
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Ref:

417

District: Nanded and compensation should be
given to the farmers immediately from the year
2019 onwards and permission should hot be
provided for expansion factory crushing and

new distillery projects.

Letter dated 13.09.2023 issued by Deputy

Secretary, Magistrate Branch, Collector's Office,

Nanded.

With reference to the above subject, it is

informed to you that as this office has received the

complaint application of Shri Gangadhar Sheshrao

Bomnale, Shivnidamga, Tal. Loha. Dist. Nanded from

Deputy Secretary, Magistrate Branch, Collector

Branch, Collector Office, Nanded, the copy thereof

has been enclosed herewith.

=
TRUECOPY

199



418 240
In this regard, the information of the action

taken in accordance with the complaint should be

conveyed to this office.

Sd/-
Sub-Regional Officer,
M.P.C. Board, Nanded

Encl: As Above

Copy for information to:

1. Regional Officer, M.P.C. Board, Chhatrapati

Sambhaji Nagar.

2. Shri Gangadhar Sheshrao Bomnale, Shivni

Jamga, Tal. Loha, Dist. Nanded.

TPU%PY
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel. No.: 02462-242492 Sub-Regional Office,
Fax No.: 02462-242492 Lahoti Complex, 214 Floor,
Vajirabad, Nanded-431601

“Your Service is Our Duty”

Out No.MPC/SRON/TASHA/254/23 Dt: 20/10/2023

TO;
M/s. Twenty-One Sugar Factory Ltd.,
Village: Shivni Jamga, Tal. Loha,

Dist. Nanded.

Sub:Regarding not to grant annual crushing
permission to the factory for the crushing
season 2023-24 in order to relieve our farmers
from suffering due to emanating ash and
contaminated water caused by chimney of
Twenty-One Sugar Factory at Village Jamga

Shivni, Tal. Loha, District: Nanded and strict

=
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action should be taken against the government
officials who are supporting the factory and
compensation should be given to the farmers
immediately from 2019 onwards and not to
grant permission for expansion of factory

crushing and new distillery projects.

Ref: Letter Dated 06.10.2023 of Shri. Pralhad
Madhavrao Bomnale and Others, Affected
Farmers Action Committee of M/s. Twenty-One
Sugar Factory, U.No.3 at Village Shivni Jamga,

Tal. Loha, Dist. Nanded.

With reference to the above subject, it is

informed to you that as this office has received the

complaint application of Mr. Pralhad Madhavrao

% omnale and Others, Affected Farmers Action
TRUE COFW

Committee of M/s. Twenty-One Sugar Factory, Unit

No.3 at Village Shivni Jamga, Tal. Loha, Dist.
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Nanded, the copy thereof has been enclosed

herewith.

In this regard, the information of the action
taken in accordance with the complaint should be

conveyed to this office.

Sd/-
Sub-Regional Officer,
M.P.C. Board, Nanded

Encl: As Above

Copy for information to:

1. Regional Officer, M.P.C. Board, Chhatrapati
Sambhaji Nagar.

2. Shri Pralhad Madhavrao Bomnale & Others,

Shivni Jamga, Tal. Loha, Dist. Nanded.
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COLLECTOR OFFICE, NANDED

Website: \_x;{vw.nanded.gov.in Email: nandedrdc@gmail.com

Tel. No.: (02462) 235077 Fax No.: (02462) 238500

Division: Revenue-1  Branch-Housing

No0.2023-RB-1-DESK-2-T-4-ANDO-KAVI-35387

Date: 12th June, 2023

1)  Sub-Regional Officer,
Maharashtra Pollution Control Board,
Nanded.

2) Regional Joint Director (Sugar),

Nanded.

Sub:Regarding to provide relief to farmers from
suffering due to emanating ash and
contaminated water caused by chimney of
Twenty-One Sugar Factory at Village Jamga

Shivni, Tal. Loha, District: Nanded and strict

action sh




TS

Ref:
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officials who are supporting the factory and
compensation should be given to the farmers
immediately from 2019 onwards and faising of
several demands by the Twenty-one Sugar
Factory, Unit No.3’s Affected Farmers Action
Committee by holding one-day agitation during

the budget session on dated 09/05/2023.

Letter bearing Out No./ M.V.D.&P.R/ M.E/ S &
Youth Welfare/ General/ 2109/ 2023 dated
09.03.2023 from Shri Girish Mahajan, Village
Development and Panchayat Rule, Department
of Medical Education, Sports and Youth
Welfare, Government of Maharashtra,

Mantralaya, Mumbai (Received on 09.06.2023).

With reference to the above subject, On the

application of Shri Manohar Dhonde, Founder &

National President, Shiva All India Veerashaiva



onsS
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Youth Association dated 09.03.2023, Shri Girish
Mahajan, Hon'ble Minister, Rural Development &
Panchayat Rule, Department of Medical Education,
Sports & Youth Welfare, Government of
Maharashtra, Mantralaya, Mumbai has forwarded
letter to the Hon'ble Collector, Nanded, along with
the enclosed letter has been received by this office,
wherein direction has been given to take appropriate
action in pursuance of investigation in accordance
with the issues i.e. (1) prompt payment of financial
compensation for the crops on the farmers' farm
land since 2019, (2) stop the pollution of the farmers
from toxic fumes and toxic waste water from the
factories and other five demands mentioned in the

aforesaid application of Shri Manohar Dhonde.

Therefore, as per the instructions given by the
Minister in the above referred letter in the present

case, inquiry should be made in accordance with the

TRIIE COPY
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demands mentioned in the said application and
appropriate action should be taken as per the rules.
Also, since the applicant has filed time—td—time
application to this office and the government
regarding the sit-in agitation, the application should
be considered seriously at your level as well as
concerned should be informed about the action
taken and the compliance report thereof should be

submitted to this office.

Sd/-
(Anuradha Dhallkari]. .
Addl. Collector, Nanded
Copy to:
1. Shri Girish Mahajan, Rural Development &
Panchayat Rule, Department of Medical
Education, Sports & Youth Welfare, Government

of Maharashtra, Mantralaya, Mumbai — 32.

TRU%COPY
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Shri Manohar Dhonde, Founder & National
President, Shiva All India Veerashaiva Youth
Association, Address: Row-House No.C-5,
Khinvsara, Fort, Behind Riddhi Siddhi Hall,
Garkheda Campus, Aurangabad, Tal. & Dist.
Aurangabad (through Tehsildar, Aurangabad)

for information.

Sd/-
(Anuradha Dhalkari)

Addl. Collector, Nanded

i
i IE COPY
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SHIVA ALL INDIA VEERASHAIVA YOUTH ASSOCIATION
Prof. Manohor Dhonde - Founder & National President
Office/Residence: Row-House No.C-5, Khinvsara, Fort,
Behind Riddhi Siddhi Hall, Garkheda Campus, Sambhaji
Nagar (Aurangabad) - 431005 (Maharashtra)

Phone: 240-2357071, Mob.: 09823888825, 09422210567

Website: www.shivasanghatana.in,

Email: manohar.dhonde@shivsanghatana.in /

manohardhonde88@gmail.com

DEMANDS RAISED BY HOLDING ONE-DAY SIT-IN

AGITATION

To

’

Hon'ble Shri Girish Mahajan,
Minister, Village Development &
Panchayat Rule, Maharashtra State,

Mantralaya, Mumbai - 32.

TRUE_ COPY
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Sub:Regarding to relieve farmers from suffering due
to emanating ash and contaminated water
caused by chimney of Twenty-One Sugar
Factory at Village Jamga Shivni, Tal. Loha,
District: Nanded and strict action should be
taken against the government officials who are
supporting the factory and compensation
should be given to the farmers immediately from
2019 onwards along with raising of several
demands by the Twenty-one Sugar Factory, Unit
No.3’s Affected Farmers Action Committee by
holding one-day agitation during the budget
session on dated 9th March, 2023.

Ref: Raising of demands by Twenty-one Factory’s

Affected Farmers Action Committee by holding

one-day sit-in agitation on dated 09.03.2023.

&

TOIIE -,OPY With reference to the above referred subject, it

—

is requested that detailed submission of Twenty-one
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Factory’s Affected Farmers Action Committee at
Village Jamga Shivni, Tal. Loha, Dist. Nanded is
enclosed herewith. The subject of the said farmers is
very serious. Village Jamga Shivani is a village
adjacent to my village. My own agricultural field is
situated within Jamga Shivni area. Due to the
smoke emanating from the factory, toxic ash,
contaminated water, all the farmers of the area
including me are suffering a lot. The biggest tragedy
Is that no one understands or listens to the farmer's
side in this agrarian country. Today, these farmers
staged a one-day sit-in agitation at the budget
session and gave a statement of the following

demands and their demands are as follows:
:: MAIN DEMANDS ::

1) Regarding prompt payment of financial
compensation for crops of farmers' agricultufal

land from 2019 onwards=
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2) Stop pollution of farmers' agricultural fields
from toxic fumes and toxic spills.frorn factories.

3) Twenty—.one Factory, Unit No.3 (bharaéhiv
Sugar Factory Unit No.3) causing harassment to
farmers should be closed till the inquiry.

4) Shri Rajendra Patil - Deputy Regional Officer of
Maharashtra Pollution Control Board,- who
supports the factory should be immediately
suspended and inquiry be initiateld against him.

5) Aﬁ inquiry .committee of experts at its level
should be appointed and act swiftly again_st the
culprits of the factory.

6) The locals who have been removed from factofy

job should be immediately reinstated

permanently énd their pending wages should be

paid immediately.

7) The sugarcane in the factory area should be cut

in time and the outstanding sugarcane bills of

TRIIF COPY
the farmers should be paid promptly.
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However, taking serious note of all the above
demands, I am attaching herewith a copy of the
detailed submission given by the brothers of Twenty-
One Factory’s Affected Farmers' Action Committee,
who staged a one-day sit-in on the budget session
on 09.03.2023. It is a humble request that the
demands of the Farmers' Action Committee be

immediately approved.

Yours humbly,
Sd/-
(Prof. Manohar Dhonde)
Founder & National President,

Shiva Association

Note: Enclosed herewith is the copy of
submission given by the farmers by holding

one-day sit-in agitation.
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‘*S FARMERS ACTION COMMITTEE

OF TWENTY-ONE SUGAR FACTORY UNIT NO.3

Office: Village Shivni Jamga, Tal. Loha, Dist. Nanded.

Mob. No.: 9657920205

Sir,

With reference to the above subject, we the
undersigned are the office bearers of Affected
Farmers Action Committee of Twenty-One Sugar
Factory Unit No.3 situated at Village Shivni Jamga.
By this letter, it is humbly submited to you that this
factory is located within the limitation of our Village
Shivni Jamga. Due to the arbitrary management of
this sugar factory owner, we small farmers being fed
up from the harassment caused due to this factory,
have formed the above said action committee. A
large amount of toxic ash is emanating from the
chimney of this sugar factory and highly

contaminated sewa being released into the

TRUE COPY
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farmers' fields, causing huge damage to the crops of
our small agricultural farmers. In this regardl, we
had repeatedly written complaints to the Department
of Agriculture, Maharashtra Pollution Control Board,
Nanded, Collector's Office Nanded and other
concerned departments. On the basis of which
officers of all the departments by carrying out
scrutinization and inspection for name-sake, have
issued report in favour of the factory. Maharashtra
Pollution Control Board Officer Shri Patil R, Sub-
Regional Officer got managed with the factory and in
connivance with the factory issued recommendation
to the Hon'ble Regional Department in order to keep

factory operating.

\'4 We would like to bring to the notice vide this
TRUE COP
letter that the said factory has been purchased by

Ex-Minister - Amit Deshmukh, son of late leader of

the Congress party, Ex-Chief Minister Vilasrao
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‘Deshmukh, who has = great hold on the

administration. Many youths in the village have
become unemployed as the farmers removed their
children from factory jobs due to protests. Therefore,
if we the farmers file any complaint, then on the
contrary action is taken against the farmers itself.
We the farmers have been individually threatened by
the administration of the factory mainly the General
Manager — Shri Ganpat Kale, Agricultural officer —
Shri Achyut Bhaurao Shinde, Security Officer — Shri
Santosh Joge. Also the farmers who approached the
factory with their grievances are assaulted by the
security officers. They have been trying to finish us
by all means and by filing false complaints by the
administration of the factory against us. Also, the
officers are getting managed by all means. There was
Nno one to protect our farmers. As we all are small

farmers, we grow vegetables and fruits in our fields

to survive and suppo

our family. And alsp, wheat,
(% TRIIE COPY
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cotton, turmeric, animal fodder and other crops have
been severely damaged due to toxic ash emanating
out of chimneys. Along with the same there has been
huge damage to our inain crop cotton, turmeric
crops and other crop‘s. Due to the troubiesomé
factory issue we the farmers are in deep debt. Along
with the smoke emanating from the factories,
polluted‘water and the blocking of main roads by the
factory administration are causing a large number of
accidents. Many animals have died due to the fact
that the factory has discharged polluted éewage into
the wells, farms and village rivers of our farrhers and
the water has been drunk by the dumb animals.lTill
now many cows and buffaloes in our village have
died. Besides, contaminated water is also posing a

threat to the health of all the citizens of our village.

High number of children, elderly people are suffering

from respiratory problems due to smoke emanating

from the chimneys. TRU%COPY
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* MAIN DEMANDS *
Regarding prompt payment of financial
compensation for crops of farmers' agricultural
land from 2019 onwards.
Stop pollution of farmers' agricultural fields
from toxic fumes and toxic spills from factories.
Twenty-one Factory, Unit No.3 (Dharashiv
Sugar Factory Unit No.3) causing harassment to
farmers should be closed till the inquiry.
Shri Rajendra Patil - Deputy Regional Officer of
Maharashtra Pollution Control Board, who
supports the factory should be immediately
suspended and inquiry be initiated against him.
An inquiry committee of experts at its level
should be appointed and act swiftly against the
culprits of the factory.
The locals who have been removed from fac-toi-y d

job should be immediately reinstated

=
TRUE COPY




470

permanently and their pending wages should be

paid immediately.

*
‘..

The sugarcane in the factory area should be cut
in time and the outstanding sugarcane bills of

the farmers should be paid promptly.

As all of these fa-cts being of serious nature, we
have been repeatedly writing complaints to the
administrétion and requesting them to provide
justice since the factory started i.e. from 2019. But
till ﬁow no any .cognizance ha‘s been taken.
Therefore, we have no other option left but to

commit suicide.

Thereby, by this letter we request that in order

to provide relief to the farmers from the harassment
caused to the farmers by emanating of toxic ash
TRUE EOPY

from the chimney and contaminated water from

Twenty-one Sugar Factory, Unit No.3 (Dharashiv
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Sugar Factory, U.No.3) at Village Jamga Shivni,
Taluka Loha, District Nanded and till completion of
inquiry order should be passed to close down the
said factory immediately and strict stern action
should be taken against the government officers who
have been supporting the factory administration and
the farmers should be compensated immediately
from the year 2019 onwards. Along with this we
have been raising our other demands through
holding one-day sit-in agitation during the budget
session. Therefore, it is requested to provide us

justice immediately.

Humbly submitted for information to:

1) Hon'ble Principal Secretary, Cooperative Deptl_.l,
Govt. of Maharashtra, Mantralaya, Mumbai-32. _

2) Hon'ble Principal Secretary, Environment Dept.,

Govt. of Maharashtra, Mantralaya, Mumbai-32.

3) Hon'ble Collector, O

ice of Collector, Na%ded.
/:' =N /

RN inis
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4) Hon'ble Police Inspector, Azad Maidan Police

Station, Mumbai.

Yours truly

Sd/- Sd/- Sd/-
(Gangadhar (Madhukar Sanjay
Shesherao Bhimrao Bhalke) Damodhar

Bomnale) Jamge)

Sd/- Sd/- Sd/-

(Baliram (Bharat (Siddheshwar
Shesherao Shrirang Jamge) Vyankati
Bomnale) Bhalke)
Sd/- Sd/- Sd/-
(Somnath Balaji (Kapil Baliram (Pralhad
Bhalke) Bomnale) Madhavrao

=
TRUE COPY

Bomnale)




Sd/-
(Damodar
Laxmanrao

Jamge)

Sd/-
(Shivraj
Sheshrao

Bomnale)

Sd/-
(Sunil Damodar

Jamge)

Sd/-
(Shrirang
Pandurang

Jamge)

473

Sd/-
(Madhavrao
Kondiba

Bomnale)

Sd/-
(Parmeshwar
Gangadharrao

Bomnale)

Sd/-
(Gajanan Balaji

Bhalke)

Sd/-
(Vyankati
Shivappa

Bhalke)

28¢
Sd/-

(Balaji Bhimrao

Bhalke)

Sd/-
(Nagesh Shivraj

Bommnale)

Sd/-
(Kondiba
Gangadhar

Bomnale)

Sd/-
(Omkar
Madhukar

Bhalke)

TRUE COPY
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'~ OFFICE OF THE REGIONAL JOINT DIRECTOR

(SUGAR) NANDED
Second Floor, Land Development Bank Building,
Opp. Government Industrial Training Institute,
Nanded-2.

{Telephone: (02462) 254156;

Email ID: ridsnanded@rediffmail.com)/

Out No.RJDN/ Room-3/ Development/P. Shri Manohar
Dhonde:Application/1583/2023
Date: 04/07 /2023

(By Email/ Post)
To,
The General Manager,
Twenty-One Sugar Factory,
Village: Jamga Shivni, Tal. Loha,

Dist. Nanded.

Sub:Regarding to relieve our farmers from suffering

due to emanating ash and contaminated water

TRUE COPY
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caused by chimney of Twenty-One Sugar
Factory at Village Jamga Shivni, Tal. Loha,
District: Nanded and strict action should be
taken against the government officials who are
supporting the factory and compensation
should be given to the farmers immediately from
2019 onwards and raising of several demands
by the Twenty-one Sugar Factory, Unit No.3’s
Affected Farmers Action Committee by holding
one-day agitation during the budget session on

dated 09/05/2023.

Ref: Application dated 09/03/2023 of Manohar
Dhonde, Founder & National President, Shiva
All India Veershaiv Youth Association,
Garkheda Campus, Sambhaji Nagar
(Aurangabad) attached with Letter No.2023-RB-

avi-35387 dated 12

/4‘4 1-Desk-2 -T—4—Agitati’q i
TRUE COPY



June 2023 issued by Additional Collector,

Nanded.

In pursuance with the subject, your attention is

drawn to the above referred letter.

A copy of the above referred subject application
is attached herewith. Be pleased to take perusal of

the same.

Proper action should be taken regarding the
issues raised by the Applicant in the present
Application and accordingly inform to the Applicant.
Thereafter, the report of the action taken should be

submitted to this office.

Sd/-
(Viswas Deshmukh)
Regional Deputy Director (Sugar)

Nanded

=+

TRUE COPY
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Encl: As Above.

Co to:

1) Manohar Dhonde, General Manager And
National President, Shiva All India Veershaiv
Youth Association, Garkheda Campus,. Sambhaji
Nagar (Aurangabad), for informing that
direction has been issued for taking action
against the above said factory in respect of
issues raised in your complaint application, as
such forwarded for information.

2) Hon'ble Collector, Nanded for information.

Sd/-
(Viswas Deshmukh)

Regional Deputy Director (Sugar)

E% Nanded
TRUETOPY
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‘ 'OFFICE OF THE REGIONAL JOINT DIRECTOR |

(SUGAR) NANDED
Second Floor, Land Development Bank Building,

Opp. Government Industrial Training Institute,

Nanded-2.

{Telephone: (02462) 254156;

Email ID: ridsnanded@rediffmail.com)/

Out No.RJDN/ Room-3/ Dev/ Shri G. S. Bomnale:
Appl/ 1590/2023

Date! 04 July, 2023
s
The General Manager,
Twenty-one Sugar Factory, U-3,
Shivni Jamga, Tal. Loha,

Dist. Nanded.

Sub:Regarding complaints to be filed against the
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organized by the Maharashtra Pollution Control
Board at Twenty-One Sugar Factory, U-3, Shivni
Jamga, was conducted by the administration

without giving any prior notice to the farmers.

Ref: Application dated 20/04/2023 of Mr.
Gangadhar Sesharao Bomanale and all other
farmers enclosed with Letter No.2023-RB-1-
Desk-2-T-4-Appl-Kavi-28003 Dated 24t May
2023 issued by Deputy Secretary, Magistrate

Branch, Collector's Office, Nanded.
Your attention is drawn to the above subject.

In pursuance with above referred subject and
copy of the accompanying application are attached
herewith and it is informed that the Applicants
should be duly provided with information regarding
the issue in the application and a post-action report

should be submitted to this office.

™I I%PY
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Sd/-
(Vishwas Deshmukh)
Regional Jt. Director (Sugar)
Nanded

Encl: As mentioned.

Copy to:

1. Shri Gangadhar Sheshrao Bomnale & all other
farmers, resident of Jamga Shivni, Tal. Loha,
Dist. Nanded for information only.

2. Hon'ble Collector, Nanded for information.

Sd/-
(Vishwas Deshmukh)
Regional Jt. Director (Sugar)

Nanded

e
TRUE COPY
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Ih OFFICE OF THE REGIONAL JOINT DIRECTOR

| (SUGAR) NANDED

Second Floor, Land Development Bank Building, ‘

Opp. Government Industrial Training Institute,

Nanded-2.

{Telephone: (02462) 254156;

5 Email ID: ridsnanded@rediffmail.com)/

Out No.RJDN/ Room-2/Shri Bomnale 3.8,
Contaminated Water-Complaint/836/2023
Date: 3 APR, 2023
(By Email/Post)
To,
The Vice President,
Twenty-one Sugar Ltd.,

Jamga (Shivni), Tal. Loha, /</

=
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Dist. Nanded.

Sub:Regarding to pass order to immediately close

down the factory in order to provide relief to the
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farmers from the contaminated water and toxic
ash emanating from the chimney of Twenty-one
Sugar Factory at Village Jamga Shivni, Tal.
Loha, Dist. Nanded and take strict stern action
against the government officers who are
supporting the factory administration and
provide compensation immediately to the
farmers from the year 2019 onwards and
received submission submitted by holding of
one-day sit-in agitation during the budget

session.

Letter No.2023-RB-1-Desk-2/T-4-S-Agitation-
Kavi-12869 dated 24/02/2023 issued by the
Additional Collector, Nanded along with
enclosed complaint application dated
21/02/2023 of Shri Gangadhar Sesharao

Bomanale and others, Affected Farmers Action

2 TRUE COPY
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No.3, Village: Jamga Shivni, Tal. Loha, Dist,

Nanded.

Your attention is drawn to the above subject.

The above referred complaint application is
enclosed herewith. Be pleased to take perusal of the

same.

By taking appropriate action in respect of the
issues mentioned in the present complaint, the same
should be informed to the complainants and

thereafter submit action taken report to this office.

Sd/-
(Vishwas Deshmukh)
Regional Jt. Director (Sugar)

Nanded

Encl: As Above.
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Copy to:

1. Shri Gangadhar Sheshrao Bomnale & others,
Twenty-one Sugar Factory, Unit No.3’s Affected
Farmers Action Committee at Village Jamga
Shivni, Tal. Loha, Dist. Nanded, it is informed
that this office does not have jurisdiction to
take action in respect of the issues mentioned
in the present application, however. the
complaint application for further appropriate
action has been forwarded to the factory,

accordingly, you should contact the factory for

the same.

2. Additional Collector, Nanded for information.

Sd/-
(Vishwas Deshmukh)
Regional Jt. Director (Sugar)

Nanded

4 TRUE COPY
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COLLECTOR OFFICE, NANDED

Website: www.nanded.gov.in Email: nandedrdc@gmail.com

“Tel. No.: (02462) 235077 Fax No.: (02462) 238500

Division: Revenue-1  Branch-Housing

N0.2023-RB-1-DESK-2-T-4-S. Agitation-KAVI-12869
Date: 24th February, 2023
To,
The Secretary,
Cooperative Marketing & Textile Dept.,
Govt. of Maharashtra, Mantralaya,

Mumbai - 32.

Sub:Regarding to pass order to immediately close
down the factory in order to provide relief to the
farmers from the contaminated water and toxic
ash emanating from the chimney of Twenty-one
Sugar Factory at Village Jamga Shivni, Tal.

Loha, Dist. Nanded and take strict stern action

against the government officers who are

TRUECOPY
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suppor.ting the factory administrati.?mq. and
provide compensation immediately to the
farmers from the year 2019 onwards and
received submission submitted by holding of
one-day sit-in agitation during the budget

session.

Ref: Submission dated 21.02.2023 of Shri
Gangadhar Sheshrao Bomnale and Others,
Twenty-one Sugar Factory Unit No.3’s Affected
Farmers Action Committee, Address:- Village

Jamga Shivni, Taluka: Loha, District Nanded.

Sir,

With reference to the above subject, the copy of
the Submission dated 21.02.2023 forwarded by Shri
Gangadhar Sheshrao Bomnale and Others, Twenty-
one Sugar Factory Unit No.3’s Affected Farmers
Action Committee, Address:- Village Jamga Shivni,

Taluka: Loha, District Nanded to (1) Hon'ble Chief

2 TRU?%OPV
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_Minister, Maharashtra State, Mumbai, (2) Hon'ble

Deputy Chief Minister, Maharashtra State, Mumbai
and (3) Hon'ble Minister, Cooperative, Maharashtra

State, Mumbai has been received by this office.

Therefore, the original copy of the said

submission is enclosed herewith.

Sd/-
(Santoshi Devkule)
Addl. Collector, Nanded

Copy to:

1. Hon'ble Additional Chief Secretary, Housing
Dept. (Special), Main Building, Madam Cama
Marg, Hutatma Rajguru Chowk, Govt. of
Maharashtra, Mantralaya, Mumbai - 32.

2. Hon'ble Police Superintendent, Nanded

3. Regional Joint Director (Sugar), Nanded.
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Shri Gangadhar Sheshrao e ol .a.na»‘ all
other members, Twenty-one Sugar Factory, Unit
No.3’s Affected Farmers Action Committee,
Address:- Village Jamga Shivni, Tal. Loha, Dist.

Nanded (through Tehsildar) (Mob.9657920205)

Sd/-
(Santoshi Devkule)

Addl. Collector, Nanded
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FARMERS ACTION COMMITTEE

OF TWENTY-ONE SUGAR FACTORY UNIT NO.3

~ Office: Village Shivni Jamga, Tal. Loha, Dist. Nanded.

Mob. No.: 9657920205

2)

3)

Date: 21.02.2023

Shri Eknath Shinde,

Hon'ble Chief Minister &
Environment Minister,
Maharashtra State, Mantralaya,
Mumbai - 32.

Shri Devendraji Fadnavis,
Hon'ble Dy.Chief Minister,
Maharashtra State,
Mantralaya, Mumbai — 32,

Shri Atulji Save,

Hon'ble Cooperative Minister
Maharashtra State,

Mantralaya, Mumbai - 32. s
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Sub: Regarding to pass order to immediately close

down the factory in order to provide relief to the
farmers from the contaminated water and toxic
ash emanating from the chimney of Twenty-one
Sugar Factory at Village Jamga Shivni, Tal.
Loha, Dist. Nanded and take strict stern action
against the government officers who are
supporting the factory administration and
provide compensation immediately to the
farmers from the year 2019 onwards otherwise
we will hold one-day sit-in agitation during the

budget session.

Ref: 1) Several complaints given to concerned

departments including Hon'ble Collector,
Nanded through Factory’s Affected Farmers

Action Committee,
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2) Fasting by democratic means on 26th
January 2023 at Hon'ble Collector Office,

Nanded.

3) Resolution passed in the monthly village
meeting of Gram Panchayat Office at Shivni
Jamga for providing justice to the farmers

by taking action against the factory.

4) Several follow-ups done by us through
Factory’s Affected Famers Action
Committee with the administration
regarding to take action against the

factory.

Sir

With reference to the above subject, it is
submitted that we the following undersigned are the
office bearers of Twenty-one Sugar Factory (Unit

No.3)’s Affected Farmers Action Committee at Village

=
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Shivni Jamga, 1t is hereby humbly submitted by thish
letter to you that, there is sugar factory situated
within the area of Village Jamga Shivni. Due to thé
arbitrary managemént of this sugar factory owner,
we small farrneré being fed up from- the harassment
caused due to this factory, have formed the abo?e
said action committee. A large amount of toxic ash
is emanating from the chimney of this sugar factory
and highly contéminated sewage is being released
into the farmers' fields, causing huge damage to the
crops of our small agricultural farmers. In this
regard, we had repeatedly written complaints to tﬁc
Department of Agriculture, Maharashtra Pollution
Control Board, Nanded, Collector's Office Nanded
and other--concerned departments. On the basis of
which, officers of all the departments by carrying
out scrutinization and inspection for name-sake,
have issued report  in. faveur of the factory.

Maharashtra Pollution Control Board Officer Shri

=
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Patil R, Sub-Regional Officer got managed with the
factory and in connivance with the factory issued
recommendation to the Hon'ble Regional Department

in order to keep factory operating.

We would like to bring to the notice vide this
letter that the said factory has been purchased by
Ex-Minister - Amit Deshmukh, son of late leader of
the Congress party, Ex-Chief Minister Vilasrao
Deshmukh, who has great hold oni - fhe
administration. Many youths in the village have
become unemployed as the farmers removed their
children from factory jobs due to protests. Therefore,
if we the farmers file any complaint, then on the
contrary action is taken against the farmers itself.
We the farmers have been individually threatened by
the administration of the factory mainly the General

Manager — Shri Ganpat Kale, Agricultural officer —

Shri Achyut_m aurao Shinde, Security Officer — Shri

d
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Santosh Joge. Also the farmers who approa(ﬁhhed tihe
factory with their grievances are assa'hlted by the
security officers. They have been trying to finish us
by all means and by filing false complaints by the
administration of the factory against us. Also, the
officers are getting managed by all means. There was
no one to protect our farmers. As we all are small
farmers, we grow vegetables and fruits in our fields
to survive and support our family. And also, wheat,
cotton, turmeric, animal fodder and other crops ha.ve
been severely damaged due to toxic ash emanating
out of chimneys. Along with the same there has been
huge damage to our main crop cotton, turrheric
crops and other crops. Due to the troublesome
factory issue we the farmers are in deep debt. Along
with the smoke emanating from the factories,
polluted water and the blocking of main roads by the

factory administration are causing a large number of

¢ TRUE COPY
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that the factory has discharged polluted sewage into
the wells, farms and village rivers of our farmers and
the water has been drunk by the dumb animals. Till
now many cows and buffaloes in our village have
died. Besides, contaminated water is also posing a
threat to the health of all the citizens of our village.
High number of children, elderly people are suffering
from respiratory problems due to smoke emanating

from the chimneys.

As all of these facts being of serious nature, we
have been repeatedly writing complaints to the
administration and requesting them to provide
justice since the factory started i.e. from 2019, But
till now no any cognizance has been taken.

Therefore, we have no other option left but to

commit suicide.

However, by this letter we request that in order

to provide relief to the farmers from the harassment
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caused to the farmers by emanating of toxic ash

from the chimney and contaminated water from

Twenty-one Sugar Factory, Unit No.3 (Dharashiv
Sugar Factory, U.No.3) at Village Jamga Shi\}ni,
Taluka Loha, District Nanded and till comple*{-i;)ff-‘mﬁ
inquiry order should be passed to close down the
said factory immediately and strict stern action
should be taken against the government officers who
have been supporting the factory administration and
the farmers should be compensated immediately
from the year 2019 onwards, otherwise, we will hold
one-day sit-in agitation during the budget session.,
which please take note and it is requested to provide
us justice immediately.

Yours truly

Sd/- Sd/- Sd/-
(Gangadhar (Baliram (Sanjay Damodhar
Shesherao Shesherao Jamge)
Bomnale) Bomnale)

TRUE COPY
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Sd/- Sd/- Sd/-
(Madhukar (Kapil Baliram (Parmeshwar
Bhimrao Bhalke) Bomnale) Gangadharrao
Bomnale)
Sd/- Sd/ - Sd/-
(Bharat (Somnath Balaji (Siddheshwar
Shrirang Jamge) Bhalke) Vyankati
Bhalke)
Sd/- Sd/- Sd/-
(Pralhad (Nagesh Shivraj (Shivraj
Madhavrao Bomnale) Sheshrao
Bomnale) Bomnale)

Copy humbly submitted for information to:
1) Hon'ble Principal Secretary, Cooperative
Department, Government of Maharashtra,

Mantralaya, Mumbai-32.

TRUE COPY
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2) Hon'ble Princii)ail Secretary, Environment
Division, Government of Maharashtra,
Mantralaya, Mumbai-32

3) Hon'ble Collectar, Collector Office, Nanded.

4) Hon'ble Manoharrao Dhonde, Founder and
National President, Shiva Association.

S) The Police Inspector, Azad Maidan Police

Station, Mumbai.

TR U%%OPY
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OFFICE OF THE REGIONAL JOINT DIRECTOR
(SUGAR) NANDED
Second Floor, Land Development Bank Building,
Opp. Government Industrial Training Institute,

Nanded-2.

{Telephone: (02462) 254156;

Email ID: ridsnanded@rediffmail.com)/

Out No.RJDN/ Room-2/Shri Bhalke Y.
Contaminated Water-Complaint/839/2023
Date: 3 APR, 2023
(By Email/Post)
To,
The Vice President,
Twenty-one Sugar Ltd.,
Jamga (Shivni), Tal. Loha,

Dist. Nanded. TRU ’ OPY

Sub:Regarding to take action against the factory

administration as the contaminated water and
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toxic ash from the sugar factory in Village
Jamga Shivni, are spreading diseases in
agricultural cattle of my agricultural land, due
to which they have fallen sick and there has
been huge loss of crops.

Ref: Complaint Application dated 02/01/2023 of
Shri Siddheshwar Vyankati Bhalke, resident of
Shivni Jamga, Tal. Loha enclosed along with
Letter No.2023/MSK-2/KAP-2776 dated

19/01/2023 issued by the Collector, Nanded.

Your attention is drawn to the above subject.

The above referred complaint application is
enclosed herewith. Be pleased to take perusal of the
same.

By taking appropriate action in respect of the
issues mentioned in the present complaint, the same
should be informed to the complainants and

thereafter submit action taken report to this office.

TRIIE COPY
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Sd/-
(Vishwas Deshmukh)
Regional Jt. Director (Sugar)
Nanded

Encl: As Above.

Copy to:

1. Shri Siddheshwar Vyankati Bhalke, resident of
Shivni Ja., Tal. Loha, is hereby informed that
this office does not have jurisdiction to take
action in respect of the issues mentioned in the
present application, however, the complaint
application for further appropriate action has
been forwarded to the factory, accordingly, you
should contact the factory for the same.

2. Additional Collector, Nanded for information.

Sd/-
(Vishwas Deshmukh)

Regional Jt. Director (Sugar)
. 2 Nanded

TRIIE COPY
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COLLECTOR OFFICE, NANDED

Website: www.nanded.gov.in Email: nandedrdc@gmail.com

Tel. No.: (02462) 235077 Fax No.: (02462) 238500

Branch: MSK-2 ' No0.2023/MSK-2/KAP-2776

Date: 18/01/2023
To,
Regional Joint Director (Sugar),
Nanded Division,
Land Development Bank Bldg.,
Near Government Industrial Training Institute,

Karyashala Marg, Nanded.

Sub:Regarding to take action against the factory
administration as the contaminated water and
toxic ash from the sugar factory in Village
Jamga Shivni, are spreading diseases in
agricultural cattle of my agricultural land, due

to which they have fallen sick and there has

been huge loss of crops.

43
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Ref: Letetr /Application/Submission dated

02.01.2023 of Shri Siddheshwar Vyankati

Bhalke, resident of Shivni Jamga, Tal. Loha,

Dist. Nanded received on dated 18.01.2023

Sir,

In the above subject matter, be pleased to
peruse the Letter/Application/Submission of Shri
Siddheshwar Vyankati Bhalke, resident of Shivni
Jamga, Tal. Loha, Dist. Nanded, wherein copy
thereof is forwarded enclosed herewith, as such,
according to which he has requested to take action
against the factory administration as the
contaminated water and toxic ash from the sugar
factory in Village Jamga Shivni, are spreading
diseases in agricultural cattle of his agricultural
land, due to which they have fallen sick and there

has been huge loss of crops.

TROE COPY
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Therefore, necessary action should be taken as
per the rules in respect of the Letter/ Application /
Submissions in the present case in compliance with
latest government resolution/order/as well as orders

passed by the Hon'ble Court etc.

Sd/-
For Collector, Nanded
Copy to:
1. District Dy-Registrar, Cooperative Societies,
Nanded along with copy of application for
action.

2. Tehsildar, Loha for action.

3. Shri Siddheshwar Vyankati Bhalke, resident of
Shivai J&a., Tal. - Loha, Didt. Nanded for

information (through Tehsildar, Loha).

Sdy -

TRUE‘COPY For Collector, Nanded
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Date: 02.01.2023
To,
The Tehsildar,
Tehsil Office, Loha,

District: Nanded.

Sub:Regarding to take action against the factory
administration as the contaminated water and
toxic ash from the sugar factory in Village
Jamga Shivni, are spreading diseases in
agricultural cattle of my agricultural land, due
to which they have fallen sick and there has

been huge loss of crops.

Sir,

With reference to the above subject, I the
complainant Shri Siddheshwar Vyankati Bhalke,
resident of Village Ja. Shivni and farmer have 5§

acres agricultural land adjacent to the said Sugar

TRUE %Y 1
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Factory towards South Gut No0.350 and I am doing

cultivation thereon. Along with agriculture I am

doing business of fish farming and dairy But to
discharge of contaminated water from the factory to
the agricultural field, the fish got died and due to
drinking of said water six months before my one
buffalo died and now another buffalo has fallen sick.
Even after informing the factory several times, the
administration is neglecting and the factory officers
i.e. General Manager, Security Officer Santosh Joge
and Agriculture Officer Achyut Shinde is using
abusive language. As I don’t have any money to get
medical treatment to the buffaloes, I have tied the
buffalo to the gate of the factory, but even after

telling several times, the factory administration is

neglecting.

Due to the emanating of toxic smoke out of the

factory chimney, the crops like cotton, gram, jowar,
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chiily and onion in my field have been severely
damaged. My milk business has closed and fish
business has also closed. However, it is my humble
request that you should take appropriate action and
take action on the factory administration to stop the
pollution of land and air from the chimney of sugar
factory and provide compensation to the neighboring
farmers along with me.
Complainant
Sd/-
Siddheshwar Vyankati Bhalke
R/o. Shivni Ja., Tal. Loha,

Mob. No.: 8975204221
Copy for information to:
1. Hon'ble Collector, Office of the Collector,
Nanded.
2. Hon'ble Police Superintendent, Office of Police
Superintendent, Nanded.

3. Hon'ble Police Inspector, Police Station, Loha

7=
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. OFFICE OF THE REGIONAL JOINT DIRECTOR

(SUGAR) NANDED

Second Floor, Land Development Bank Building,

| Opp. Government Industrial Training Institute, |
Nanded-2.

{Telephone: (02462) 254156;

L Email ID: ridsnanded@rediffmail.com)/

Out No.RUDN/ Room-3/ Dev/ Shri G. S. Bomnale:
Appl/ 1590/2023

Date: 04 July, 2023
1o,
The General Manager,
Twenty-one Sugar Factory, U-3,
Shivni Jamga, Tal. Loha,

Dist. Nanded.

Sub:Regarding complaints to be filed against the

factory as on 19.04.2023, the public hearing

=
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organized by the Maharashtra Pollution Control

Board at Twenty-One Sugar Factory, U-3, Shivni

Jamga, was conducted by the administration

without giving any prior notice to the farmers.

Application dated 20/04/2023 of Mr.
Gangadhar Shesharao Bomnale and all other
farmers enclosed with Letter No0.2023-RB-1-
Desk-2-T-4-Appl-Kavi-28003 Dated 24th May
2023 issued by Deputy Secretary, Magistrate

Branch, Collector's Office, Nanded.
Your attention is drawn to the above subject.

In pursuance with above referred subject and

copy of the accompanying application are attached

herewith and it is informed that the Applicants

should be duly provided with information regarding

the issue in the application and a post-action report

should be submitted to this office.

TRUE COPY




Sd/-
(Vishwas Deshmukh)
Regional Jt. Director (Sugar)
Nanded

Encl: As mentioned.

Copy to:

1. Shri Gangadhar Sheshrao Bomnale & all other
farmers, resident of Jamga Shivni, Tal. Loha,
Dist. Nanded for information only.

2. Hon'ble Collector, Nanded for information.

Sd/-
(Vishwas Deshmukh)
Regional Jt. Director (Sugar)

Nanded

TRI_%OPV
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COLLECTOR OFFICE, NANDED

Website: www.nanded.gov.in Email: nandedrdc@gmail.com

Tel. No.: (02462) 235077  Fax No.: (02462) 238500

Division: Revenue-1  Branch-Housing

No0.2023-RB-1-DESK-2-T-4-APPL-KAVI-28003
Date: 24th May, 2023
To,
Sub-Regional Officer,
Maharashtra Pollution Control Board,

Nanded.

Sub:Regarding complaint to be filed against the
factory as on 19.04.2023, the public hearing
organized by the Maharashtra Pollution Control
Board at Twenty-One Sugar Factory, U-3, Shivni
Jamga, was conducted by the administration

without giving any prior notice to the farmers.

T™RIECOPY
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Ref: Application dated 20.04.2023 of Shri
Gangadhar Sheshrao Bomnale and all other

farmers, resident of Jamga Shivni, Tal. Loha,

Dist. Nanded (received on 22.05.2023).

A copy of the said Application dated 20.04.2023
in respect of Mr. Ganlgadhar Seshrao Bomnale, and
all other farmers resident of Village Jamga Shivni,
Tal. Loha, Dist. Nanded regarding the above subject
is enclosed herewith, by which it has been informed
that toxic ash emanating from the chimney of
Twenty-One Sugar Factory at Village Shivni Jamga,
Taluka Loha, are lying on farmers’ crops causing
heavy damage to crops, wherein on 19.04.2023, a
public hearing on environment was held by the
Maharashtra Pollution Control Board at Twenty One
Sugar Factory in the presence of Hon'ble Collector
and Deputy Regional Officer of Pollution

but they could not attend the said

2> TRIIE COPY




public hearing as they were not invited. As they have
many grievances, they have requested to give them
an opportunity to present their views. Also other

aspects are mentioned in the application.

Therefore, in the present case, in accordance
with the demands mentioned in the referred
application, the concerned should be informed duly

about the action taken according to the rules.

Sd/-
(Makrand Divakar)
Deputy Secretary, Magistrate Branch,
Collector Office, Nanded
Copy to:
1. Regional Joint Director (Sugar) for information
and necessary action.

2. Shri Gangadhar Sheshrao Bomnale and all

other members, Twenty-One Sugar Factory

=
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Unit-3’s Affected Farmers Action Committee,

Address: Vill: Jamga Shivni, Tal. Loha, Dist.

Nanded (through Tehsildar, Loha) (Mob. No.:

9657920205).
Sd/-

Deputy Secretary, Magistrate Branch,

Collector Office, Nanded
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Date: 20.04.2023
To,
Hon'ble Collector,

Collector Office,

Nanded.

Sub:Regarding complaints to be filed against the
factory as on 19.04.2023, the public hearing
organized by the Maharashtra Pollution Control
Board at Twenty-One Sugar Factory, U-3, Shivni
Jamga, was conducted by the administration

without giving any prior notice to the farmers.

Sir

With reference to the above subject, we the
undersigned are the office bearers of Affected
Farmers Action Committee of Twenty-One Sugar
Factory Unit No.3 (Dharashiv Sugar Factory, Unit-3)
situated at Village Shivni Jamga. By this letter, we
humbly submit to you that this factory is located

&=
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within the limitation of our Village Shivni Jamga.

Voluminous toxic ash is emanating from the

chimney of the said Sugar Factory, due to which the

same lies on the crops of our minor land farmers
P t e ®
>

and causing damage to our crops to a large‘extent as
well as due to the forceful discharge of contaminated
water from the factories into the \?illage rivers and
the wells of the farmers, a large number of animals
have died due to which the farmers have suffered a
large amount of financial loss. In this regard, we
had written complaints to the Maharashtra Pollution
Control Board, Agriculture Department, Collector's
Office, Nanded and other departments and also by
holding one-day protest at Azad Maidan Mumbai
have requested to the Hon'ble Chief Minister,

Cooperation Minister and Guardian Minister.

On 19.04.2023, a public hearing on

environmental issues was held at Twenty-one Sugar

P =3
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Factory, Unit 3, in the presence of Hon'ble Collectcr';"‘
anci Deputy Regional Officer of Pollution Department
on behalf of Maharashtra Pollution Control Board.
We the undersigned have many complaints against
our factory but we were not given any prior notice of
this hearing. Therefore, further action should be
taken in view of the fact that we the complainant
farmers could not attend the hearing and we did not

get an opportunity to present keep our case.

Yours truly

Sd/- Sd/- Sd/-
(Gangadhar (Madhukar (Sanjay
Shesherao Bhimrao Bhalke) Damodar Jamge)
Bomnale)
Sd/- Sd/- Sd/-
(Baliram (Bharat (Siddheswar
Shesherao Shrirang Jamge) Vyankati
Bommnale)) Bhalke)

TRI I%PY
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Sd/- Sd/- Sd/-,
(Pralhad (Somnath Balaji (Kapil Baliram

Madhavrai Bhalke) Bomnale)
Bommnale)

Sd/- Sd/- Sd /-

(Parmeshwar (Shivraj (Damodar
Gangadhar Shesherao Laxmanrao
Bomnale) Bomnale) Jamge)
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_OFFICE OF THE REGIONAL JOINT DIRECTOR

(SUGAR) NANDED

Second Floor, Land Development Bank Building,
Opp. Government Industrial Training Institute,
Nanded-2.

{Telephone: (02462) 254156;

Email ID: ridsnanded@rediffmail.com)/

Out No.RJDN/ Room-2/ Admin/ Twenty-one SF/ U-3/
Shivni/ 2220/ 2023
Date: October, 2023.
(By Email/ Post)
To,
The Chief Executive Officer,
Twenty-One Sugar Factory, Unit No.3,
Village: Shivni Jamga, Tal. Loha,

Dist. Nanded.

Sub:Regarding not to grant annual crushing

permission to the factory for the crushing

1 TRUE COPY
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season 2023-24 in order to relieve our farmers
from suffering due to emanating ash and
contaminated water caused by chimney oﬁf
Twenty-One Sugar Factory at Village Jamga
Shivni, Tal. Loha, District: Nanded and strict
action should be taken against the government
officials who are supporting the factory and
compensation should be given to the farmers
immediately from 2019 onwards and not to
grant permission for expansion of factory

crushing and new distillery projects.

Application Dated 04/10/2023 of Shri. Pralhad
Madhavrao Bomnale and Others (14), Affected
Farmers Action Committee of Twenty-One Sugar
Factory, U.No.3 at Village Shivni Jamga, Tal.

Loha, Dist. Nanded.

In pursuance with the subject, your attention is

ove referred letter.

=
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2/- Shri Pralhad Madhavrao Bomnale and
others (14), of Affected Farmers Action Committee of
Twenty-one Sugar Factory, Unit No.3 at Village:
Shivni Jamga, Tal. Loha have forwarded above
referred letter to this office along with Hon'ble
Collector, Nanded, Hon'ble Sub-Regional Officer,

Maharashtra Pollution Control Board, Nanded.

In the above referred letter, it has been
mentioned that due to emanating of voluminous
toxic ash from the chimney of factory and release of
contaminated water in the agricultural field the
crops of farmers are getting damage to a large
extent. All the farmers in order to survive are
obtaining vegetables, fruit from the farm. Wheat,
cotton, turmeric, animal fodder and other crops have
been severely damaged due to toxic ash emanating
out of chimneys. Many animals have died due to the

fact that the factory has discharged polluted sewage

8
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water into the wells, farms and village rivers of our
farmers and the water has been drunk by the dumb

animals. Also, high number of children, elderly
people are suffering from respiratory problems. We
have filed a complaint against Twenty-One Sugar
Factory, Unit No.3, Collector's Office, Maharashtra
Pollution Control Board and other departments
before the National Green Tribunal oﬁ dated 12th
August 2023, wherein hearing of which took place
on 1* September, wherein the Green Tribun-s-.ll
ordered all the opponents to file affidavits beforé thé
court four weeks in advance and fixed another
hearing on 20tt November, 2013. However, it has
been requested in the application to this office that
the Regional Joint Director (Sugar), the C-,ollec.mr
and the Sub-Regional Officer of the Maharashtra
Pollution Control Board should not give permission

to the said factory until the outcome of decision of

the Green Tribunal Court, for annual crushing,
TRU{/COPY :
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expansion of crushing capacity and for the new

distillery project. (A copy of the said application is

attached herewith).

In accordance with the said application, you are
informed that, a factual progress report of the
actions taken and being taken till date in the
subject matter should be submitted to this office

immediately.

Sd/-
(S.B. Rawal)
Regional Jt. Director (Sugar)
Nanded

Encl: As Above

2
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MAHARASHTRA POLLUTION CONTROL BOARD

Regional Office, Paryavaran

Tel.No. (0240) 29930004 B
; Yo~ LIFE Bhavan, A-4/1, MIDC Area,
S ‘t’ wai  Chikalthana, Behind Daynik
isi : e s Lokpatra, Near Seth Nandlal
bbbk e Dhoot Hospital, Jalna Road,
E-mail: roaurangabad@mpcb.gov.in Chhatrapatl Shambhajinagar-
? 431 210.

No.MPCB/PD/ 2231)|3000 3 Date: |2/ 1112023,

To,

M/s. Dharashiv Sakhar Karkhana Unit-lll,

(Formerly known as M/s. Venkateshwar Agro Sugar Products Pvt. Ltd)
313, 317, 321, 322, 325,326, 327, 329, 353, Shivani (Jamga),

Tal-Loha, Dist-Nanded.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974 and/or under section 31A of Air (Prevention & Control of

Pollution) Act, 1981.

Ref: 1. Consent granted by the MPC Board vide No. Format1.0/CC/UAN
No.MPCB CONSENT-0000147201/CR/2211002348 on 28.11.2022, Valid

Upto 31.07.2023.
2. Complaint received from Shri. Gangadhar Sheserao Bomnale, resident of village

Shivani (JA), Tal-Loha, Dist-Nanded regarding Air pollution & water pollution
problem to the Board on 16.01.2023.

3. Visit of official of the Board to your unit on 17.01.2023.

4. Warning Notice issued by SRO Nanded Dtd. 19.01.2023.

5. Agriculture Report received from S.S Mandals Krishi Vigyan Kendra, Nanded,

Dtd.20.01.2023.

---------------------

WHEREAS, the Maharashtra Pollution Control Board has granted Consent to Operate u/s
26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of the Air (Prevention
and Control of Pollution) Act, 1981 on 28.11.2022, which was valid upto 31.07.2023, subject to

certain terms and conditions.

AND WHEREAS, it is obligatory on your part to provide adequate pollution control devices
and comply with the consent conditions so as to achieve the standards prescribed by the Board

in its consent.
{'%
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AND WHEREAS, the Board has received a complaint reg.. Air pollution & water pollution
Problem from Shri. Gangadhar Sheserao Bomnale, resident of village Shivani (JA), Tal-Loha,
Dist-Nanded on 16.01.2023.

AND WHEREAS, in order to verify the complaint dtd.16.01.2023, the officials of the Board
visited the site in question on 17.01.2023 and observed as follows:-

I During visit overflow of spray pond, condensate water & treated / untreated effluent
found discharged outside industry premises which further meet to local village Nalla at
a distance of 1.5 Km appox. This nalla finally meet to Godavari river at a distance of 5
Km.

. During visit blackish smoke observed from the stack & boiler ash on the surrounding
farmer crops. Also S.S Mandals Krishi Vigyan Kendra, Nanded submitted Agricultural
report stating that during their visit ash observed on the Agricultural crops like Wheet,
Jawar, turmeric, Tomato, Ladyfinger, watermelon etc, and the productivity has been
reduced due {o deposition of ash on the plants.

AND WHEREAS, it appears from the analysis results of ETP Outlet, JVS collected on
07.01.2023 that the parameters like Biological Oxygen Demand (BOD), Chemical Oxygen
Demand (COD), Suspended Solids (SS) & Total Dissolved Solids (TDS). are exceeding the
limits prescribed by the Board. Also the results of JVS of Nalla water at Bhalke Farm & Nalla water
at west side of industry collected on 07.01.2023, the parameters like Biological Oxygen Demand
(BOD), & Sulphate are exceeding the standards.

AND WHEREAS, the analysis results of Stack emission monitoring carried out on

07.01.2023, that the parameter Particulate matter (PM) is exceeding the limits prescribed by the
Board

AND WHEREAS it has been observed that you have failed to comply with the conditions
stipulated in the Consent granted by the Board and thereby discharging untreated effluent into
the environment / into the nearby nalla, which meets to river Godavari also discharging air

emissions and thereby causing water & air pollution into the environment, affecting health of
citizens.

NOW THEREFORE, in view of the above non-compliance, you are hereby directed to
show cause as to:

1. Why your consent shall not be refused / revoked?

2. Why your industrial activities shall not be closed down?
3. Why the competent Authorities shall not be directed to-disconnect water / electricity supply

to your unit ?
TRUESGOPY
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You are hereby given an opportunity 1o respond within 7 days from issuance of these
directions, failing which, MPCB will initiate legal action against your unit without giving any further
notice in accordance with the provisions of lhe Waler (prevention & Conlrol of Pollution) Act, 1974
and Alr (Prevention & Control of Pollution) Act, 1981, which please note.

S
C38
\ o024
(Su}ﬁfﬂ'\1h \

Reglonal Officer.
Chhatrapati Sambhajinagar.

Copy submitied for information to: The Member Secretary, MPCB, Mumbai

Copy f.w.c¢s.to:- 1. Principal Scientific Officer MPCB, Mumbai.
2. Law Officer (P & L Division), MPCB, Mumbai.

Copy to: The Sub Regional Officer, Nanded - He is directed to serve the copy of the direction
and take follow up and ensure the compliance of the aforesaid directions.

=5
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§ . . : Annexure R
%”@ﬁj G mai | SHAILESH SAWANT <shailesh.sawant@21.work>

Legal actions has been initiated against your industry

Yukit Patni <yukit@21.work> Sat, Nov 18, 2023 at 4:33 PM

To: Arvind Roy <arvind.roy@21.work>
Cc: ANIL MAHINDRAKAR <anil.mahindrakar@21.work>, KAUSHAL PAURANA <kaushalpaurana@21.work>, SHAILESH

SAWANT <shailesh.sawant@?21.work>, Shailesh Sawant <ssmarathi@yahoo.com>, VIPIN DESHMUKH
<vipindeshmukh@21.work>, VIPIN DESHMUKH <vipin.deshmukh@21.work>

Respected Sir,

The Reply to PD has been submitted through mail & also submitted to the MPCB Portal.
Please find the attachment of the same for record reference.

Thanks & Regards;

Yukit Patni,

Env. officer (Compliances),

Twentyone Sugars Ltd

(Quated text hidden)

2 attachments

o

|
i

MPCB Portal Screenshot for submission of Reply to PD.png
280K
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sas Mail Copy of PD Reply submission 18 11 2023.pdf
3 395K
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Ref TSLMFG) 2P 120232024 ' Date: 18.11.2023
To,
Regional Officer
Maharashtra Pollution Control Board =

Regional Office
Chhatrapati Sambhajinagar

Subject: Reply to Notice Issued for Proposed Directions under Section 33A of the Water
(Prevention and Control of Pollution) Act, 1974 and / or under section 31A of the Air
(Prevention and Control of Pollution) Act, 1981.

Ref.: 1) Your show cause letter reference number MPCB/PD/2311130003 dated 13.11.2023.
2) Warning Notice issued by SRO Nanded dated 19.01.2023.
3) Our Letter dated 27.01.2023 to Sub-Regional Officer, MPC Board, Nanded in reply to
the warning notice issued by MPCB, Naded.

Respected Sir,

This is with reference to your above referred letter dated 13.11.2023 addressed to Dharashiv

Sakhar Karkhana Limited (“DSKL”) received by us on 13.11.2023 requiring DSKL to show cause

why proposed directions as particularly mentioned therein should not be issued. With respect to the

same we would like to bring to your notice the following facts for your kind consideration please:

1) Twentyone Sugars Limited (“TSL”) is a Company incorporated in the year 2011 and engaged
in the manufacture of Sugar, ethanol and cogeneration. TSL currently owns and is managing
three Sugar plants including the plant concerned in your show cause notice. The other two
plants are located in Latur and Parbhani. TSL management has over 40 years of experience of
managing sugar plants. TSL acquired the concerned unit in December 2022 under slump sale
and is managing the said unit under irrevocable Power of Attorney from DSKL since August /
September 2022. TSL operates its plants and units with due compliance of all applicable laws

and directions issued from time to time, and has never before been issued any notices or

i warnings for violations under any pollution control laws. :’/4/7
TR TRUE COPY

i< i ' TWENTYONE SUGARS LIMITED
fingi ] P CIN No.: U15122MH2011PLC221355
ke i ‘Reg Office: Unit 4, Peninsula Chambers, Peninsula Corporate Park, G.K.Marg, Lower Parel, Mumbai-400013
i z N Site Office: Gut no. 76, Village Malawati, Taluka & District Latur 413 531.
Site Office: At Post Saikheda , Taluka Sonpeth , District Parbhani
Site Office: Jiraga Maruti Nagar, Shivani Jamaga, Taluka Loha, District Nanded 431708, Maharashtra,

(E Sscanned with Oken Scannel



548 Ll ey
r<E (Fia

2) TSL is operating the factory as per the law for the time being in force. TSL has a total of 415
employees at the factory (Regular, seasonal and daily wagers) which include farmers and their
relatives, The factory operated by TSL is a crucial industry as approximately 4500 farmers are
dependent upon the factory operated by TSL for their livelihood. From the date of the purchase
of the said factory, TSL has installed and commissioned Two (2 Nos.) Venturi type wet
scrubbers for two boilers on or about November 2022 independently before the crushing
séason of November 2022 — February 2023.

3) Almost two and a half months after the cane-crushing season commenced, i.e., on 17/01/2023
MPCB, SRO — Nanded, allegedly received complaints from Gangadhar Sheshrao Bomnale. In
pursuance of the said complaints, on 18/01/2023 a Board Official of the MPCB, SRO -
Nanded, visited the said factory and collected several water and air samples for conducting
Analysis Reports. TSL thereafter received a Warning Notice dated 19/01/2023 from MPCB,
SRO - Nanded. Vide the said Notice, the MPCB, SRO — Nanded, called upon TSL to take
corrective measures and upgrade the ETP/APC system to rectify the alleged breach of the
Consent to Operate dated 28/11/2022 and to communicate the same to the MPCB, SRO -
Nanded, within 07 days from receipt of the said Notice. Pertinently, TSL issued its Reply

dated 27/01/2023 to the MPCB, SRO — Nanded. Copy of the Reply dated 27/01/2023 is
attached herewith.

4) TSL informed MPCB, SRO — Nanded, of all the measures undertaken by TSL to prevent air

and water pollution as alleged. Despite the cane-crushing season being underway, TSL
installed and commissioned two venturi type wet scrubbers on two boilers. TSL conducted

maintenance of the existing ETP system to reduce emissions and, at that relevant time, was

under talks to construct an entirely new ETP. TSL also informed MPCB, SRO — Nanded, that
the treated water was being used within the factory premises for internal usage. Furthermore,
there was no requirement for a separate Condensate Polishing Unit to be constructed upon the
factory all the condensate is utilized within the factory itself in various processes. Therefore, at
the current capacity at which the factory operates, a separate Condensate Polishing Unit is not
required. The measures undertaken by TSL already made the operations of the factory

compliant with the conditions as per the Consent to Operate dated 28/11/2022. Therefore, once

=
TWENTYONE SUGARS LIMITED S
R : . CIN No.: U15122MH2011PLC221355 Tn U_gE/fOPY
ot e e Dffice: Unit 4, Peninsula Chambers, Peninsula Corporate Park, G.K.Ma rg, Lower Parel, Mumbai-400013

~ g Site Office: Gut no. 75, Viilage Malawati, Taluka & District Latur 413 531.

Site Office: At Post Saikheda , Taluka Sonpeth , District Parbhani

Goy 198eOffice: Jiraga Maruti Nagar, Shivani Jamaga, Taluka Loha, District Nanded 431708, Maharashtra,

¥ Scanned with Oken Scanne!



<88 5%y,
N /

b & ;

.,
the same was uploaded on the MPCB website, the officials from MPCB, SRO - anded; did
not take any further action against TSL and the same was understood to be resolved to the
satisfaction of MPCB. Copy of a Report dated 10/11/2023 from Shree Enviro Tech regarding

the Condensate Polishing Unit is attached herewith.

5) Pertinently, the Analysis Reports of the water and air samples were generated and issued
between 25/01/2023 to 06/02/2023. The said reports show that the effluents and emissions in
the air (source and ambient) and in the water within the factory (i.e., at the ETP Inlet & Outlet)
as well as outside the factory (i.e., in the nallas in the village and the farmlands) have
significantly reduced and ARE WITHIN THE PERMISSIBLE LIMITS as per the Consent
to Operate dated 28/11/2022. Further, the treated water from the ETP is stored in an

impervious reservoir having a 15-day storage capacity and therefore, the treated water is not

discharged directly outside the factory premises. Copies of the Analysis Reports of the Water
& Air samples dated 25/01/2023, 27/01/2023. 02/02/2023 (nalla water at farmland),
02/02/2023 (ETP Inlet), 02/02/2023 (ETP Outlet) and 06/02/2023 issued by the Maharashtra

Pollution Control Board, Regional Laboratory, Aurangabad are annexed hereto.

6) TSL has been running the operations of the factory within the confines of the law for the time
being in force. TSL has been operating the factory in compliance with the conditions stipulated
in the Consent granted by the Board. Therefore, there is no cause for the consent to be refused

/ revoked; the industrial activities ought not be closed down and the water / electricity supply
ought not to be disconnected.

7) The majority of the farmers in the plant vicinity are not a part of the complaint made to MPCB,

and many farmers are willing to use and are using the factory treated water for irrigation
purposes. The farmers and the concerned Panchayat have even well supported the expansion

of the plant and did not raise any concerns related to pollution by the plant and any effects

upon them during the hearing for expansion.

8) Great and irreparable loss would be caused to TSL and its dependents in the village of Shivani

Jamga if the consent is refused / revoked, industrial activities are closed down and

the water /
electricity supply is disconnected.
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Through this reply to your show cause notice we carnestly request you to consider the above

points considering the interests of the local populace and the plant that employs and extensively

supports the local population,
Thanking you;

Your’s Sincerely

For Twentyone Sugars Limited

pa
Aut‘norisechig,Kmry
O

Copy To: 1) The member Secretary, MPCB, Mumbai
2) Principal Scientific Officer, MPCB, Mumbai
3) Law Officer (P&L Division), MPCB, Mumbai
4) The Sub Regional officer, MPCB, Nanded

Attachments: 1) Copy of Our Reply letter dated 27/01/2023.
2) Copy of a Report dated 10/11/2023 from Shree Enviro Tech regarding the

Condensate Polishing Unit.
3) Copies of the Analysis Reports of the Water & Air samples dated

25/01/2023, 27/01/2023, 02/02/2023 (nalla water at farmland), 02/02/2023
(ETP Inlet), 02/02/2023 (ETP Outlet) and 06/02/2023 issued by the
Maharashtra Pollution Control Board, Regional Laboratory, Aurangabad.
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To,

Sub- Regional Officer, Date:-27/01/ 2023‘ o
M.P.C.Board Nanded,

Sub:- Re . i
Ref: -y B }Narmng Notice for non-compliance of Consent Condition.
— - Your Notice.No.MPCB/SROND/TB-MPCB/WN/2301190008 Date.19.01.2023

With reference to the subject & your letter referred above,

we are Submitting our clarification as under-
We take Possession of M/s. Dharashiv Sakhar Kark

zone & nearby farmers & memb hana Lid., Unit-3 il‘l 5ept.2022. In the views of facicry
work & start Crushing Seas ers Sugarcanf{. our management ducided to complete maintenance

: ason as early as possible. As per'last three yours regular practice, we have
started our crushing season on 16" Nov.2022 in as it is condition,
_1,‘As Our management have 40 years experience in Sugar Industry, We have very firstly, Sturted work
with expenses of Rs.60 to 70 lack for two wet scrubbers our two boller as on top priorisy & L nrieted
work. Both wet scrubbers working Satisfactorily As per your instructions during our meeting ot
supplier, we are discussing with experts & planning for more better 1osults,

2. In this season, we have attended pumps, gear, air blower, maintence & started existing £1F 0 it is
We are operating ETP systematically & treated water taking for mill maceration & Boiler wet scivbbers
We are strictly following instructions of your officers during every visit. But we are planning for
construction of new ETP for next season. The process of enquires & designing of new £1P is started, Op
of these quotations are received and purchase order shall be given shortly.

T S

3. vapour condensates in spray pond, hence water level increases regularly. Its pH will be ubove 7.0 &
TDS below 100. Which is not hazardous for crops. But we are using this water for factory internil usace

& also using these water for sprinkle in our cane yard & vehicles stand & on our bagasse depo. We are
also planning to avoid those water perculation within month.

4. We have attended your instructions during visit as given-

i. Neighbors farmers stopped our green net packing work al wirc lencing.
ii. RBC covered by tarpaulins.

ili. Last year's. pressmud collected in one side & its sale started.
iv. Excess condensate water started to our reservoir tank.

We are always careful in the matter of water & air poliution contiol 8 sero water dischargc also
So please kindly iook over our so much efforts wii

Thanks & Regards. Yours faithiully,

Gene IMT

Dharashiv Sakhar Karkhana Lt urit-3

"/wpvrnlud by Twenty One Supears Lta U - 3)

TWENTYONE SUCARS | INLTEED
CIN N UISI22MEI200 100 g v,
Reg Office: Unmit 4, Peninsula Chambers, Penimsala Oy wparate Pavk, Gk Narg, Lower Parel Muolu 1okl s
Site Office: Gut no. 7o, Vatlagie Makawats, Talikay & oot Latue 110 511 -
Site Office: At Post Saikheda, Taluka Sonpeth, Disticd aeblian Prowconle=4 815 b
Site office:- Al Post-Shivni (o), Feduha- Lo, Distec - SNanded Pincode-1 3] 708
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SHREE ENVIRO TeECH

Survey MNo. 7972, Avanti Apt | Flat No 405

'\-‘- ) Left Bhusan Colony, Behind PM T Depo
E-mail shree_enviratech@yahoo coin  Paud Road, Pune-411 038, Maharashtra T = i
&f'mm|w PQUQ\E'
Serve for clean enoironment .
Reference No. 78/2023-2024 Date: 10/11/2023

To,

Twenty-one Sugars Ltd (Unit I1I)
At Shivani Jamga, Tal- Loha,
Dist.: Nanded

Subject: Your requirement for Condensate Polishing Unit (CPU) to treat the excess
condensate from Sugar Factory.

Dear Sir,

This has reference to the visit to your factory & detail discussions, as you are
having Low pressure boilers (32 TPH x 2) & do not required Condensate Polishing Unit
(CPU) because total condensate is recycled & used within factory for the process.

After Water budget calculations & water utilization, your condensate is fully
utilized in various processes within your sugar factory. Hence there is no need of
providing of CPU as you are requested & guided to utilize all condensates within factory

as discussed.

Thanking You,

For Shree Envirotech

Shridhar Shinde
(Director)
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= Regional Laboratory

Phone : 0240-2993004 oo Regional Laboratory, Autangabads
Fax ; - e ——— Maharashtra Pollution Control Board,
Email : soaurangabadlab@mpcb.gov.in T A-4/1, Paryavaran Bhavan,Behind
Website : hitp:/mpch.gov.in S 8:"‘:2'“:“ PEP Dhoot Hospital, Chikalthana MIDC
Aurangabad 431 210

Repot OQuiward No.: MPCB/RL-Aurangabad/Source Emission/22-23/01/25
Date: 25/01/2023 02:44 PM

Analysis Report-Air (Source Emission)

Client/Industry/location Name & Address
M/S Dharashiv Sakhar Karkhana Unit-III ( f?orn‘]eriy Known as M/S Venkateshwar Agro Sugar Product Pvt.
R12 Swggar ( excluding Khandsari)
Sample Details

Field Sample ID : BR-0038553
Laboratory Sample Code : MPCB/RL-Aurangabad/S TK/22-23/130
Sample Details (Water/Air/HW) ; Air
Sample Volume Received :
Sample Collected By : FO-Nanded (Shri.Pankaj Bawane) (SRO-Nanded)
Seal No. : 321
Type of Industry / Location details :
Sample Collected On : Jan 18 2023 11:10:00:000AM
Sr.No Parameter Result Unit Method of analysis

1 SO2 75 mg/m?

o Total Particulate Matter 132 mg/Nm?

Report Type: final

Report generated on: 25/01/2023 02:44 PM

Complied by: Dr Mahesh Rakh

Approved by: Balkurshna Sangale

Reviewed on Date: 25/01/2023 02:44 PM

Reviewed by: Balkurshna Sangale
Balkurshna Sangale
Scientific Officer,

I/e Regional Laboratory,
Aurangabad,

TRU%PY




554 3
2 EMi&pEdoes not require signature 3‘

o
vv_tb_
»
< s-l‘r

Copyright © 2020 LIMS. All rights reserved.



REE

MAHARASHTRA 1’0545"502\1 CONTROL BOARD

337

Phone : 0240-2993004

Fax:-

Email : soaurangabadlab@mpcb.gov.in
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Regional Laboratory

Regional Laboratory, Aurangabad,
Maharashtra Pollution Control Board,
A-4/1, Paryavaran Bhavan,Behind
Dhoot Hospital, Chikalthana MIDC
Aurangabad 431 210

Repot Outward No.: MPCB/RL.-Aurangabad/Ambient/22-23/01/1

Date: 27/01/2023 01:08 PM

Analysis Report-Air (Ambient)

Client/Industry/location Name & Address

M/S Dharashiv Sakhar Karkhana Unit-111 ( Formerly Known as M/S Venkateshwar Agro Sugar Product Pvi.

R12 Sugar ( excluding Khandsari)

Sample Details

Field Sample ID :

BR-0038554

Laboratory Sample Code :

MPCB/RL-Aurangabad/AMB/22-23/27

Sample Details (Water/Air/HW) :

Air

Sample Volume Received :

Sample Collected By :

FO-Nanded (Shri.Pankaj Bawane) (SRO-Nanded)

Seal No. :

321

Type of Industry / Location details :

Sample Collected On :

Jan 18 2023 10:40:00:000AM

Sr.No|  Parameter Starting Time Closing Time Result Unit Medt ;csiigf
1 PM10 18-01-2023 10:40 18-01-2023 18:40 92 ug/m3
s S02 18-01-2023 10:40 18-01-2023 18:40 BDL S
3 S02 18-01-2023 10:40 18-01-2023 18:40 BDL ug/m3
4 NOx 18-01-2023 10:40 18-01-2023 18:40 BDL pg/m?
5 NOx 18-01-2023 10:40 18-01-2023 18:40 BDL ug/m>

Report Type: final

Report generated on: 25/01/2023 03:04 PM
Complied by: Dr Mahesh Rakh

Approved by: Balkurshna Sangale
Reviewed on Date: 27/01/2023 01:08 PM

Reviewed by: Balkurshna Sangale
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I/e Regional Laboratory,
Aurangabad,

* Electronic report does not 1equire signature
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, AURANGABAD
Regional Laboratory, Aurangabad,

Phone no. : 0240-2993004 B L Maharashtra Pollution Control Board, A-

Visit us at : http://mpeb.gov.in S T 4/1, Paryavaran Bhavan,Behind Dhoot

mail : soaurangabadlab@mpcb.gov.in | /4 Hospital, Chikalthana MIDC

"Your Service is our Duty” Aurangabad 431 210

NABL Certificate No.: Validity
Laboratory MoEF Recognition : Validity
Test Report No.: MPCB/RL-Aurangabad/JVS/22-23/02/20 Date: 06/02/2023 02:59 PM

Analysis Report-Water (JVS)

Field Sample 1D : BR-0038550

MY/S Dharashiv Sakhar Karkhana Unit-III ( Formerly Known as M/S

Name & Address of the Industry Venkateshwar Agro Sugar Product Pvt.

R12 Sugar ( excluding Khandsari)

Sampling Location : OTHERS (Village Nalla water)
Lab code : MPCB/RL-Aurangabad/JVS/22-23/762
A : Sample Details
S WY .
ampling Method(s) (Water/Air/HW) : Water
0N . : Parilead
Sampling drawn by (Officer name); PO-Nanded (Shri Paskaj Sample Volume Received :
Bawane)
; g FO-Nanded (Shri.Pankaj =
S J : § Nao. :
ample submitted by (Name) Bawane) (SRO-Nanded) Seal No 321
Date of Sample o Date of Sample receipt to 19/01/2023 01:16
Collection.(dd/mm/yyyy) : V003 06: 10 Py Laboratory (dd/mm/yyyy) : PM
Analysis start Date (dd/mm/yyyy). : | 19/01/2023 02:19 PM
Test Report

Sr.No Parameter Results | Unit Method Adopted MU( If required)

1 pH 7.4

2 Total Dissolved Solids(TDS) 1802.0 | mg/l

3 Suspended Solids ( SS ) 38.0 mg/l

4 Biochemical Oxygen Demand

—
fa '/’

(BOD) 740 | mg/ @ TRUE COPY

5 Chloride 12696 | mg/l | { .,‘ -;:;..-\ \\
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! Sr.No

Parameter Results | Unit

Method Adopted

MU( If required)

6 | Chemical Oxygen Demand (COD) | 208.0 | 'mgfi’

Sulphate

564.20 | mg/l

01l & Grease 2.6 mg/l

End of The Report

Comment (if any):

Comment for Amended Report:
Remark: - Note: This test report refers only to the sample submitted for the testing,
Results Compiled by: Dr Mahesh Rakh

Results Approved by:Balkurshna Sangale
Results Reviewed by: Balkurshna Sangale

# This is an Electronically generated report does not require signature

Abbreviations: - BDL.=Below Deiectable limit, N.D.=Not Detected, N.A.= Not Analyzed, * Not covered under NABL scop.

Balkurshna Sangale
Scientific Officer,

I/c Regional Laboruatory.
Aurangabad,

Note :

L B W D o

. Resulis relate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.
. # indicates paramters are not in scope of NABL(IS0:17025:2017)
. Samples will be preserved for a period 10 days from the delivery of Test Certificate.
. Customer complaint register is available at laboratory.
. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.
6. MU values will be reported on request.

'““”UE cOPY

Copyright © 2020 LIMS. All rights reserved.
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Phone no. : 0240-2993004
Visit us at : http://mpeb.gov.in

mail : soaurangabadlab@mpch.gov.in
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, AURANGABAD

Regional Laboratory, Aurangabad,
Mabharashtra Pollution Control Board, A-
4/1, Paryavaran Bhavan,Behind Dhoot
Hospital, Chikalthana MIDC
Aurangabad 431 210

e e e e e

NABL Certificate No,;

VYalidity

r
Laboratory MoEF Recognition :

Validity

Test Report No.: MPCB/RL-Aurangabad/JV$§/22-23/02/10

Date: 02/02/2023 01:24 PM

Analysis Report-Water (JVS)

Field Sample 1D :

BR-0038549

Name & Address of the Industry

M/S Dharashiv Sakhar Karkhana Unit-IIl ( Formerly Known as M/S

Venkateshwar Agro Sugar Product Pvt.

R12 Sugar ( excluding Khandsari)

Sampling Location :

OTHERS (Nalla Water at Bhalake Farm land)

Lab code :

MPCB/RL-Aurangabad/JVS/22-23/761

Sample Details

Bawane) (SRO-Nanded)

Sampling Method(s) : (Water/AirHW) : Water
()~ -, 1 P a1

Sampling drawn by (Officer name): FO-Nanded (Shri. Pankaj Sample Volume Received :
Bawane)

Sample submitted by (Name) : FO-tianded (Sh Pankel Lo e 321

Date of Sample

17/01/2023 05:35 PM

Date of Sample receipt to

19/01/2023 01:16

Collection.(dd/mm/yyyy) : Laboratory (dd/mm/yyyy) : PM
Analysis start Date (dd/mm/yyyy). : | 19/01/2023 02:19 PM
Test Report

Sr.No Parameter Results | Unit Method Adopted MU( If required)

l pH 7.5

2 Total Dissolved Solids(TDS) 1474.0 [ mg/l

3 Suspended Solids ( S8 ) 24.0 mg/l

Biochemical Oxygen Demand
4 C
BOD) 395 | mgi —
5 Chloride 179.94 | mg/l




Annexure S1: Fiberizor & Leveller

(1. Fiberizor)

Shivani Jamga, Maharashtra, India

- 2A4GJ+X9W, Shivani Jamga, Maharashtra 431708, India
© Lat 19.027258°
* Long 77131092°

11/10/23 10:34 AM GMT +05:30
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(2. Leveller)

W T e
> . K] 6PS Map Camera

Shivani Jamga, Maharashtra, India
24GJ+X9W, Shivani Jamga, Maharashtra 431708, India

Lat 19.027382°

Long 77130979°

11/10/23 10:35 AM GMT +05:30
g g
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Annexure S2: New Steam Saving Equipment.

(1. Cigar)

Venkateshwara Agro Sugar Pro. Pvt. Ltd Shivani (Ja), Loha,
- 24GJ+X3M, Shivani Jamga, Maharashtra 431708, India
Lat 19.027507°

Long 77130145°
11/10/23 10:38 AM GMT +05:30
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(2. Vapour Line juice Heater)

£ GPS Map Camera

Shivani Jamga, Maharashtra, India
Venkateshwara Agro Sugar Pro. Pvt. Ltd Shivani (Ja), Loha,
; 24GJ+X3M, Shivani Jamga, Maharashtra 431708, India
% me B | at19.027410°
* {.' Long 77129421°
Google ¥ 1/10/23 10:42 AM GMT +05:30

TRUE COPY
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(3. Mechanical Circulation Drive)

ﬁ GPS Map Camera

i
Shivani Jamga, Maharashtra, India
Venkateshwara Agro Sugar Pro. Pvt. Ltd Shivani (Ja), Loha,
24GJ+V3C, sShivani Jamga, Maharashtra 431708, India
Lat 18.027237°

B Long 77129812°

£ 11/10/23 10:46 AM GMT +05:30

TRUE COPY
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Mechanical Circulation Panel

9

oy w2 | M"a' o Y W -

L3>3
o

. v [l 6PsMapCameray

Shivani Jamga, Maharashtra, India
Venkateshwara Agro Sugar Pro. Pvt. Ltd Shivani {Ja), Loha,

& 24GJ+V3C, Shivani Jamga, Maharashtra 431708, India
* Lat19.027224°

Long 77129552°

11/10/23 10:50 AM GMT +05:30

TRUE COPY
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4F  Shivani Jamga, Maharashtra, India
j» Venkateshwara Agro Sugar Pro, Pvt. Ltd Shivani (Ja), Loha, 24GJ+V3C, Shivani

d Jamga, Maharashtra 431708, India
Lat 18,027192°

TRUE COPY
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Annexure S4: Blower at Site

ﬁ GPS Map Camera

Shivani Jamga, Maharashtra, India
Venkateshwara Agro Sugar Pro. Pvt. Ltd Shivani (Ja), Loha,
24GJ+V3C, Shivani Jamga, Maharashtra 431708, India
Lat 19,027292°
5 Long 77129311°
L 11/10/23 10:57 AM GMT +05:30

TRUE COPY
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% = [§ GPS Map Camera

Shivani Jamga, Maharashtra, India

Venkateshwara Agro Sugar Pro. Pvt. Ltd Shivani (Ja), Loha, 24GJ+X3M, Shivani
; Jamga, Maharashtra 431708, India
| Lat 19.027579°

Long 77129668°

11/10/23 11:00 AM GMT +05:30
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Blower Foundation

ﬁ GPS Map Camera '

Shivani Jamga, Maharashtra, India
Venkateshwara Agro Sugar Pro. Pvt. Ltd Shivani (Ja), Loha,

24GJ+X3M, Shivani Jamga, Maharashtra 431708, India
Lat 19.027476°

Long 77129786°

11/10/23 11:01 AM GMT +05:30
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Annexure S5: New Pump

. .
n GPS Map Camera |

Shivani Jamga, Maharashtra, India

' Venkateshwara Agro Sugar Pro. Pvt. Ltd Shivani (Ja), Loha,
24GJ+X3M, Shivani Jamga, Maharashtra 431708, india
Lat 19.027435°
Long 77130217°
11/10/23 11:08 Ar - 2MT 4+05:30

=

TR iécnbw\fq
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Annexure S6: Crystallizer

= : ﬂ ] ﬁ GPS Map Camera

AL - i )
Shivani Jamga, Maharashtra, India
Venkateshwara Agro Sugar Pra. Pvt. Ltd Shivani {Ja), Loha,
24GJ+V3C, Shivani Jamga, Maharashtra 431708, India
Lat19.027375°

“%Long 77129762°
= 11/10723 10:53 AM GMT +05:30

-

Co;n_:.:? 7 TRUE COPY



9?8 _SHREE ENVIRO TECH

20-25282189 Survey No. 79/2 Avanti Apt,, Flat No, 405

- Mobiie

318225 Left Bhusari Colony, Behind PM.T Depo,
+E-mail shree_envirotech@yahoo coin  Paud Road, Pune-411 038, Maharashtra
Serve for clean environment . . . . .
Ref. No.:72/2023-24 Date:27/10/2023.

ADEQUACY REPORT

Ms. Twentyone Sugars Ltd. Atpost: Shivani(Jamga), Tahsil : Loha, Dist.: Nanded, Maharashtra
state have provided complete Effluent Treatment facilities to mitigate standard norms of treated
water from Effluent Treatment Plant as per CPCB and MPCB standard Guidelines.

Karkhana have provided Primary, Secondary and Tertiary Treatment Consisting of Following
treatment technology.

Primary Treatment : It Consist of DSM Screen, Oil & Grease Separation System,
Equalization Tank with Air Grid Piping and Neutralization System.

Secondary Treatment :- It Consist of Primary Clarifier with Proper Scraping mechanism,
Sludge dewatering Pumps and Piping. Aeration Tank with diffused Aeration system, Air
Blowers, Air Diffusers and Piping. Secondary Clarifier with Proper Scraping mechanism,
Sludge dewatering Pumps and Piping,

. Tertiary Treatment :-It consist of Filter feed Tank, Pressure Sand Filter and Activated

Carbon filter.

Karkhana have provided 15 days storage tank to store the treated water when there is no
demand of land application.

Disposal: Total Effluent Generated will be 315M?*/day, after treatment water will be utilized
on land application, for that Karkhana have made by lateral agreements with nearby farmers.

The Effluent Treatment Plant is provided to treat the maximum effluent of 400 M?¥/day capacity.

We the SHREE ENVIRO TECH as plant supplier and consultant confirm that the ETP plant
provided is adequate to treat the incoming daily Effluent from factory.

For Shree Enviro Tech

Guiding

SHRIDHAR SHINDE
(Proprictor)




ETP
FEASIBILITY REPORT

SHIVANI (JA)
TAL: LOHA, DIST:NANDED - 431514
(MAHARASHTRA)

UPGRADATION
OF

EFFLUENT TREATMENT PLANT
(ETP)

CAPACITY: 400 M3/Day

WE HAVE PROVIDED MAXIMUM NEW
MECHANICAL EQUIPMENT/UNITS TO ACHIEVE
TREATED WATER WITHIN MPCB STANDARD

LIMIT,
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Karkhana have well designed Effluent Treatment Plant (ETP) of capacity 400 M?*/day with
Pretreatment-Secondary treatment and Tertiary Treatment. All civil tanks are waterproof with
sufficient capacity. We have upgraded the treatment by providing well designed equipment such as
DSM SCREN, Vertical belt type Oil skimmer, Air Grid piping in Equalization Tank, Lime Mixing
Agitator, Primary Clarifier Mechanism, Fine Bubble Air diffusers and grid piping in Aeration Tank.
Adequate capacity(1000M*/hr.) new Air blowers with standby arrangement, Secondary Scraper
mechanism, Replacement of filtering media in Sand and Carbon Filters, Replacement of all piping,
New Control panel board and proper cabling.

We have provided 15 days storage tank as per CREP guidelines.

All civil tanks are made leakproof to avoid any seepage.

Also we have made arrangement to reduce effluent generation and maximum recirculation of effluent
within factory.

We have replaced and added following Electromechanical equipment for ETP

Sr.No

Details of Pollution Upgradation in the Existing
Controlled System as during | Pollution Controlled System by TSL | Upgradation on Pollution
Hand Over from Dharshivto | Team Controlled System

TSL |

Advantages/ Impact due to - 1

Water Pollution Control Act 1974 (Under Section 25)- Effluent Treatment Plant

We have Provided Closed in
coming Gutter to ETP

! Incoming Gutter to ETP was
| not Proper
|

Due to Closed Gutter Bagass
Contamination will be
avoided

|
‘ Screening was not proper for | We have provided well designed Separation of bagass from the
the separation of the DSM Screens for the removal of effluent is very essential to reduce
| Baggase particle from the Baggase Particle from effluent. the COD, BOD load.
Hedt | effluent , R =
| Oil removal facility is not in We have provided Vertical Belt As our effluent treatment System is
' operation type Oilskimmer for the removal of | Activated Sludge Process, Oil
ail from effluent. content damages the bacterial
growth in the aeration tank and
IR sl 31 ke a3 .. increases COD Load.
Air Grid System is not We have provided proper air grid It will equalize the effluent coming |
available in the equalisation | system in from different streams. And uniform
DRBeats 5. SRR Equalization tank. loading can be achieved.
5 Pump Capacity was We have provided adequate Constant flow to the Clarification will
inadequate capacity New Pumps results reduction in the suspended
with standby capacity | solids also 25 percentage of BOD
] B> . Load at the Inlet.
6 Neutralisation Tank was We have constructed new RCC tank | It will give proper Neutralisation
leakage and without agitator | with proper Agitator and additional | process thus maintaining the proper
Air line is also provided. PH for the Process.

g g _i':, 1&-—-;“‘
T”ﬁu | =
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|
from clarifier and send to Shg. =~ |
|

7 Primary Clarifier Assembly We have provided new primary We wiil remove all settled sludge
was not in working clarifier mechanism to scrape the
Condition. settled sludge to centre of Clarifier
and provided siudge pump to
remove sludge from bottom. 13, R
8 Primary Clarifier Sludge We provided new sludge pumps to | It will avoid the bulking of the Sludge
Pump was not in working widthraw the sludge and send to probhlem in the primary Clarifier.
Condtion. SDB
9 Aeration Tank- Previously We have provided Fine bubble

diffusser system was not
installed in the aeration
tank.

Membrane Diffusers at bottom to
supply the proper oxygen to
bacteria.

| aeration tank.

With this system we will maintain
the dissolved Oxygen level in the
aeration tank for the degradation of
the organic waste in terms of the
BOD and COD.It will help us to
maintain the MLSSS level in the

10 Seconadary Clarifier
mechanism was not in
working

Condition.

We have provided new clarifier
mechanism with proper Scraping
arms, proper reduction gearbox
with motor & all accessories.

It will scrape all sludge to the center |
and from center we will remove the
sludge. This active sludge/biomass
will be recycled to aeration to
maintain the desired MLSS LEVEL
AND EXCESS SLUDGE WILL BE SENT
TO SDB.

11 Sludge Drying Beds were not
having the proper slope and
media for the collection of
the sludge from the primary
clarifier and secondary

We have modified civil work to
maintain proper slope and New
filtering sand media is filled for
proper filteration.

It will help us to dry the Siuggz
generated during the Activated
Sludge Process.

This will help to dewatering of
filterate from SDB and will be
recycled to Aeration tank back.

| not available to treate the
Excess Condensate
generated during the
process.

suspended solids from the water.

clarifier.

12 There was not adiquaﬂt'ém We Hé@?prcvided Leachet
Leachet Tank and leachet Collection tank with circulating

s Pump pumps

13 Tertiary treatment was not We have provided proper tertiary This will remove maximum
proper treatment with PSF & ACF,

14 Condensate Polishing Unitis | We have collected all condensate

in new Agriculture Pond of size
600m3 with colling arrangement.

It will help us to recycled the excess
condendate to the GSR up to the
Installation of the Condensate
Polishing Unit to avoid the Non
Compliance.

Air Pollution Control Act 1981 (Under Section 21) System

12 Wet Scubber- Wet Scubber
was not in proper working
Conditions, Location wrt to
the Venturi was not suitable
for the opreation to settle
the fly ash generated,

We have modified and Changed in
the Width of the ID Fan and
location of the Venturi to improve
the quality.

It will help us to improve the
Combustion effect and to settle the
fly ash to achieve the SPM Standards
as per the Consent.

i

TRY




! ‘):Ent control measures :- 2

The reeycling and waste minimization techniques are gaining importance besides waste
treatment and waste management. In sugar industry, it is possible to minimize the waste
quantity by following simple procedures such as—

a) Adoption of cleaning method which reduces wastewater volume. Usual practice
of cleaning floor and machine parts by water jets/hose should be abandoned totally. It should
be replaced by dry cleaning with wet cloth or hot water. This would not only reducc
wastewater volume on floor with wastewater but saves fresh water quantity also.

b) Collection of lubricating oils and recycling in the process by providing trays.

c) Prevention of pumps and gland leakages by using mechanical oil seals instead of
water seals.

d) Collection of leakages of juice and molasses by provision of collection trays and
recycling the material for reprocessing.

c) Elimination of entrapment problems in juice heated and evaporators.

f) Reuse of caustic soda washing for subsequent cleaning.

g) Collection of turbine cooling water to a separate hot water storage tank and its reuse
for imbibitions water and for cleaning floors.

h) Connecting boiler blow down and spray pond overflow directly to ETP treated water
for dilution before use on land for irrigation.

i) Collection of excess condensate in a separate tank for its reuse as boiler feed water.
Detailed of flow and Characteristics of effluent:-

Flow :-

There are two main streams of wastewater form sugar factory.

1) Factory effluent comprises of mill house effluent, floor washing Excess condensate
and boiler blow down combined waste is considered to be 100 litters per MT of sugarcane i.c.
350 cum/day for 3500MT crushing capacity and by considering reduction and recycling of
water within factory we will generate effluent less than 315 cum/day or less per day. The BOD
concentration is around 1800mg/Litter which can be reduced further by preventing gland

leakage from molasses pump and proper collection and recycle of waste juice and sugar.
2) Domestic waste :-

The domestic waste from colony is @ 20 cum per day with BOD concentration Of 150mg/1.

Waste water characteristics of industrial effluent:-
The waste characteristics of combined factory effluent are assumed as-

Flow = 315 cum/day
pH = 455

COD _ = 3500 mg/l
BOD = 1800 mg/1
TDS =

1000-2000 mg/1

Oil & grease
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Factory Effluent:- s S S

Considering BOD concentration of 1800mg/1 for factory effluent Activated sludge process is
provided with low F/M ratio to achieve more than 95% BOD reduction efficiency to have
treated effluent BOD Iess then 100mg/1 to meet irrigation standards as per Guidelines.

The spray pond overflow water is neutralized by lime solution and is joined with wastewater
from factory to provide enough dilution and subsequent reduction in BOD concentration of
the combined flow. The treated effluent with BOD concentration less than 100mg/1 will be
used on land for irrigation.

Domestic Effluent :-

The domestic effluent will be treated an aerobically in well designed septic tank for the flow
of 20M? /day over flow septic tanks is then applied on soak pit. The mud and sludge from the
septic tanks is cleaned periodically in order to maintain the efficiency. The Domestic effluent
treatment would suffice so, as to bring the effluent parameter values within limit as specified.

Design of Effluent Treatment plant:-

DESIGNED CAPACITY OF ETP IS 400M°/DAY which is more sufficient to treat the
Effluent coming from factory:.

BASIC DATA FOR DESIGN :

| DESCRIPTIONS BEFORE AFTER TREATMENT \
TREATMENT (WITHIN MPCB LIMITS) |

Cane crushing capacity '

s . 3500 MT/day s et o =

_(Max.) Effluent Volume | 400cum/day _! <400cum/day =

' pH. | 4.5-6.5 - 6.0-9

T.D.S. | 1000-2000 <2100 mg/lit. :
T.8S 400-500 mg/I. <100 mg/l. 3
B.O.D. 1500-1800 mg/l. <100 mg/l.
C.0.D. 3500-4000 mg/1. <250 mg/1.

| 0&G 20-30 mg/l. <10 mg/l.




1) Sereen Chamber-
screen chamber of size 2.4mx1.2mx1m (including 0.3 m free board) for arresting floating
large sized bagasse pieces & other material also we have provided DSM Screen to separate
the fine bagass particles.
2) Oil & Grease trap:- To separate oil & grease from the wastewater with proper detention
time is required of size 6mx2.4mx2.7m (0.3m free board include)

Volume= 35cum.

Oil is separated by mechanical oil separator in second compartment and oil is collected in
chamber and utilized in boiler with bagasse.
3)Equalization tank:-

To cqualize the flow & characteristics of flow equalization tank of 10mx7mx2m size is
provided. This tank we have provided Air Grids for complete mixing and to increase DO
level. V=230Cum
Size of this tank is 10mx10mx2.6m (0.3 m free board include).
4)Neutralisation tank:-
The effluent is neutralized in this tank to mix a mechanical agitator is provided
Size of Tank:2.5x2.5x3.5Mtr. For effective equalization of flow and characteristics, it is
necessary to pump the effluent at uniform rate to primary clarifier tank 02 nos. SHP pumps
are provided.

5)Primary Clarifier: (HRT=3.5)

To separate chemical sludge primary clarifier is provided chemical sludge is settled here and
transferred to SDB and overflow is taken to aeration tank by gravity.

Size: dia. 6mx2.5M ht. =70 cum.

6)Aeration tank :- (HRT=30)

Flow = 315 cum/day
BOD et .. s = 1800 mg/l
B B0a. o =567 kg/day
BOD outlet.....ccvvieins =90mg/|

F/M ratio for activated sludge process varies in the range of 0.2 to 0.5

To achieve the BOD removal efficiency 93% we have provided a low F/M ratio 0.2 with

MLSS concentration of 300 mg/l in Aeration tank with sufficient air required about 900

cum/hr.

AIR requirement for aeration:

Oxygen required=Flow x BOD x% efficiency x Oxygen considered

=(315x1800x0.93x1.42)/1000 =565.2 Kg/day= 23.55 Kg/hr.

Air required= Oxygen demand/ O2 fraction in air x Sp. Wt. of O2 x %o0f O2 in air

=31.20/0.232x1.201x0.20 = 738.82 M%hr. say 700 M?/hr.

Actual Blower capacity is 1000M*/hr with 500mbar pressure which is sufficient to achieve
the outlet BOD less than 100mg/I.
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Volume of Aeration tank
The size of Aeration tank is 13.8x14%4 + (.5 m free board = 734.16cum
Oxygen transfer from diffused aeration system is assumed as 1.8 Kg/Hp hr,
Hence the total HP required for aeration assuming 0.90 overall efficiency can be determined
as 16.81 HP, we have provided 40 HP Blowers with 1077cum/hr air which is more than
sufficient to treat total BOD load.
Total reduction of BOD is 93% i.e. 726.33x90% reduction=72.633mg/I
Therefore output BOD from Acration Tank will be @73mg/l which is recommended fo:
irrigation on own land.

8) Secondary Clarifier tank:- (HRT=4)
A secondary setting tank of 7.0 m dia. With 2.5 m side water depth and a bed slop of 1 in 12
towards centre with a 0.3 m deep sludge pocket at center. Is provided to scttle the solids
formed in aeration tank. Total Volume is 96 cum.
Sludge sump:-
Sludge sump of size 1.2m x1.2mx1m with 1 no of 1HP non clog sludge pump is provided tc
re-circulate the sludge for maintaining required MLSS in aeration tank.
9. Treated water Holding Tank: Smx4mx2m=40cum. Is provided. 2 pumps of 3HP ar¢
provided for pumping the treated effluent to fine Filter and then to agricultural land for
irrigation. A multimedia pressure sand filter is provided for fine filtration of final trcated
water.

10 Sludge drving beds :-
Provided 6 sludge — drying beds of size Smx5mx 1.5m for drying of excess sludge.
Bottom is sloped towards central open joined collection pit. Gravel and sand is placed in the
beds for sludge separation and all leachate is collected and recycled to acration tank.
Top-sand-0.3m layer of with 2-5 mm size.
The sludge depth is kept 0.5m and the dried sludge will be used as a fertilizer.
The filtrate from sludge drying beds will be sent to aeration/equalization tank.

Disposal of treated effluent :-

The treated cffluent is having BOD less than 100 mg per litter and meeting irrigation
standards.

Considering that 50 cum /hector/day is water requirement for sugarcane, the total 320
cum/day of sugar factory waste requires 7 hectares of land. This land is already available in
factory area. Hence, the entire effluent is safely disposal and advantageously utilized fo:
sugarcane cultivation.




VAKALATNAMA

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH

AT PUNE

Original Application No. 113 of 2023 (WZ)

In re:
Shri. Kapil Balirarsm Bomnale & Ors. Plaintiff/Appellants/
Petitioner /Applicant
VERSUS
Twenty One Sugars Ltd. & Ors. Defendant/Respondent/

_Accused/Opponent

KNOW ALL to whom these present shall come that

1 / We, Twenty One Sugars Ltd., through its authorized representative Mr. Shailesh

Sawant

the above named Respondent No. 1, do hereby appoint -

Adv. Abhishek A. Chitnis Adv. Niyati H. Shah
MAH/2669/2017 MAH/3540/2018

Ph: +91 9922969867 Ph: +91 9403356793

(@: abhishek3chitnis@gmail.com (@: niyatishah2909%@gmail.com

Office at: 302 Renaissance, opp. Ghodke Classic, Dr. Ketkar Lane, Erandwane,
Prabhat Road, Pune - 411004,

(hereinafter called the advocate /s) to be my/our Advocate in the above noted case
AND authorized him / her / them:-

1. To act, appear and plead in the above-noted case in this Court or in any other
Court in which the same may be tried or heard and also in the appellate Court

including High Court subject to payment of fees separately for each Court by me/
us,

hy

To sign, file verify and present pleadings, appeals cross objections or petitions for
execution review, revision, withdrawal, compromise or other petitions or affidavits
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or other documents as may be deemed necessary or proper for the prosecution of
the said case in all its stages. : :

To file and take back documents, to admit and /or deny the documents of opposite
party.

To withdraw or compromise the said case or submit to arbitration any dilfererices
or disputes that may arise touching or in any manner relating to the said case.

To file execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts thercofl
and to do all other acts and things which may be necessary to be done for the
progress and in the course of the prosecution of the said case.

Te appoint and instruct any other Legal Practitioner, authorizing him to exercise
the power and authority hereby conferred upon the Advocate whenever hie may
think it to do so and to sign the Power of Attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts dore by the
Advocate or his subsutute in the matter as my/our own acts, as if done by me/us to
all intents and purposes.

IN WITNESS WHEREOF [/We do hereunto set my /our hand to these presents

the contents of which have been understood by me/us on this B8

MOV e 2023.

Accepted subject to the terms of fees.

Advocate Client

Adv. Abhishek A. Chitnis / T,
MAH/2669/2017 Twenty One Sugars Ltd.,

through its authorized representative
Mr. Shailesh Sawant.

Adv, Niyati H. Shah
MAH/3540/2018
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